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q471
LOK SABHA

Saturday, March 24, 1962/Chaitra 3,
1884 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SpeakER in the Chair]

ORAL ANSWERS TO QUESTIONS
Second Shipyard

+
Shri D. C. Sharma:
Shri Vasudevan Nair:
Shri Punnoose:
*150. Shri Raghunath Singh:

Shri A. K. Gopalan:

‘| Shri Kunhan:

lshri M. K. Kumaran:

Will the Minister of Transport and
Commaunications be pleased to state:

(a) the progress made so far in the
negotiations with UK., West Ger-
many, Japan and Sweden for setting
up the Second Shipyard at Cochin;
and

(b) the details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
Negotiations are still in progress.

‘Shri D. C. Sharma: May I know,
Bir, how long these negotiations have
‘been going on and how long they are
expected to last?

Shri Raj Bahadur: The decision was
taken about last year in this behalf.
Naturally it is a big project and we
*have got to take every precaution
‘that the consulting egineers we choose
are really suitable and up to the
mark and they satisfy us in every
respect. ‘This naturally took time.

Shri D. C. Sharma: May 1 know
with what country negotiations are
1999 (Ai) LSD—1.
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being carried on by Government now
and whether these negotiations have
arrived at a final stage or not?

Shri Raj Bahador: We asked our
then Commissioner-General for
Economic Affairs in Europe to invite
guotations from certain firms. We
have received quotations from about
five firms. These and some others are
under examination,

Shri V., P. Nayar: May I know
whether Government are aware that
one of the Central Deputy Ministers
belonging to another Ministry made a
categorical statement recently that in
1964, at the latest the first ship built
at Cochin will be in the sea?

May I also know whether that
particular Minister had been authoris.
ed to make that statement?

Shri Raj Bahadur: I am not at all
aware of any such statement having
been made by any Deputy Minister.

Shri V. P. Nayar: Ask Mr. Thomas.

Shri Raj Bahadur: Mr. Thomas is
by my side and he is denying that.

Mr. Speaker: There is no harm if
a Deputy Minister wishes for it. He
also comes from the same place.

Shri V. P. Nayar: We hope that
Mr. Thomas is right.

Shri Raj Bahadur: The Deputy
Minister might have expressed a good
wish. That is a very good wish and
if we can realise it it will be very
good. It was a wish, not a categori-
cal statement.

Shri Vasudevan Nair! Land acquisi-
tion and other preliminaries in com-
nection with this project were going
on. May we know why land acquish-
tion and other preliminary work have
now been stopped?



1473 Oral Answers

Shri Raj Bahadur: I am pot aware
of any land acquisition proceeding
thaving been stopped. We have issued
no instructions to that effect.

Shri Vasudevan Nair: May I know
whether the attention of Government
has been drawn to reports appearing
in a certain section of the Press that
perhaps the gite of the second ship-
building yard will be shifted to Goa?

Shri Raj Bahadur: Such reports
are only traceable to certain commu-
mist party sources and none else. As
a matter of fact there is no such in-
tention of shifting the second shipyard
site from Cochin to Goa.

Shrl Warior: May I know whether
the new loan to purchase ships will
any way affect the establishment or
progress of the ship-building yard?

Shri Raj Bahadur: Just as there is
no connecfion between the budget of
the kitchen and of the eater, similarly
there is no connection between a ship-
ping company and ship-building yard
"as such.

Shri Raghunath Singh: May
know whether the requireli land has
been acquired or not?
~ Shri Raj Bahadur: Proceedings for
acquisition are in progress. So far as
Government land is concerned that
has already been largely acquired and
the rest is being acquired.

Shri N. R. Muoniswamy: May 1
know the nature of the negotiations
that are going on: whether they
‘refer to the technical aspect or finan-
cial aspect?

Shri Raj Bahadar: They refer to
the technical, consultation, aspect of
the whole question. We want to find
a goo dand suitable firm which can
belp us in providing the technical
know-how, sp far as the construction
s concerned.

Shri P. C. Sharma: May I know
what is the approximate cost of the
project and how the cost is to be met?

Shri Raj Bahadur: The approximate
cost is about Rs. 19 crores as has

JPeen brought out in the UK. Mission:
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Report and it will be met from the
resources aavilable to the country as
laid down in the Third Plan.

Shri D. C. Sharma rose— 2
Mr. Speaker: Is there possibility of
a ship-building yard in the Punjab?

Shri Raj Bahadur: Not in Punjab,
but decided not in Hoshiarpur!

Shri Vasudevan Nair: May I know
whether Government expect the con-
struction of the ship-building yard to
be completed before the Third Five

\ Year Plan is over?

. Shri Raj Bahadur: We shall expe-
idite the project as best as we can
In fact, we would like to have it
completed, as best as we can, by the
end of the Third Plan. One cannot
be too sure about the factors that may
arise from time to time.

Agricultural Training Course

*160, Shri Harish Chamdra Mathar:
Will the Minister of Foodg and Agri-
culture be pleased to state:

(a) what are the major weaknesses
highlighted by him in respect of
Agricultural Training Courses and
administrations; and

(b) what steps are proposed to be
taken to-improve matters?

The Deputy Minister of Food and
Agriculture (Rr. P. S, Deshmukh):
(a) and (b). A statement giving the
information required' is laid on the
Table of the House, [See Appendix
II, annexure No. 1}.

Shri Harish Chandra Mathur: While
congratulating the Deputy Minister om
his forthright and very realistic
appraisal of the deficiencies of his
Ministry, may I know whether this
statement is based. on his personal
knowledge and experience or as »
result of certain studies and reports;
when did this wisdom dawn upon the
Ministry?

SBhri A. M. Thomas: The sources
are the twa that have been mentionsd



1475  Oral Answers

by the hon, Member, both the sources,
and certain steps have been taken in
this direction. They have been
catalogued in the reply that hag been
placed on the Table of the Sabha.

Shri Harish Chandra Mathur: In
this statement it has been mentioned
that “the product of these institutions
is more a disaster than a help to
agriculture”. May I know  what
amounts the State Governments and
the Central Government are spending
on these institutions whose products
are more a disaster than a help to
agriculture?

Shri A. M. Thomas: It is a well
known fact that there has been consi-
derable expansion in the field of
agricultural education in recent years,
and the expansion has been to a cer-
tain extent at the expense of quality.
It was that aspect of the maiter that
was emphasised by the hon, Minister
when he spoke at the Co-vocation of
the Indian Agricultural Research
Institut>.  So, cartain steps have been
taken.

The Indian Council of Agricultural
Education at its Fourth Session dis-
cussed the question and made certain
recommendations, It has recommend-
ed the appointment of an accreditation
body for raising the standards and it
is intended that this body should
visit the agricultural and veterinary
colleges at least once in three years
and submit reports to the Indian
Council of Agricultural PBEducation
regarding the standards of education
and the teaching facilities. There has
also been an expert committee
appointed to draw up minimum
standards to which the agricultural
and veterinary colleges should con-
form. Model syllabi for agricultural
and veterinary college courses have
also been drawn up.

Shri Harish Chandra Mathur: What
has not been stated in this statement
which has been laid on the Table of
the House but what is there in the

CHAITRA 3, 1884 (SAKA)
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speech of the hon. Minister is about
the ivory-tower existence of many of
our scientists, What has brought into
existence these ivory towers, angd
what is being done to pull the;}:
down? ’

Shri A. M. Thomas: To quote from
a long speech one sentence or another
out of context and then make much
of it may not be quite fair or proper.t

i
Shri Harish Chandra Mathur: 'l"he
whole speech is very consistent.

Shri A. M. Thomas: The speech is
consistent, do doubt.

Shri Harish Chandra Mathur: It is
very consistent and it is nothing but
all this criticism, and 1 am asking %
specific question about this aspect
that our scientists who ghould give
the benefit of their knowledge to the
field are pot giving that benefit to the
field but are in the ivory toweg
What has put these scientists in the
ivory tower, and what efforts are now
being made to see that the efforts
made by the scientists will be utilised
in the field?

Shri A. M. Thomas: With regard to
the efforts, I have placed them on the
Table of the Sabha and also mentioh=
ed the steps that are being taken,
such as, the appointment of an
accreditation body. I have also men-
tioned the fact that an expert com-
mittee has been appointeq to draw up
the standards to which the agricul-
tural and veterinary. colleges should
conform. What else is Government
to do, T do not understand. v

Shri Bal Raj Madhok: In view of
the fact that the education and traim-
ing being given in these institutions
and the actual practice in the fields
are quite different may I know if any
steps are being taken to co-ordinate
the actual traditional working of our
farmg by the cultivators and the train.
ing that is being given?

Shri A. M. Thomas: The -expert
committee which has been appointed@
to draw up minimum standards has

‘prescribed that there chould be a farfa

attached to an agricultural college
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and it must have a minimum 100
acres representing the typical agri-
cultural practices of that particular
wegion, and that with regard to
veterinary colleges there should be a
dairy attached to the college and it
should have a minimum of ten milch
animals with separators and churns
and other dairy equipment to match.
I my hon. friend wants more details
I am prepared to furnish them. .

Shri Bal Raj Madhok: Will that
expert committee contain some actual
cultivators also or only ivory-tower
scientists?

Shri A. M. Thomas: Even in this
accreditation body the intention of the
Government is that it should be a
small body of not more than seven
members consisting mostly of persons
af eminence in the academic fields.
It will be preferable to have a Chair-
man with agricultural bias. The
accreditation body may set up inspec-
tlon teams for inspection of colleges
for accreditation. This is the propo-
sal.

Shri B. K. Gaikwad: May I know
the period of the training course and
whether after receiving the training
any degree or diploma will be given
to the students; and also whether
agriculturists only will be allowed for
this course or anybody?

Shri A. M. Thomas: It is not possi-
hle to lay down the second condition.
With regard to the other matter 1
think the course extends to four to

-five years.

Shrimati Renvka Ray: May I know
it the expert body that has been
appointed has been asked to take into
account and put in the syllabus the
nutritional needs of the country, so
that the agriculturists will know how
to promote those types of agricultural
production by which the nutritional
meeds of the country can be met?

Shri A. M. Thomas: These are all
being contemplated by the agricul-
tural colleges; and in the proposed
Agricultural University the idea that
$as just now been mentioned by the
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hon. Member has been borne in mind
and it has been laid down that the
Commission which has been set up
should draw up a project for these
Agricultural Universities: they ‘have
recommended, first of all, the setting
up of a nuclei comprising a college of
agriculture and a college of veterinary
science to which due course ghould be
added a college of home science and a
college of agricultural engineering
and technology. This Home Science
College will certainly take that aspect
into account.

Shri B. K Gaikwad: I wanted to
know whether any degree or diploma
will be given after the training and,
if so, what wil] it be.

Shri A. M. Thomas: Certainly a
diploma or degree will be given. The
degree will be B.Sec, BV.Sc. and
B.Sc. (Agriculture).

Shrimati Renuka Ray: My question
has not really been answered. I am
not asking whether a separate college
for home science or nutrition will be
set up. I am asking whether the
agriculturist, the main who is trained
as agriculturist will learn about the
nutritional needs of human beings so
that he will be able to promote such
agricultural products as will meet
those needs.

Shri A. M. Thomas: That aspect
has been referred to by the hon.
Minister in his address which has
been referred to in the main question.
He has said that we are nowhere
near achieving a nutritional balance
in our national diet and the problems
of cheap and adequate supply of pro-
tective food produced, stored and dis-
tributed under hygienic and sound
conditionsg are still looming large and
these aspects have also to be borne in
mind.

Shri Harish Chandra Mathur: In
respect of the assistance given for a
large number of years to those insti-
tutions who have not come anywhere
near the standard desired by the
Ministry, may I know whether they
have withdrawn the Central assist-
ance from any of these institutions or
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even indicated to them that they will
withdraw the same if they do not
come up to the standard within a
particular time?

Shri A, M. Thomas: If it does not
come to the standard laid down by
the accreditation body, if the institu-
tion faily to comply wlth the recom-
mendations, the proposal is that the
Indian Counecil of Agricultural
Research should be at liberty to with-
hold any assistance that is being
given to the institution, withdraw the
membership of the institution from
the Indian Council of Agricultural
Education and circulate the list of
such institutions to the Union and
State Public Service Commissions or
other service selection boards for
information as regards the defects.

Shri Harish Chandra Mathur: But
have any steps been taken..... i

Mr. Speaker: Next question. We
have spent nearly twenty minutes on
this one question.

Class 1 Engineers in Roads Wing of
Transport Ministry

*162. Shri Ba'raj Madhok: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total strength of Class I
Engineers in the Bridges Section of
the Roads Wing of the Transport
Ministry at present;

(b) how many major bridges are to
be built by the Roads Wing during the
Third Five Year Plan period;

(¢) whether it is a fact that posts
for fifty new Class I Engineers have
been sanctioned for Bridges Section
recently;

(d) whether it is also a fact that
out of 19 major bridges to be built,
the designs etc. of 12 have already
been completed and that designs of
only seven remaining bridges remain
to be completed; and
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(e) if so, the reasons for posting
50 more Class I Engineers for a work
which has nearly been completed and
might be fully completed before new
appointments are made?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadar): (a) to (e). A
statement is laid on the Tzble of the
Sabha. [See Appendix II. annexure
No. 2].

Shri Bal Raj Madhok: In the state~
ment it has been given that 35 bridges
were under construction previously
and in th2 pnew scheme 19 new brid-
ges are going to be constructed. There
were only 17 Class 1 engineers doing
this work and fifty more are being
posted. May 1 know whather, when
we have such a dearth of technical
hands, so many engineers are needed
for completing these nineteen bridges?

Shri Raj Bahador: In fact we have
been suffering from an acute shortage
of qualified engineers to execute oux
programmes and other schemes in the
Second and Third Plans. We have been
feeling this for the last two or three
years and we have been trying to have
the staff increased, It is after a great
deal of effort that this has been done,
particularly because we have got to
execute programmes under the LD.A,
(the International Development As-
sociation) assistance given to us.

Shri Bal Raj Madhok: Has this new
staff been appointed or is it still to be
appointed?

Shri Raj Bahadur: They have
to be appointed. Steps are being
taken to appoint them.
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Shri B. K. Gaikwad: May I know
the pgrcentage of Scheduled Castes
a@nd Scheduled Tribes among the Class
I Engincers that are being recruited?

‘Shri Raj Bahadur: 1 think there
are rules on the subject; and 12}
per ceht is the quantum of reservation
dependmg upon the availability of
gnitable condidates; and it is always
sought to be satisfied,

$hri B. K, Gaikwad: Can the hon.
Minister enlighten us with regard to
fo the number of persons that have
#pplied?

Shri Raj Bahadar: I am not aware
of such statistics,

g w-faagg afcdsen

*gey, &t we T ¢ v e
T fagy wfr ag a3 & IO A

(%) T & ety A aw-
fae AT F AW T F & A

MARCH 24, 1962

Oral Answers 1482

HT aF ¥ o gg }

(=) o= fawlosr w3 a=
T &Y AT F AT F A § ;W

(7) ¥ sg g w=F ¥ faR
FAT FH IS AT @& 7

fead stx fasst Soest (st
gar) (%) fmEw, e
F o a%, FIE< 1 a0 F g
T FTH TR IR AT TG H FhIE
HOFW W ELo AR F OTH @I,
amg &, faoet &7 S\ #7 3.33%
FAT w9z gy &1 F9 o gwr o
fasreiree #t dix i g F1 w7 @
R

(@) @ ¥ & g § O
amr g i otenv-sy ¥ R =
T W T & A |

() far=lt & g AR aoEmE
& fair fadaft=qer faer € & s w5
fog wmiw % fad w@ €

=t e 26 - W faEr ¥ ()
g3 ¥ agemar o § T G w v oFm
3R 919 99 G2 WL FHE F FH Y
AT 99 §Z & T 8 | 39 ¥ T
T T e o gErE A &0 &
ST wTEaT § R oW 5w e 9%
fafeaa wrd § AR wwfa & @
g W @ F A ¥ QU oA & AR
FaT FrEavE #Y o1 @ ?

«ft grat : fafea s F oA
FW AN W T A T feev-gy ¥
ug AT gl g1 S |

it e T 5 faaw ¥ ()
g % Jueman mr g faa T s
+f sgaear # 7 & | F S =g
g fF fadait av #t sgaear w0¥ F faar
FET T T T1E W AT qgaar



1483 Oral Answers

IAT T2 & TG FT 59 909 F
e

ot grat : S wifas agrEer dg
WAtz [ § 98 & a1 9 e
& a1 & AT § a8 BT THE By
T § | 9 AT S &3 § 98 T
faam g A TR
giefaar ¥ &g witte A §
& weid Ay ¥ fod

Shri Tyagi: Is it a fact that, as a
result of some violent scuffle between
the engineering staff on the one side
and the contractor's men on the other,
where blows were freely exchanged,
work on this hydro-electric scheme
has stopped altogether and the con-
tractor has moved away from the
spot and the matter has been com-
pounded by the Chief Minister of U.P.
recently?

Shri Hathi: I lave no information
because that is a matter within the
knowledge of the State Government.

Shri Tyagi: The hon. Minister just
mow said that the work is in progress.
It is my constituency; and I know that
the work has stopped altogether be-
cause of the violent trouble and the
whole machinery has been chifted
away. I do not know whether the con-
tract will be given to a new ‘man or
what is going to happen. The work
has stopped there.

Mr. Speaker: The hon.
will make enquiries.
Shri Hathi: It is a State matter....

Shri Tyagi: It is a pity that such a
huge scheme has stopped about a
month back, and the Minister does
mot know anything about it.

Mr, Speaker: How does it happen?

Shri Tyagi: 1 want to know if the
work cn th2 scheme has stopped.

Minister

Mr. Speaker: Order, order, I am
just asking the hon. Minister This
question need not be answered.

CHAITRA 3, 1884 (SAKA)

Oral Answers 1884

The hon. Member has said that for
over a month the work has been sus-
pended and the material has been
removed. But how does it happen
that the hon. Minister is not in pos-
session of the facts?

Shri Hathi: Sir, it is not a centrally
executed scheme; it is being executed -
by the UP. Government. We have to
get information from the U P. Govern-
ment, The information which we have
got with reference to this is that the
work had to be suspended because of
some dispute with the contractor.
That is the information we have got
It also says that about 3235 lakhs
cft. of earthwork has already been
done on the side of the power chan-
nel and the work is progressing satis-
factorily.

Shri Tyagi: It is not progressing,
Sir.

Shri Hathi: But, I shall get further
information from the UP. Govern-
ment.

Shri Tyagi: The work is not pre-
gressing at all. I am afraid that this
statement is not factually correct. The
work has stopped altogether; and all
heavy machinery has been shiftefl
away from there about a month agp,
The matter has already been com-
pounded before the elections were
held. T do not know who is running
the whole show because there is mo
contractor there; there is no machi-
nery at present,

Shri Hathi: I will get the informa-
tion from the U.P. Government.

Shri Tyagi: But the UP. Goverm~

Mr. Speaker: Order, order. Haw
can the hon, Member go on unless I
call him?

Dr. M. S. Aney: The hon. Minister
said that he had information that the
work had to be stopped there for
some time due to a dispute. Did he
enquire from the State Government
as to what was the nature of the
dispute and what was the result of
that? ’ iy
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Shri Hathi: Ag I said, the infor-
mation Is obtained from the U.P. Gov-
ernment. Generally, what we get is a
progress report for 6 months. But, as
soon as the question was tabled, we
got the information from the U.P.
Government; and they say that the
work was suspended and again
resumed. What was the nature of the
dispute and why work was suspended
is being enquired into.

Shri Tyagi: It is a matter where
lakhs of rupees is being spent, practi-
cally every week, on wages etc. The
whole work has stopped. I want to
know why the U.P. Government did
not inform the Central Government;
or if the Centre gives aid to the UP.
Government, is it not the duty of the
Centre to know what progress they
are making?

Mr. Speaker: I do not want to
interfere with the hon. Member’s
right to put supplementary gquestions.
But I can tell the hon. Member that
the Minister has said that they get a
progress report once in 6 months and
that the Government in charge of the
execution of the work is the State
Government. That is in answer to
this question. The matter was
naturally referred to them because a
question has been put. Up to this
stage the information that has been
obtained is that there had been sus-
pension of work and that the work is
now in progress. (Interruption). If
the hon. Member thinks that the
facts are different from what has been
stated, the hon. Minister will take
notice of that. What is the meaning
of quarrelling with the hon, Minister
here? He has given the facts. I have
allowed Shri Tyagi to state what,
according to him, are exactly the
facts. They will be looked into; and
certainly, all this will be taken note
af.

Next question.
Shri Tyagi: May I just seek a clari-

Mr. Speaker: I am not going to
allow that How can the hon. Minis-
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ter be responsible? He acts on the
information that he has got.

Shri Ansar Harvani: Even the
foundation-stone has been removed.

Mr. Speaker: All these will be
taken note of., (Interruptions).

Shri Hathi: The Government of India
is keen to see that the work progres-
ses satisfactorily and not held back. In
fact, we had no information about the
incidents which the hon. Member has
stated. But I say I shall make enqui-
ries as to what the dispute was and
what is the exact position now. We
shall sze that the work is not ham-
pered, If it was hampered, it should
be expedited and completed within
the target date I shall take personal
interest in the matter and let the
House also know what is happening.

Shri Tyagi: On a appoint of personal
explanation, I want to say that during
the elections I had to intervene my-
self. T have seen things very much
There were riots there and the whole
'machinery has been shifted away
and the work has been stopped; and
there is no progress at present.

Shri D. C. Sharma: What about
the foundation-stone?

Shri 8. M. Banerjee: I want to know
whether any scheme has been chalked
out for the second phase of this pro-
ject?

Shri Hathi: There is a scheme for
the second phase of this project-
Yamuna Hydel stage II.
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Shri Hathi: I will try my best to
get the information, if possible, before
the 30th and circulate it. If it is
received later, I will, if the Chair
also de:ires, send the information to
the Members direct.

Mr. Speaker: Possibly a time may
come where with respect to its own
projects or where it has advanced
large sums of money, the Centre will
have to keep its own agency to keep
it informed from time to time. Such
things happen in America where the
Centre has got its own machinery and
the States have got their own
machinery. We will have to wait and
see.

Jet Caravalles for I.A.C.

*165. Shri Morarka: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that Indian
Airlines Corporation is negotiating
for the purchase of Jet Caravalles for
the internal services;

(b) if so, how many, and at what
price; and

(c) when they would be pressed in=
to service and on what routes?

The Deputy Minister of Civil Avia-
tion (Shri Ahmed Mohiuddin): (a) to
(¢). The Indian Airlines Corporation
have come to the conclusion that a
larger aircraft than the Viscount is
needed to meet the growing demand
on the trunk routes. In this connec-
tion they are examining the suit-
ability of different types of jet air-
craft available for the purpose, includ-
ing Caravelles. No decision has,
however, been reacheq regarding the
type or the number of aireraft to be
purchased.

Shri Morarka: What are the other
types of places which are being consi-
dered for purchase for the IAC?

Shri Mohiuddin: The IAC have exa-
mined a large number of aircraft in-
cluding the Turbo Prop, Vanguard,
Electra, Jet Caravalle, Boeng 707 and
BAC 111.
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Shri Morarka: May I know whether
they are also considering the purchase
of Avro T48 for internal use in IAC
routes?

Shri Mohiuddin: This question is
about trunk routss, regarding big air-
craft. Avio 748 is a medium-sized air-
craft, It is a separate question.

Shri Morarka: My question does not
say big or small aircraft. I am asking
whether they are also considering the
purchase of Avro 748 for IAC's inter-
nal usz2?

Shri Mohiuddin: The question js this
whether it is a fact that IAC is nego-
tiating for the purchase of Jet Cara-
valles for the internal services.

Shri Morarka: Sir, on a point of
order, My question was about jet
caravalles no doubt but the hon.
Minister who replied said that several
types of aeroplanes were under consi-
deration. Therefore, my supplementary
was whether among the several types,
they are also considering the purchase
of Avro T48. I think I was perfectly
within my rights in putting that ques-
tion and the hon, Minister must answer
it.

Shri Mohiuddin: In reply to supple-
mentary question I had already stated
the mnames of WVanguard, Electra,
Caravalle, etc. They are all big planes
carrying more than 70-80 passengers.

Shri Morarka: Is it a fact that the
IAC is not considering the purchase
of any medium or small type of planes
and it is considering the purchase of
big planes only?

Shri Mohiuddin: They will consider
the purchase of medium planes when
the necessity for them arises.

Shri Morarka: Therefore, may I
take it that there is ng necessity at
the present moment for the purchase
of medium sizej planes?

Shri Mohiuddin: They have entered
into a contract for five fokker Friend-
ship planes which will be develop,
I think, by the end of this year or the
beginning of next year.
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Shri Tyagi: May I know why other
planes are being considered while the
one which is 'manufactured indige-
nously is not taken into account at
all? Is it a fact that the Ministry had
-already examined Avro 748 and they
‘do not like to purchase it?

Shri Mohiuddin: No, Sir. The
Ministry did not have any chance
yet to examine the possibility of Avro
‘748 because so far only one plane has
been manufactured and flown I hope
that more will come and we will re-
quire medium aircraft for subsidiary
routes. I hope they will be useful for
‘the subsidiary and small services,

Shri Tyagi: In view of this state-
ment, will they give preference to the
indigenously-manufactured planes over
the imported ones?

The Minister of Transport and Com--

‘munications (Dr. P. Subbarayan): The
hon. Member knows as well as any-
body else that we will give preference
to indigenous manufactured planes if
‘they are fit for our services.

Shri Morarka: May I know by what
time these contemplated planes would
be acquired and put in service
actually?

Shri Mohinddin: We have not yet
received the final proposal from the
‘Corporation and so it not possible for
me to give an answer to this question.

Shri S. M. Banerjee: The Deputy
Minister has stated that because only
one Avro 748 had been 'manufactured
it was not possible for him or the
Ministry to come to a decision. I
would like to know whether he has
seen Avro 748 and its mechanism and
whether it has been found that it is
a suitable plane for these routes?

Shri Mohinddin: I cannot give any
information yet about it because the
plane has yet to fly about 2000 or 3000
hours. The IAC has got to check up
the cost of its operations and so many
other factors,

Shri Harish Chandra Mathur: It was
stated that the Corporation had come
to the conclusion that they must have
a larger plane. What is the capacity

MARCH 24, 1962

Oral Answers 1490

which they have in view and what is
the traffic which they anticipate that
they may have to cater?

Shri Mohiuddin: The traffic is ex-
pected to increase; it is actually in-
creasing on the trunk routes by about
20 per cent a year and that is why
the IAC thinks that by 1963 or the
middle of 1964 they would require a
plane which will carry about 80 or
more passengers per trip,

Generators from Russia

+
[ Shri Sadhan Gupta:
“169-.-{ Shri Tangamani:
| Shri Warior:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that nego-
tiations are in progress with the Soviet
Union for the import of 100 Megawatt
generators;

(b) if so, how many such generators
are proposed to be imported;

(c) where they are proposed to be
installed; and

(d) at what stage the negotiations
are?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) Four units of 100 Megawatts
each.

(¢) Three units are proposed to be
installed at Pathratu in Bihar and the
fourth at Neyveli in Madras.

(d) Discussions with the Russian
authorities on the technical suitability
and delivery of these units are fin
progress.

Shri Sadhan Gupta: What is the
price to be paid for these four units
and how are they to be paid? Will
it be paid in foreign exchange or in
rupees?

Shri Hathi: They will be procured
from Russia under the trade agree-
ment arrangement. A delegation has
gone there and they are discussing
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the price and the technical details.
They have not yet been finalised.

Shri Harish Chandra Mathur: May
I know whether the economy regard-
ing the cost of generation has been
taken into account and if so how it
compares with the other generating
sets which we have in use at prescent?

Shri Hathi: That is exactly what the
technical team or the delezation is
looking into. They will go for it only
if it is technically feasible and eco-
nomically cheap.

Death of Indian Seamen

*171. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that two
seamen who were working on Pana-
mian Tanker ‘Brilliant' were drewn-
ed at Antwerp Harbour Pier on the
mnight of the 10th March, 1962; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Transpori and Communications
(Shri Raj Bahadur): (a) and (b). A
Statement is laid on the Table of the
Lok Sabha. [See Appendix II, an-
nexure No, 3].

Shri Raghunath Singh: May I know
whether any enquiry was held in this
case and whether any compensation
has been paid to these peopie?

Shri Raj Bahadur: The local police
are said to have made some enquiries.
The ship’s master has also received
certain investigation report which go
to show that while these two unfortu-
nate seamen were returning in a taxi
cab, the driver was misled as a result
of heavy rain and fog and the taxi
drove into the solvay berth. The taxi
was rescued by the fire brigade and
two other seamen could be saved as
also the driver. Two lost their lives.
So far as compensation is concerned
if they were off duty it is for the
Commissioner under the Workmen’s
Compensation Act to find out what
equity their families are entitled to.
In case they are not entitled to any
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compensation, we understand the
shipping company will favourably com-
sider the question of making some ex-
gratia payments to them.

Modernisation of Bombay Port

*173. Shri D. C. Sharma: Wili the
Minister of Transport & Communica-
tions be pleased to state:

(a) the action taken on Mr.
Posthuma’s report on modernisation
of Bombay Port; and

(b) the details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). Mr.
Posthuma's report has been ccnsider-
ed by the Bombay Port Trust His
recommendations on the Modernisa-
tion Scheme have been broadly
accepted by the Port authority. Based
on his recommendations, the Port
Trust has prepared a revised scheme.
The revised scheme was approved in
principle by the Trustees of the Port
at the meeting held on the Gth
February, 1962, Detailed designs and
estimates will have to be prepared by
the Port Trust and approved by Gov-
ernment before work on the scheme
can be started.

Shri D. C. Sharma: What is the de-
tailed scheme and how much is it
going to cost?

Shri Raj Bahadur: The cost is not
yet fully known. But it mnay cost
approximately between eight and nine
crores of rupees. It may provide for
an additional 4-5 berths.

Shri D. C. Sharma: May I know
whether the technical aspect of the
scheme will be executed by our
Indian personnel or whether we shall
have to import foreign technicians for
this?

Shri Raj Bahadur: We may have to
have some consultations from foreigm
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technical firms, but largely, the pro-
ject will be executed by the Indian
engineers. 5o far as the cost is con-
cerned, the approximate estimate is
Rs. 1092 crores with a foreign ex-
change component of Rs. 1'5 crores.

Shri D. C. Sharma: May 1 know if
the foreign exchange component will
be supplied by the agency which sent
Mr. Posthuma here?

Shri Raj Bahadur: I do not :hink so.
We shall have to provide for the
foreign exchange.
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Shri Palaniyandy: May I know
whether they are considering the
Siddha system also in this connec-
tion?

Shri Karmarkar: All of them. We
are considering the question of bring-
ing in all these systems—the indi-
genous systems—into this.

Ring Railway around Delhi

177 Shri Balraj Madhok:
* 1 Shri Bibhuti Mishra:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 177 on the
21st November, 1961 and state:

(a) the progress since made in set-
ting up a ring railway in Delhi;

(b) when the work on this scheme
will start;

(c) when it is expected to be com-
pleted; and

(d) what amount will be spent on
ity

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): ia) and
(b). The work Delhi Avoiding Lines=-
cum-ring Railway has been sanction-
ed very recently and the proceedings
for land acquisition have Ekeen taken
in hand. The ctual construction work
will be started as soon as possession
of land is obtained.

(c) It is too early to say. However,
it will take 3 years to complete after
the land is handed over to the Nor-
thern Railway.

(d) Rs. 2'43 crores.

Shri Bal Raj Madhok: Tn answer to
an earlier guestion on this subject, it
was answered that the Defence Minis-
try is not giving the land. May I
know whether the land which came
under the Defence Ministry has since
been acquired for this purpose?
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Shri S. V. Ramaswamy: We have
got a scheme for acquiring the land.
Of the sum of Rs. 2'43 crores, Re. 1
grore will go for the land acquisition
alone. We have set apart Rs. 10 lakhs
in this budget, and Rs. 50 lakhs for
1962-63.

Shri Balraj Madhok: Will it be a
broad gauge line or a metre gauge
Jline?

Shri S. V. Ramaswamy: Broad
gauge.

Freight Rates for Coastal Operation

*178. Shri Morarka: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether the Financial Adviser
in the Ministry of Transport has sub-
mitteq a report on the revision of
freight rates for coastal operations;

(b) it so, what are his main recom-
mendalions; and

(c) what action Government have
taken on the same?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to () The
Government Director on :he Board
of Directors of Indian Shipping Com-
panies who had been asked to en-
quire into the need for revision of
freight rates on the coast has submit-
ted his report on the 19th March 1962.
It will be examined in consultation
with the various Ministries concerned
and decisions taken as soon as possi-
ble. Until then, it is not desirahle to
disclose the recommendations made.

Shri Morarka: Is it a fact that in
July last, the Indian Coastal Confer-
-ence suggested to the Government
that the coastal shipping rates had
to be increased by 38 per cent?

Shri Raj Bahadur: I do not exactly
remember the exact quantum by
‘which they wanted an upward revi-
sion, but it is a fact that in July, 1961,
they made a proposal that since they
were running at a loss, an upward
revision of the rates should be allow-
ed.
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Shri Morarka: Is it not a fact thai
because this rate has not been in-
creased, the transport of coal by
coastal shipping is suffering?

Shri Raj Bahadur: No, Sir; not
on account of the want of any upward
revision of the rates at the moment.
As a matter of fact, the shipping com-
panies, because they knew that an
enquiry is being made into freight
rates, felt satisfied, and they have
been trying to place at our disposal, as
best as they can, the number of ships
required. But I must say tihat that
number is not quite sufficient.

Shri Morarka: Since the recom-
mendation was made as early as July
last year, may 1 know by what time
the Government hope to take a final
decision on this matter?

Shri Raj Bahadur: They came and
submitted their representation, and
waited on a deputation in July, 1961.
Soon after that, we appointed a Gov-
ernment director to go into the ques-
tion, and he had to take some time,
because the accounts of the shipping
companies were not maintained sepa-
rately for overseas and coastal traffie.
The profit and loss account, the
balance-sheet, etc., were not also kept
separately. Therefore, he had to make
a detailed investigation into the
various factors that go to constitute
the total cost of operation, and hence
the delay.

Alignment of Drain No. 8 near Delhi

*179. Shri Balraj Madhok: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any final decision has
been taken about the alignment of
drain No. 8 near Delhi; and

(b) whether the work on this drain
which has been the cause of flooding
Delhi villages year after year will be
completed before the next rainy
season sets in?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.
Only one point regarding the drain-
age of the Kundlji depression re-
mains to be settled
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(b) The work on the Pilot Section
was completed in 1961. According to
the report received from the Punjab
Government the first stage of the
diversion of Drain No. 8 along the
accepted alignment is likely to  be
completed before the monsoons this
year. This should afford substantial
relief. The second and the final stage,
which includes further widening will
be completed during the 3rd Plan
period depending on the availability
of funds.

Shri Bal Raj Madhok: During the
last monsoon, it was found that not
only the alignment was not completed
but also the level of the drain was
higher than the level of the Jumna.
and that became one of the major
causes of the floods. May [ know
whether any steps have been taken
w dredge or deepen it?

Shri Hathi: Exactly; that is why
the alternative course was suggested
by Dr. Khosla.

Shri Bal Raj Madhok: Will it he
completed by this monsoon®

Rhri Hathi: Yes; it will be complet-

Draft Master Plan for Delhi

*182. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) the latest position with regard
to the draft Master Plan for Delhi;
and

(b) when it is likely to be put into
operation?

The Minister of Health (Shri
Karmarkar): (a) The Delhi Develop-
ment Authority submitted the revised
draft Master Plan for Delhi to Gov-
ernment on the 30th November, 1961.
It has been circulated to the Minis-
tries concerned for their comments.

(b) As soon as it is approved by
the Government. I am not in a posi-
tion to say exactly how long it will
take. It may take about three
months’ time to finalise the Master
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Plan, so far as the GOvérnment are
concerned.

Shri D. C. Sharma: The hon.
Minister has said just now that this
has been circulated to the Ministries.
May I know from which Ministry he
has not received any comments so
far?

Shri Karmarkar: Unhappily not ‘yet
from any other Ministry. We are
reminding them about it. The com-
ments concerned have to come from
the Ministry of Works, Housing and
Supply, the Ministry of Home Affairs,
the Ministry of Scientific Research
and Cultural Affairs, the Ministry of
Defence, and the Ministry of Trans-
port and Communications. These are
the bodies. I think the Planning
Commission's comments have been
received, but speaking subject to
correction, we have y=t to await the
comments from other Ministries.

Shri D. C. Sharma: If this is the
state of affairs—the hon. Minister has:
received no comments from other
Ministries except from the Planning
Commission—what makes him think
that this will be completed or fina-.
lised within about three months?

Shri Karmarkar: I have asked for
a little more time. We are expect-
ing to receive the comments earlier,
and when these are received, the
matter will go to the Cabinet, and I
am anticipating that it will not take-
more than four months’ time tofina-.
lise the decision.

Shri D. C. Sharma: What is the
nature of the comments expected
from the Ministries? This is same-
thing which has to be done by the
Health Ministry. What is the nature
of the comments to be received from:
the different Ministries?

Shri EKarmarkar: In Delhi,, the
land, etc., on which we have to build
and so on, comes within the purview
of the Ministry of Works, Housing
and Supply. Then, so far as Delhi
is concerned, it is a matter fcr the
Home Ministry. So far as the cultu-
ral aspects of the Master Plan are
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concerned, the provision of cultural
amenities and all that—they come
under the Ministry of Scientific Re-
search and Cultural Affairs. Because
defence 1s very much here, the
Defence Ministry comes into the
picture. Because of the roads and
bridges, the Ministry of Transport
and Communications comes in, and
the Planning Commission comes in
because it is an overall question of
the Plan. It is a complicated thing.
It is not an easy thing. In the mean-
time, the interim general plan is now
in force. It is not as if there is no
order or plan at the present moment.
This being a Master Plan, concerning
many aspects, it is necessary to have
the comments, As I havt said. I am
hoping that the comments will come
in early, and I hope within about a
month’s time, the matter will go to
the Cabinet. In the meantime, we
have been thinking whether we should
wait longer or submit a note. Any-
way, we came to the conclusion that
nothing wrong will happen during
the next two or three weeks, and
therefore we thought it better to wait
and get the comment and make a
consolidated document.

Shri Tyagi: Meanwhile large chunks
of land have been acquired by Gov-
ernment or notified to be acquired
by Government. Last time there was
a discussion in the House and you,
Sir, were pleased to direct that the
Members of the House might be con-
sulted. Lands of co-operative socie-
ties were also taken over, and the
work of housing co-operative socie-
ties is at a standstill, because no
progress could be made on account
of their not being able to release their
land. May I know what is happening
to this matter?

Shri Earmarkar: This is more than
I can say at the moment, because at
present the Health Ministry deals
only with such part of the land as is
taken by the Delhi Development
Authority. The other part of the land
is being dealt with by the Home
Ministry or the Works, Housing and
Supply Ministry. If my hon. friend
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would indicate what particular infor-
mation he wants, I shall get it.

Shri Tyagi: My question was about
housing co-operative societies. Their
lands were acquired and it was pro-
posed that those lands would be
transferred back to the co-operative
societies, so that they may start
building.

Shri Karmarkar: 1 shall get the
information and place it before the
House as to what is the latest position.

Mr. Speaker: The hon. Member
referreq to what I said at an earlier
stage. When a number of hon. Mem-
bers wanted to know whether they
would have an opportunity to look
into the Master Plan before it is
finalised, I suggested to the hon.
Minister that before the Government
approves of the Plan in a final
manner, he may invite hon. Members
who are interested, sit with them in
the Central Hall, show them what is
proposed to be done, take their com-.
ments and then finalise it. Has any-
thing been done in regard to that?"

Shri Karmarkar: Yes; Sir. In fact,
we had placed the whole of the:
principal aspects of the Master Plan
in the House and we had also placed
five officers at the disposal of Mem-
bers. But at that time, as it happened,
Members were busy otherwise and
enly two Members came to see it. If"
another opportunity is sought, I am-
prepared to do it.

Mr. Speaker: It may be done.

Shri Tyagi: You were kind enough
to order that the Ministry may take:
into consultation the Members on this
issue. A conference was held and
Members expressed their views.
Despite their expression, the situation
stands as it is. The lands of private:
people and private agents have been
released, but the lands of cooperative-
societies have not been released.

Mr. Speaker: The hon. Member
will take it up with the Minister.

Shri Karmarkar: If the hon. Mem--
ber can give a brief note before:
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today evening, I shall give the infor-
mation before the House adjourns.

Mr. Speaker: If some other hon.
Members also take interest in various
other aspects, he would sit with them
-and seitle the matter.

Shri Karmarkar: Certainly, Sir.

Shri Balraj Madhok: May I know
whether the Advisory Committee of
the Home Ministry for Delhi studied
this Plan sometime back and made
certain recommendations for altera-
tion in it? May I know what those
recommendations are and what steps
have been taken to implement those
recommendations?

Shri Karmarkar: Regarding the
recommendations, 1 should Like to
have notice. It is a fact that the
Advisory Committee met; whether
they studied the matter or not, I am
not sure. But they considered the
matter and all these aspects were
taken into consideration by the Delhi
Development Authority before they
finalised their recommendations, If
there are any other points which my
hon. friend or any other friends
would like to urge, I shall welcome
them. We shall give them the best
possible consideration. We shall ask
the Delhi Development Authority to
consider them and I am quite sure
their suggestions will meet with the
best possible consideration.

Shri Balraj Madhok: Under the
Master Plan, different lands have
been allotted for different wuses.
Thousands of acres have been kept
for slum dwellers. May I know what
progress is being made in regard to
the development of the land where
the slum-dwellers have to be shifted,
because while old slums are not being
shifted, new slums are coming up?

Shri Karmarkar: Regarding the last
part of the question, no one can help
it. Regarding the first part, I cannot
give him precise information now.
But if he tables a short notice gques-
tion, I shall answer that.

Shri D. C. Sharma: The Minister
.said that even though the Master
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Plan has not been finalised, an interim
plan is in progress. May I know
what the interim plan is and how it
is going to be fitted into the Master
Plan?

Shri Karmarkar: The interim
general plan was evolved sometime
back and all building operations m
Delhi have to abide by it. The Master
Plan has no doubt made some changes
in the interim plan, but the interim
plan is the general basis on which it
has proceeded. On account of the
fact that the Master Plan is being
slightly delayed, to prevent haphazard
growth in Delhi, any lawful under-
taking has to abide by the interim
general plan.

Shri Balraj Madhok: If there is
no time for a regular question, is the
Minister prepared to answer a short
notice question?

Shri Karmarkar: That is what 1
said. Because there is no regular
time, 1 said I shall answer a short
notice question. In fact, my desire
is that it may be possible to answer
it on the last day because that would
require collection of some informa-
tion.
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1 shall read that in English also.

(a) Yes; they will be merged with
effect from 1st April, 1962.

(b) A statement showing the con-
stitution and the programme of the
National Institute of Community
Development is placed on the Table
-of the House, [See Appendix II,
annexure No. 4].

st W T § Faw 78 A
argar g fF ag o 7 s 5w 1w
foar w7 grd o1 @ 3, T A A
fagoar grit wifs et Aegml #
T 4 ?

Shri B. S. Murthy: We are having
at present two institutions. Experi-
ence has made us feel that both can
be merged and we can do the same
thing as effectively as possible.
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Shri B. S. Murthy: As early as
possible, because we are now having

the buildings constructed in Hydera-
bad.
Transport of Coal by Ships
*186. Shri Morarka: Will the

Minister of Transport and Communi-
-«cations be pleased to state:

(a) whether the scheme for the
movement of two million tons of coal
annually by coastal shipping is work-
ing satisfactorily; and

(b) if not, what other steps are
proposed to be taken to ensure satis-

1999 (Ai)LSD—2.
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factory supply of coal to the consu-
ming centres?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) As against
the target of 166,666 tons of coal to
be moved every month, Indian Ship-
ping companies have succeeded in
lifting 124,206 tons per month on an
average taken during the last ten
months. This represents a percentage
performance of T74.5 per cent.

(b) In order to augment the coastal
tonnage for movement of coal per-
mission has been granted to use
foreign chartered ships while efforts
are being made to acquire more
coastal tonnage in the Indian fleet.

One other factor which had affected
the coastal carriage of coal from
Calcutta was the deterioration of the
Balari Bar which resulted in con-
siderable draft restrictions. As a
result of intensive dredging promptly
undertaken by the Port Commis~
sioners, the position is improving.

Shri Morarka: It is said in the
statement that permission has been
given to charter foreign ships for the
purpose of carrying coal. May I know
whether any foreign ship has actually
been chartered and if so, what was
the actual payment made?

Shri Raj Bahadur: Initially three
“time-charters” were allowed by
Finance. Apgainst that, two were
availed of by the chartering of Malka
and Mahadevi and they have effected
about 10 sailings by the end of Feb-
ruary. Apart from that, four more
were allowed and were utilised thus:
one by Scindias, one by the Ratnagar

Company and two by the Shipping

Corporation. These were time char-
ters. Then, trip charters also have
been allowed and as many as 10 have
been availed of.

Shri Morarka: May I know whether
payment to the foreign ships is made
in rupees or in foreign currency?

Shri Raj Bahadur: Of course, this
involves foreign exchange.

Shri Morarka: May I know whether
the Minister's attention has been
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drawn to a recent statement in the
Press that this target of carrying coal
by ships would be revised to 10 or
12 million tons instead of 2 million
tons?

Shri Raj Bahadur: 1 have not seen
that statement. We are still trying
to make up these 2 million tons and
we hope to do that shortly.

Shri Damani: During the months of
January and February, may 1l know
what quantities of coal have been
transported through this channel?

Shri Raj Bahadar: I do not have
the exaz: figures with me, but the
average has been about 74 per cent
of the target fixed.
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Shri Morarka: It is said in the
statement that the average monthly
carrying of coal is 1,24,206 tons. Out
of this, may I know how much is
carried by the Indian ships and how
much by the foreign ships?

Shri Raj Bahadur: I have not got
the details. I have already given the
number of the foreign chartered
wvessels. I said that about 20 sailings
have been effected.

Shri Tyagi: Since this process of
carrying coal by meang of ships
involves foreign exchange, may I
know if this procedure is only tem-
porarily adopled wuntil the wagon
situation improves or is it a perma-
nent feature?

Shri Raj Bahadur: I think it is
evident now that we shall have to
depend on sea transport for quite a
good bulk of our coal transport from
east coast to west coast. For that, we
shall have to aecquire fresh ionnage,
and that is what we propose t7 do in
course of time. The amount that has
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been spent in foreign exchange on the
foreign charter is comparatively small
as compared with the total transport
that has been made by the Indian
ships.

Shri Damani: May 1 know whether
any estimate has been made of the
foreign exchange to be spent on this?

Shri Raj Bahadur: We have to pro-
vide for our industries as best as we
can, if necessary, even with foreign
charters.

Mr. Speaker: The Question Hour
is over.

Dr. M. S. Aney: I request that
5.Q. No. 180 may be taken up, as it
is very important.

Shri Raghunath Singh: S.Q. No. 187
is more important.

Shri Balraj Madhok: Yes S.Q.
No. 187 should be taken up.

Mr. Speaker: All right, I have no
objection, if the hon. Ministers agree.

Alternative Highway to Kashmir

*187. Shri Balraj Madhok: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) what has been the progress
regarding the construction of alter-
native highway to Kashmir along the
old Mughal Road from Rajauri to
Shopian;

(b) whether it is a fact that this
road will cross the Pir Panjal range
at an altitude of about 12,000 feet;

(c) whether it is also g fact thay this
road will remain snow-bound for
more than four months in the year
and also that it runs quite near to the
Cease-fire Line;

(d) whether it has been suggested
to Government that an allepnative
road from Chamba to Srinagar vie
Bhadarwah, Kishtwar and Senthan
Pass would be much safer, cheaper
and strategically more impgrtant; and

(e) if so, what is the reaction of
Government to such a suggestion?
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The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). The
proposed highway is a State road
under the Government of Jammu and
Kashmir.

(d) No.
te) Does not arise,

Shri Bal Raj Madhok: Since a road
to Kashmir is not only the concern
ot the State of Jammu and Kashmir
but of India as a whole, why did the
Government not consider the sugges-
tion to have a road which is strategi-
cally away from the cease-fire line
and a road which can be used all the
year round as this road will be closed
for six months of the year?

Shri Raj Bahadur: I hope th: hon.
Member is aware of the constitutional
position under which we are res-
ponsible only for the national high-
ways and not for State highways.
This happens to be a project which
will fall within the purview and
definition of “State highways”. We
have not considered it fit enough to
be a national highway for the present.

Koyna Project

*180. Shri Assar: Will the Minister
of Irrigation and Power be pleased to
state:

(a) wheiher it is a fact tha; there
is delay in commissioning the gene-
rators of Koyna Project according
to schedule; and

(b) if so, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,
Sir.

(b) The delay in commissioning
the generators of the Koyna Project
1s dus to the replacement of 220 KV
cables of the first two machines which
wnen laid and tesled were found
faulty. Some delay also occu-red
due to eariy onset of heavy rains in
cables of the first two mechine: which
caused a heavy land slide blocking
the quarry Wt Adit and hampering
the progress of work.
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TIONS

Ammonium Sulphate for Tea Industry

*158. Shri P. C. Borooah: Wiil the
Minuster of Food and Agricultare be
pieased to state:

(a) the total amount of sulphate of
ammonia demanded by the Indian Tea
Industry to meet its requirements
during the year 1961;

{b) how much of this chemical fer-
tilizer was actually made available to
the Tea Industry during that year; and

{c) how far the short supply has
affected the out-put of tea during the
year?

‘The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) Demand for
1961 manuring season was 1,06,428
tonnes of Sulphate of Ammonia,
besides other types of fertilisers equi-
valent to 83,353 tonnes of Sulphate of
Ammonia.

(b) 81,021 tonnes of Sulphate of
Ammonia and other fertilisers equi-
vulent to 45,489 tonnes of Sulphate of
Ammonia ie. approximately 91 per
cent of demand was actually made
available to the Tea Industry.

fe) The output of tea in 1961
reached an all-time record of 770
million lbs.

Sukinda-Pradeep Express Highway in
Orissa

*161. Shri B. C. Mullick: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the amount of money so far
sanctioned for the construction of
Sukinda-Pradeep ‘Express Highway'
in Orissa;

(b) the progress made up to date
with regard to the construction of this
Highway; and

(¢) how long it will take to comp-
lete the road project?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). The
proposed Sukinda-Pradeep Express
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Highway, if and when constructed,
will be a State road. The State
Government are, therefore, primarily
concerned with this project. The
Government of India have not pro-
vided any funds for this Scheme.

Paradip Port

*163. f Shri Chintamoni Panigrahi:
'L Shri A, Sarma:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether any additional amount
has been earmarked in the schemes of
Third Five Year Plan besides the
amount of nearly 1 crore rupees
which was already included for deve-
loping Paradip as a major port in
place of an intermediate port in the
Third Plan;

(b) if so, what is the additional
amount which Government have
agreed to provide in the Third Plan
for developing Paradip as a major
port in place of an intermediate port;

(e) whether the Government of
India have allowed the Orissa Gov-
ernment to conduct negotiations
directly with any other foreign firm
for developing Paradip as a major
pert in the Third Plan; and

(d) if so, what is the position in this
respect now?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
amount earmarked in the Third Five
Year Plan for the development of
Paradip Port is Rs. 1.5% crores to
cover the first and second priority
works recommendsd by tithe Inter-
mediate Ports Development Com-
mittee’s Report. This is intended to
enable Paradip to handle a traffic of
5.5 lakh tons per annum, consisting of
5 lakh tons of iron ore and 0.5 lakh
tons of other cargo. No further sums
have been earmarked for the deve-
lopment of Paradip to handle larger
quantities of iron ore, pending the
results of the studies which the Plan-
ning Commission had considered
necessary.
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(c) and (d). The Government of
Orissa, on their own, have been
having some negotiations with certain
foreign firms but no final proposals
have so far been received from the
State Government which the Govern-
ment of India can consider.

Railway Platform Tickets

*166. Shri Tangamanmi: Will the
Minister of Railways be pleased to
state:

(a) whether there is a proposal to
reduce the price of Railway Platform
Ticket from 10 nP to 5 nP;

(b) if so, from which date;

(c) if the reply to part (a) above
be in the negative, the reasons for
the same; and

(d) how much has been collected
on account of sale of Platform Tickets
during the last nine months of 19617

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No,
Sir.

(b) Does not arise.

(e) The price of platform ticket
has been fixed at 10 nP. with a view
to facilitating payment of the price
by one coin in the new currency
which is now in wide circulation
without at the same time resulting in
any loss of revenue. The increase
was also expected to reduce the over-
crowding on platforms to some extent
and also to yield some extra revenue.

(d) Approximately 35 lakhs of

rupees.

Gandak Project and Sone Barrage
Scheme

#167. Shri Bibhuti Mishra: Will the
Minister of Irrigation and Power bhe
pleased to state the progress made ia
regard to the execution of the Gandak
Project and the Sone Barrage Scheme
till the 28th February, 19627

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
giving the requisite information is
laid on the Table of the House. [See
Appendix II, annexure No. 5].
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Dock Workers’' Strike

*168. Shri Assar: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that there
was a strike of Dock Workers in Bom-
bay; and

(b) if so, the reasons therefor?

The Minister of Siate in the Minis-
try of Transport and Communications
{Shri Raj Bahadur): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix II, annexure
No. 6].

P. & T. Employees in West Bengal

*170. Shrimati Renn Chakravartty:
Will the Minister of Tramsport and
Communications be pleased to state:

{a) the reason for not giving House
Rent and city compensatory allowance
to all the Central Government em-
ployees of Posts and Telegraphs work-
ing in the greater industrial belt of
Calcutta from Birlapur to Kalyani in
West Bengal;

(b) why these allowances are limit-
ed only to workers in Baranagore,
Dum Dum and North Barrackpore
Municipality in Barrackpur sub-divi-
sion of 24-Parganas and not to work=-
ers in other Municipalities in the
same sub-division; and

(c) whether this matter is being
reviewed?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) The Municipalities in the belt
mentioned do not justify classification
as “A” class cities.

(b) Baranagore and Dum Dum
municipalities are contiguous to Cal-
cutta and North Barrackpore has been
given on special consideration.

(c) No.

Firing by Hostile Nagas on Train

*172. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Naga
hostiles fired on the 63 Up passenger

train of the N.F. Railway on or about
the 21st January, 1962 between Boka-
jan and Noajan on Lumding-Tinsu-
kia section;

(b) if so, how many casualties were
involved in the incident; and

(c) what action has been taken 1o
prevent recurrence of such incidents?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and
(b). Yes, Sir. The incident, how-
ever, occurred on the evening of 19th
January, 1962, wherein only one pas-
senger travelling in second class was
slightly injured.

(¢} The following preventive
measures have been adopted:—

(i) military patrolling on wvulner-
able sections has been
intensified: .

(ii) more army outposts have
been set up to protect the
vulnerable areas:

(iii) trains are escorted by armed
military and R.P.F. personnel;

(iv) steel plated shutters and
sand bags have been provided
on trains to protect crew and
Railway staff.

Paradip Port

[ Shri Chintamoni Panigrahi:
7 Shri A. Sarma:

Will the Minister of Transport and
C nicationg be pl d to state:

(a) whether the Government of
Orissa have appointed with the com-
sent of the Government of India,
Messrs Rendel Palmer and Tritton
as their consulting Engineers for the
preparation of the Master Plan for
immediately developing Paradip as a
major port in the Third Plan;

(b) whether Government  are
aware that the details for the design-
ing of Paradip as a major port are
ready;

(¢) if so, whether the Ministry
have examined these details and have
approved it for immediate implemen-
tation in the Third Plan;

*174.
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(d) whether Government have been
pleased to give priority to Paradip
for developing it as @ major port in
the Third Plan; and

(e) if so, what is the actual
position?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). At
the request of the Government of
Orissa, the Government of India
agreed in December, 1961 to release
foreign exchange not exceeding ten
thousand pounds for payment of fees
to Messrs. Rendel Palmer, and Tritton
to prepare a project study for the
development of Paradip Port.

The Government of India have not
so far received a copy of the Con-
galting Engineers’ Project Report
from the State Government.

(c), (d) and (e). Do not arise.

National Highways

*176. Shri Tangamani: Will  the
Minister of Transport and Communi-
cations be pleased to state:

() whether there is a proposal to
standardise the width of  National
Highways;

(b) if so, how far it has been carried
out:

(c) what is the position of the
National Highways while passing
through towns; and

(d) how many such towng are aflect-
ed by National Highway No. 77

The Minister of State im the Minis-
try of Transport and Communicitions
(Shri Raj Bahadur): (a) and (b). The
following standards for the  width
of the national highways have been
fixed:

formation width: 38 ft.;

single lane carriageway width: 12
ft.; and

double lane carriageway width:
22 ft;
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(c) So far the Government of Tndia
have not assumed financial liability
for national highways passing through
towns having a population of 20,000
or more. According to Section 8 of
the National Highway Act the Cov-
ernment of India would assume this
liability by entering into agreements
with any State or with any authority
entrusted with the control or manage-
ment of any such area. So far such
agreement has been entered into with
the Government of Orissa. The mat-
ter regarding such agreements with
other States and authorities is in
Progress.

(d) Twenty six towns having popu-
lation of 20,000 or more are likeiy to
be affected by this scheme on National
Highway No. 7

Wagon supply for Mancharpur and
Chirea Iron Ore Mines

*181. Shrimati Renu Chakravartty:
Will the Minister of Railways be
pleased to state-

(a) why box wagons supply for the
Mancharpur and Chirea iron nre mines
is not being made;

(b) whether a large numper nf the
Adivasi loading labour are sitting idle
due to this; and

(c) when the wagons will be <up-
plied?

The Deputy Minister of Railways
(Shri 8. V, Ramaswamy): (a) Chirea
Mines are served by Manoharpur Rail-
way station. BOX wagons are not
supplied at Manoharpur as the inire
owners, Messrs Indian Iron and Steel
Co. Ltd. have not agreed to accept
BOX. wagons in spite of repeated re-
quests from the Railway.

(b) The Railway is not awars of
this

(c) BOX type wagons cap be sup-
plied whenever the same are accepred
by the Steel Works,
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Manufacturing of Instruments for
Meteorological Department

*183. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the Meteorological De-
partment proposes to launch a pro-
gramme for research and develonment
work for manufacturing all special
types of instruments;

(b) if so, what are the broad out-
lines of the scheme; and

(c) what amount has been ear-
marked for the programme under the
Third Five Year Plan?

The Deputy Minister of Civil Avi-
ation (Shri Mohinddin): (a) and (b).
It is proposed to develop prolo-type
models of the following special types
of meteorological instruments, design-
ed to suit Indian climatic conditions,
with a view to manufacturing them
in India, using as few imported com-
ponents as possiblie:—

(i) Radio-wind Finding system;
(ii) Automatic Weather Station,
(iii) Ceilometer;

(iv) Sferics equipment;

(v) Weather Radar;

(vi) Cloud Base and Top Indica-
tor.

(c) A provision of Rs. 9°60 lakhs has
been included in the Third Five Yeer
Plan for the scheme, mainly for the
purchase of capital equipment.

Flood Control in Orissa

*184. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
India have agreed to increase its
Thir Plan allocations of 250 lakhs
of rupees for Orissa for flood control
in any manner;

(b) if so, to what extent they have
agreed to increase this allocation to
Orissa in Third Plan for cffective
flood control;

(¢) whether the Orissa Government
have submitted their schemcs and
have asked for more money for effcc-
tive flood control in Orissa; and

(d) if so, the details thereof and the
amount which the Orissa Govern-
ment are pressing for?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise,
(c) No, Sir.
(d) Does not arise.

Indian Hoteliers' Collaboration with
U.S.A. International Hotel Corporation

241. Shri P. G. Deb: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether the Government is
aware that International Hotels Cor-
poration of US.A. is collaborating
with Indian Hoteliers in building
hotels in Bombay, Agra and Delhi;
and

(b) if so, on what terms and with
whom?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). M/s
East India Hotels Ltd. (of which
m Oberoj Hotels Pvt. Ltd., are the

aging Agents) in collaboration
with the Inter-Continental Hotels Cor-
poration of U.S.A. has put up a scheme
for putting up hotels in Delhi, .\gra,
and Bombay, and expanding their
existing hotel in Srinagar. The
scheme, including the terms of col-
laboration, is still under consideration
and Government have not yet convey-
ed their formal approval.

Promotion of Telephone Supervisors

242, Shrimati Dla Palchoudhuri: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that promo-
tion of Telephone Supervisors (a Class
IO post) to Class II post of S.D.O.
Telephones—their next higher grade—
is subject to their passing an examina-
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tion known as the T.E.S. examina-
tion;

(b) it so,
(i) when thig examination was
held last;

(ii) the number of candidates who
sat in the examination and
were declared successful;

(ili) the total number of vacan-
cies in the S.D.0. cadre which

existed when the examina-
tion was held;
tiv) the number of wvacancies

filled so far; and

{e) when the next examination is
likely to be held?

The Minister of Transpori and Com-
munications (Dr. P Subbarayan): (a)
There is no cadre of Telephone Super-
visors. Apparently the Hon. Member
refers to Engineering  Supervisors.
Promotion from Class III officers to
the Telegraph Engineering and Wire-
less Service Class II is subject to pass-
ing a qualifying examination.

(b) (i) 1958.
(ii) 182 amd 149 respectively,

(iii) 60. The
qualifying one.

(iv) Qualified officials are appointeq,
subject to their fitness, as and when
vacancies occur.

(c) June, 1962.

examination is a

Promotion of Telephome Supervisors

243, Shrimati Ila Palchoudhuri;: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that promo-
tion of Class III P. & T. personnel of
the grade of Telephone Supervisors
to Class II grade similar to that of
S.D.0. Telephones, is made on senio-
rity or seniority-cum-efficiency basis,
and not subject to passing any exa-
mination; and

(b) it so, why the same method of
promotion is not applied in the case
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of promotion of Telephone Supervi-
sors to the grade of S.D.0.7

The Minister of Transport and Com-
munications (Dr, P. Subbarayan): (a)
Such promotions are confined to the
non-technical arms of the Posts and
Telegraphs Department.

(b) The higher technical responsi-
bilities of Class II grade officers re-
quire a test of the technical knowledge
of the Class IIT officers before appoint-
ment to Gazetted rank.

Import of Diesel Locomotives

244, Shrimati Na Palchoudhuri: Wilk
the Minister of Railways be pleased.
to state:

(a) whether Government of India
propose to import some broad guage
high horse-power diesel locomotives;

(b) if so, the details of the proposal
together with its financial implica~
tions; and

fc) the reasons for importing these
locomotives?

The Deputy Minister of Railways.
(Shri S. V. Ramaswamy): (a) Yes.

(b) A statement is laid on the Table
of the House. [See Appendix II,
annexure No, T].

(c) Capacity for the manufacture of’
diesel locomotives is not available in
the country so far, Construction of
the Diesel Locomotive Works at
Varanasi is in progress.

Marine Products; Processing Training
Centre

245. Shri D, C, Sharma: Will the
Minister nf Food and Agriculture be
pleased to state:

(a) whether negotiations between
India and Japan for establishing a
Marine Products Processing Training
Centre in Mysore State are in pro-
gress;

(b) the stage at which they stand
at present; and

(c) if finalised, the details thereof?
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The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Yes.

(by and (¢). The negotiations have
mot been finalised so far,

Ukai Project

246, Shri D, C, Sharma: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 425 on the 1lth
August, 1961 and state:

(a) whether the report on the in-
vestigations of the Ukai Project sent
by the Government.of Gujerat has
since been considered; and

(b) if so, whether it has been sanc-
tioned?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
Ukai Project has since been approved
by the Government of India.

Patients suffering from life-long
diseases

247, Shri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that Gov-
ernment do not take the liability to
treat persons suffering from life-long
diseases after giving treatment for
three months and the patients have
to purchase costly medicines from
the market after that period;

(b) it so, the reasons therefor; and

(c) the steps proposed to be taken
to remove this handicap and change
the rules in this regard?

The Minister of Health (Shrj Kar-
markar): (a) No. However, in the
case of patients suffering from
Diabetes, refund in respect of cost of
‘Insulin’ is not allowed except in
cases where it is prescribed during the
initial stage of the disease, i.e., for the
first three months after the first de-
tection of Diabetes or when the patient
develops some complications and is
hospitalised:

(b) It has been considered that in-
jection of Insulin is not a cure and
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often it is necessary for very long
periods, and for the patient's lifeltime.
Free Insulin treatment beyond the
stipulated period of three months is
not therefore allowed for reimburse-
ment.

(c) Does not arise in view of (b)
above.

Traffic Problem im the Capital

248, Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that traffic
problem in the capital is becoming
increasingly unmanageable day by
day; and

(b) if so, the steps taken or pro-
posed to be taken to meet the situa-
tion?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
required information is given in the
Statement laid on the Table of the

House, [See Appendix II, annexure-
No. 8).

Accommodation in Departmental
Telegraph Office

"'249. Shri Karni Singhji: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government are aware-
of the inadequacy of accommodation
at the present Departmental Telegraph
Office, Bikaner and the consequential
inefficiency in its working; and

(b) if so, the steps being taken
or proposed to be taken to improve
the efficiency and to provide better
hygienic working conditions for the
Staff?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
The telegraph office building is a new
one, constructed in the year 1958
and provides for accommodation as
anticipated then. Consequent on the
growth of the office, however, ad-
ditional accommeodation is now felt
necessary.
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(b) A proposal for extension of the
‘building is under consideration.

‘Quick Transit Service’ Betweea
Mirzapur and Howrah

R 250. Shri P, C_ Borooah; Will the
‘Minister of Railways be pleased to
-state:

(a) whether the Northern Railway
has introduced a “Quick Transit Ser-
vice” between Mirzapur and Howrah;

(b) if so, what specific arrange-
ments have been made to operate this
service; and

(c) whether similar services are
proposed to be introduced between
other main production centres and
export centres?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) Yes,
from Mirazpur to Howrah.

(b) The Quick Transit Service Ex-
Mirzapur to Howrah has been intro-
duced both for “Wagon loads” and
“Smalls”, with effect from 1st Febru-
ary, 1962, as an experimental measure
for six months, to operate only once
a week ie., on Thursday. The over-
all transit time fixed is 5 days ex-
cluding the day of booking. Arrang-
ment has been made to clear Quick
‘Transit Service traffic booked Ex.
Mirazapur by a through train namely
Eastern Arrow Special, already run-
ning between Ghaziabad and Howrah.

() Quick Transit Services are al-
ready in force over the Indian Rail-
ways between more than two hundred
and fifty pairs of stations, inciuding
important trading centres, such as
Bombay-Delhi, Bombay-Howrah, Bom-
Bay-Ahmedabad, Bombay-Madras
Shalimar-Madras, Howrah-Delhi,
Howrah-Kanpur and Madras-Delhi.

Railways have also instructions to
extend Quick Transit Service beiween
more pairs of stations as is feasible.

Service Cooperative Societies
251. Dr. Samantsinhar: Will the
Minister of Community Development
and Co-operation be pleased to state:
(a) whether any probe has been
made by the Reserve Bank of India
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at the instance of the Central Gov-
ernment on the activities of the ser-
vice co-operative societies;

(b) if so, what are the findings; and

(c) whether it is a fact that service
Cooperative Societies in the agricul-
tural field would be diverted only to
the industria] sector?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) No, Sir.

(b) Does not arise,

(c) This part of the question is not
clear. Service co-operatives are main-
ly intended to provide supplies, ser-
vices ang credit to cultivating families.
Where there is sufficient concentration
of artisans, they are being organised
into separate functional societies. It
is not intended to divert service co-
operatives top the industrial sector,

Out-Agency at Tamlok on S.E.
Railway

252, Shri 8. C. Samanta: Will the
Minister of Railways be pleased to
state:

(a) whether the out-agency at
Tamluk on South Eastern Railway has
been closed;

(b) if so, what are the reasons;

(c) when the out-agency is going
to be re-opened; and

(d) when the out-agency at Ghatal
also is going to be opened?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
The working of Tamluk Out-agency
has been temporarily suspended since
20th December, 1961, due to  serious
irregularities committed by the con-
tractor.

(¢) Re-opening of the Out-Agency
will be considered on completion of
necessary enquiries which are in pro-
gress,

(d) Necessary formalities for open-
ing the Out-Agency at Ghatal are
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under finalisation with the selected
contractor but the exact date of its
opening cannot be definitely indicated
at this stage.

Orissa Flood Enguiry Committee
Report

254, Shri B, C. Maullick;: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 159 on the 21st
November, 1961 and state:

(a) whether the Flood Enquiry
Committee appointed by the Orissa
Government under the Chairmanship
of Shri 8. N. Bhanjdeo has since sub-
mitted its final report;

(b) if so, what are the main recom-
mendations of the Committee; and

(c) whether a copy of the report
will be laid on the Table?

The Deputy Minister of Irrigatlion
and Power (Shri Hathi): (a) Mo,

(b) and (c). Do not arise.

Tikarpara Dam

J'Shri B. C. Mullick:
255. 1 Shri Panigrahi:

Will the Minister of Irrigation and
“~wer be pleased to refer to the reply
given to Unstarred Question No. 150
on the 21st November, 1961 and state
the present position regarding the
construction of Tikarpara Dam in
Orissa during the Third Five Year
Plan period as a measure of flood
control?

The Deputy Minister of Irrigation
and Power (Shrl Hathi): The Tikar-
para Dam Project is not included in
the Third Five Year Plan of Orissa
as an Irrigation or Flood Control pro-
ject. The State Government have de-
cided to undertake a detailed investi-
gation of the Project. An idea of the
project can be had only after the in-
vestigations have been completed

Supply of Wagons for Carrying Irom
Ore

256. Shri Chintamoni Panigrahl:
Will the Minister of Railways be
pleased to state:

(a) whether his attention has been
drawn to the fact that in Barajamda
Sector of South Eastern Railways
there is a huge accumulation of stock
of iron ore both for steel mill supply
and export;

(b) whether it is a fact that due w0
inadequate supply of wagons nearly §
lakh tons of iron ore have accumulat-
ed in Banspani Station, New Barbil
siding, Noamundi, OL. siding of
Barajamda, Joda Siding of Banspani;

(c) if so, the immediate steps being
taken to remove these congestions at
the above rail heads; and

(d) what was the stock position at
the rail heads on the 1st March, 19627

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Rail-
way is not aware of any huge ac-
cumulation of stock of iron ore in the
Barajamda sector,

(b) The toial indents oustanding for
iron ore for export are 1131 wagons as
on 10th March, 1962 in the entire
Barajamda sector, which represents a
stock of about 25000 tons.

(c) Ore traffic to Steel Works is
being arranged according to pro-
gramme issued by the Iron and Steel
Controller and the movement is satis-
factory. The movement of exports
ore was satisfactory during the period
July to November, 1961 when in fact
sufficient demands were not forthcom-
ing. With the onset of the busy season
and heavy demands for steel works,
the demands for export ore could not
be met in full. Ewvery effort is, how-
ever, being made to step up the clear-
ance of the export ore traffic by sup-
plying full rakes of ‘BOX' type
wagons, to the maximum extent possi-
ble.

(d) The stock position at rail-heads
on 1st March, 1962, is not known, but
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the tota]l indents outstanding for iron
ore traffic for export as on 1st Miarch,
1962 was 1257 wagons, representing a
traffic of 28,000 tons. The outstanding
Indents have been further reduced 1o
1131 wagons, representing a traffic of
25,000 tons as on 10th March, 1962.
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Reorganisation of E.M.S. Section im
Madras

259. Shri Tangamani: Will the Min-
ister of Transport and Communications
be pleased to state:

(a) whether there is a proposal to
organise RMS sections T 9 & EK 1T

‘in Madras Circle;

(b) if so, nature of such proposal;
and

(c) the steps being taken, if any, to
ensure that large number of em-
ployees are not disturbed?

The Minister of Transport and Com-
munications (Dr, P, Subbarayan); (a)
Yes.

(by The whole question is being ex-
amined to see how best the reorgan-
fsation could be effected.

(¢) The question does not arise at
this stage.

Employees who lost Jobs in General
Strike

260, Shri Tangamani: Will the Min-
ister of Transport and Communications
be pleased to state:

(a) whether there are still some
employees yet to be reinstated who
participated in 1880 July strike;

(b) if so, details of the same; and

(¢) the steps proposed to be taken
for their reinstatement?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan): (a)
to (c). Np case of reinstatement of
officials, who participated in the July,
1960 strike, is pending except in the
Posts and Telegraphs Department. Out
of a total of 13020 cases of officials
who had been suspended in that De-
partment, reinstatement has  been
ordered in 13,007 cases Five officials
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‘had either attained the age of 60 years
or were retired at their own rea
or had accepted employment else-
where.

Only 8 cases are pending De novo
trial is in progress in one case, ap-
peals are under consideration in 4
cases and 3 officials have submitted
petitions against the orders of the
appellate authorities. Action is being

taken for expenditious disposal of
these cases.
New Sections for RM.S. in Madras

Circle

261, Shri Tangamani: Will the Min-
ister of Transport ang Communicaiions
be pleased to state:

(a) whether new secticns will be
-opened for RMS in Madurai Division
-of the Madras circle; and

(b) whether a new section is pro-
posed to be opened with Madurai as
Headquarters for Madurai-Dhanuskodi
and Madurai-Coimbatore by the
Coimbatore Express?

The Minister of Transport and Com-
munications (Dr, P. Subbarayan): (a)
New RMS sections will be opened as
and when necessity arises and the re-
.spurces permit.

(b) Not for the present.
Crushing of Sugar Cane in Mills

Shri Bibhuti Mishra:
262. { Shri Khushwaqt Rai:
LSlu'i S. L. SakSena:

Will the Minister of Food and Agri-
wulture be pleased to state:

(a) the total amount of sugar-cane
«crushed by the Sugar Mills till the
28th February, 1862 (during this
‘Season);

(b) whether there is any likelihood
that some quantity of sugar-cane will
remain unerushed; and

(c) if so, the estimated quantity
‘thereof and the measures Govern-
‘ment propose to take so that it may
‘be crushed?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas): (a)
During the period 1st November, 1961

to 28th February, 1962 sugar mills
are reported to have crushed 159:7
lakh tong of sugarcane.

(b) and (c). Our efforts are direct-
ed towards seeing that all available
cane is crushed and to this and sugar
factories which have surplus cane in
their areas, and are in a position to
produce more sugar, are being allotted
additional quotas, as far as possible,
out of the shortfalls declared by other
factories.

Power Project

263. Shri Morarka; Will the Minister
of Irrigation and Power be pleased to
state:

(a) whether the completion of
various power projects is likely to be
delaved:

(b) if so, the reasons therefor; and

(c) the steps taken to
this difficulty?

overcome

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (e).
The progress of execution of various
power projects is being reviewed from
time to time with a view fo ensunng
that bottenecks, if any, in the way of
their speedy implementation, are
removed. The present indications are
that no appreciable delay is likely
to be caused in the completion of the
projects during the 3rd Plan period.

Power Supply to Rajasthan

264. Shri Morarka: Will the Minister
of Irrigation and Power be pleased to
state:

(a) the total supply of electric
power to Rajasthan both from Cham-
bal and Bhakra Nangal Projects
separately;

(b) the rate at which it is sold to
Rajasthan; and

(c¢) the rate at which it is sold to
public?
The Deputy Minister of Irrigation

and Power (Shri Hathi): (a) to (e).
The information is being collected and
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will be laid on the Table of the House
as soon as it is available.

Rajasthan Canal Preject

265. Shri Morarka: Will the Minis-
ter of Irrigation and Power be pleas~
ed to state:

(a) the progress of the Rajasthan
Canal Project;

{b) the total amount spent so far;
and

(¢) the total area brought under ir-
rigation?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
progress on the Rajasthan Canal Pro-
ject upto the end of February, 1962
was as under:—

Total work done Percentage of work
up to February, dome in relation to
1962, target.
(1) (2) (3)
1. Rijisthan Feeder (Punjab portion)
Excavaition 10043 lazkh cft. 8g9.9
Compaction 2122 ,, . 94
Lining 54.22 miles 83.2

2. Rajasthan Feeder (Raja:than portion)
Excavation )
Compaction
Lining.

3. Rajasthan Main Canal (Mil= O to 14)
Excavation
Compaction
Liuing. '

4. Rajasthan Main Canil (Mile 14 to 30)
Excavation
Compaction

5. Suratgarh Branch
Excavation

6. Distributories ard Minors

The excavation ani compaction work has been

completed.

19.26 i e 92
1630 lakh cft, 96.2
523 lakh cft, 95
%.23 miles. 1.3
668 lakh cft. 114.4
142 lakh cft. 76
2000 lakh cft. 79
492 lakh cft. 82.8

(b) About Rs. 17 crores to the end
o January, 1962.

(c) 3,000 acres during rabi, 1961.

Rules regarding concessional Freight
Rates

266. Shri Balraj Madhok: Will the
Minister of Railways be pleased to
state:

(a) whether Governmz®nt are aware
that large number of smal]l exporters
are unable to export due to the rules
relating to the reduction of railway
freight being too stringent and the

insistence of the disclosure of balance
sheets, income tax etc. with the re-
sult that a large number of exporters
do no: avail of the facilities and
thereby exports suffer; and

(b) whether Government propose
to simplify the rules so that the ex-
porters who make exports paying full
freight at tariff rates are entitled for
the refund between the tariff rate and
the concessional freight observing the
least formalities for the purpose of
increasing exports in view of great
need of foreign exchange in the coun=-
try?
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The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No, Sir.

(b) Government are prepared to
aunsider any suggestion to simplify
the existing procedure for granting
rebate in railway freight on export
traffic provided it ensures:—

(i) that the grant of the con-
cession will not merely add to the
profits of the exporters; and

(ii) that where the concession
{s granted, it will not be abused.

Salal Hydro-Electric Project
267. Shri Balraj Madhok: Will the
Minister of Irrigation and Power be
pleased to reler to the repiy given to
Starred Question No. 412 on the 11th
August, 1961 and state:

(a) the progress since made in the
construction of Salal Hydro Electric
Project in Jammu Province of Jammu
and Kashmir State; ang

(b) when it is expected to be com-
pleted and what is its total estimated

cost?

The Deputy Minister of Drigation
and Power (Shri Hathi): (a) The con-
struction work on the project has not
yet started. The scheme is still being
investigated.

(b) It is not possible to indicate
the date of completion till the scheme
has been fully investigated. The pro-
ject is estimated to cost about Rs. 997
lakhs.

Hydro Power Potental in Jammu &
Kashmir

268. Shri Balraj Madhok: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any survey of Hydro
Power potential of Jammu ang Kash-
mir has been undertaken by the Gov-
ernment; and

(b) if so, what is the result of sur-
vey with details thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A pre-
liminary survey of the hydro potential

of Jammu and Kashmir has been con--
ducted.

(b) The total power potentiial cap-
able of economic development in
Jammu & Kashmir through 15 major
projects has been assessed at about
3.59 million KW at 60 per cent load
factor. In addition, 36 small scale
schemes with a total potential of
about 193,000 KW at 60 per cent load
factor appear to be capable of deve-
lopment.

Gates at the crossing near Sudsar
Station

269. Shri Karni Singhji: Will the:
Minister of Railways be pleased to
siate:

(a) whether there is a proposal for
erection of Gates at the crossing near
the outer signal of the Sudsar Sta-
tion in Bikaner Division due to the
closure of which great inconvenience
is being caused to the residents of
village Dulchasar; ang

(b) if no steps have been taken so
far how Government propose to
solve this public inconvenience?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and
(b). No, Sir. The level crossing is a
‘D’ class cattle-crossing. There are a
number of such crossings in Bikaner
Division. These ‘D’ class crossings
are meant only for use of pedestrians
and cattle. Stakes have been provid-
ed across such crossings to prevent
their use by cart/vehicular traffic, as
a measure of safety. The (Govern-
ment of Rajasthan have also  been
requested to intimate the particulars
of such of these ‘D’ class crossings
which they would like to be upgraded
as regular level crossings for use of
cart /vehicular traffic. As per extant
rules, the cost of such upgrading will
have to be borne by the road autho-
rities. On receipt of specific proposals
from the Government of Rajasthan,
further action will be taken.

Wasxirabag Barrage

270. Shri Balraj Madhok: Will the-
Minister for Transport and Commu-
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nications be pleased to state:

(a) whether the construction of road
_‘bridge on the Wazirabad Barrage has
been completed;

(b) whether the link road connect-
ing it with Shahdara-Saharanpur
road has also been completed; and

(c) if not, how long it will take to
complete them?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No. The
work is in progress.

(b) Tenders for the work have heen
‘invited and the last date for the
receipt of tenders is 23rd March, 1962.

(c) Both the works are ¢xpected in
‘be completed in about a vear.

Staff nurses in Willingdon Hospital,
New Delhi

271. Shri Balraj Madhok: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that in
Willingdon Hospital, New Delhi night
duty for staff nurses has been fixed
continuously for one month since 1st
of March instead of the usual weekly
change in the matter;

(b) it so, what
therefor; ang

are the reasons

(c) what are the weekly duty hours
of the nursing staff of Willingdon
Hospital and other Government Hos-
pitals in Delhi?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) The change has been effecteo
‘with a view to keep in line with other
‘hospitals, as well as to improve the
«care of the patients.

{¢) Willingdon Hospital:

44 hours a week during day duty.

64 hours a week during night duty.
Safdarjang Hospital:

53 hours a week during day Jduty.

75 hours a week during night duty.
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Irwin Hospital

49} hours per week during day duty.

69 hours per week during night
duty.

Married Nurses in Government
Hospitals New Delhi

272. Shri Balraj Madhok: Will the
Minister of Health be pleased to state:

(a) the total number of married
nurses in Willingdon Hospital, Lady
Hardinge Hospital and Irwin Hos-
pital respectively;

(b) the total residentia] accommo-
dation for married nurses available
in these hospitals separately and what
is the shortage; and

(c) what steps are being taken to
overcome this shortage and provide
residential accommodation te all
married nurses?

The Minister of Health (Shri Kar-

markar): (a) Willingdon Hospital—15
Lady Hardinge Hospital —30
Irwin Hospital —48
(b) Willingdon Hospital

Accommodation available for 5

Nurses only.

Accommodation
Nurses.

shortage for 10

Lady Hardinge Hospital
No accommodation.
Irwin Hospital
No accommodation.

(c) Willingdon Hospital;

The Director of Estates is being
continuously requested to provide
accommodation for the remaining 10
married nurses. However, married
nurses not allotted Government ac-
commodation receive house rent al-
lowance equal to 15 per cent of basic
pay.

Lady Hardinge Hospital

The question of providing accom-
modation is reviewed from time to
time and when more quarters are
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constructed, their claims will be con-
sidered.
Irwin Hospital.

This matter will be considered
when more funds become available.

Deaths due to Cold Spell in North

India
273 Shri Assar:
' Shri Balraj Madhok:
Will the Minister of Health be

pleased to state:

(ay the total number of deaths
caused by the cold spell in North
India during the month of January,
1962; and

(b) the details thereof, State-wise?

The Minister of Health (Shri
Karmarkar): (a) and (b). The
necessary information is being col-
lected from the States and will be
laid on the Table of the Sabha.

Praducti-on of Rice and Wheat

Shri Sadhan Gupta:
274, Shri Tangamani:
Shri Warior:
Will the Minister of Food amd
Agriculture be pleased to state:

(a) the total production of (i) rice
and (ii) wheat during 1961 and 1962
so far; and

{b) how the production of each of
those crops compares with that of
the preceding year?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b), 'The
gll-India Final Estimate of Rice for
1961-62 which will give the produc-
tion of the crop has not yet been
finalised because of the non-receipt of
data from all the States. Copies of
the Estimate will be supplied to the
Parliament Library as soon as ready.

Production estimates of wheat for
1961-62 will become available only by
the end of May, 1862 in the all-
India Final Estimate of wheat for
1961-62. Copies of the all-India Final
Estimate of rice and wheat for 1960-

1999 (Ai) LSD—3.

61 are laid on the Table of the House.
[See Appendix II, annexure No. 10].

Shuttle Service of L.A.C. betwesn
Madras ,and Madurai

275. Shri Tangamani: Will the
Minister of Transport and Commumi-
cations be pleased to state:

(a) whether there is a proposal to
discontinue the shuttle service of
LAC, between Madras and Madurai:

(b) whether
have been received
and

any representations
in this regard;

(c) it so, what steps are proposed to
be taken in the matter?

The Deputy Minister of Civil Avia-
tion (Shri Mobkiuddin): (a) to (c).
The Madras-Madurai Shuttle Service
will complete one year's operation om
the 31st March, 1962. Although by
that time it would have operated for
one whole summer and one whole
winter, giving full opportunity for
traffic to build up under varyng con-
ditions of seasonal traffic fluctuation,
the results have been consistently dis-
appointing. The load factor of this
flight has never exceeded 46 per cent.
and has averaged but 40 per wvent.
The Corporation have estimated that
the loss for one year's operation
would be of the order of Rs. 8 lakhs.
“In view of its uneconomic operations,
the Corporation have decided, despite
several representations received
against such a course, to discontinue
the service from 1-4-1962.

Rajasthan Canal

276. Shri Karni Singhji: Will—=the
Minister of Irrigation and Power be
pleased to state whether a final deci-
sion has been taken to supply drink-
ing water to the Brackish Waiet
Area of Lunkaransar (Bikaner Divi-
sion) from the Rajasthan Canal?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): There is a
provision in the Rajasthan Canal Pro.
ject for providing drinking water sup=
ply to the Lunkaransar and other
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water scarcity areas In Rajasthan
when the perennial supplies become
available in the canal. The possi-
bility of supplying the water to
Lunkaransar earlier is being explored.

Nepal Bund

271. Shri 8. L. Saksena: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the present position in regard
%o the construction of the eight mile
long Nepal Bund from Pathlehera
Ghat in Gorakhpur district to Tribeni
Ghat in Nepal, which, if not com-
pleted before June 1962 is bound to
result in the flowing of river Narayani
into Choti Gandak and Rohini and
Rapti rivers, causing terrible havoc
to thousands of wvillages and the
drowning of the city of Gorakhpur;
and

(b) when the work on this Bund is
likely to start and when it is expect-
ed to be completed, and what is its
estimated cost?

L

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
A scheme for the construction of an
eight mile long bund along the river
Narayani in Nepal in continuatlon of
the Chitauni Bund in Uttar Pradesh
was approved for Rs. 18,53 lakns in
November, 1955 under the Flood Con-
trol Programme. This work could
not be executed without the permis-
sion of Hiz Majesty's Government of
Nepal. Meanwhile, the Gandak Pro-
ject was approved. This Project en-
visages the construction of a barrage
across the river Gandak at Bhaisa-
lotan in Nepal and canals off-taking
on either side of it. After the “oods
of 1961, there was a change in the
course of the river as a result of ero-
sion on the right bank. The Techni-
cal Committee of the Gandak Control
Board has, therefore, recommended
that the left embankment of the main
Western Gandak Canal should be
utilised as a flood protective embank-
ment after suitable modifications i
its section. Appropriate measures w
check the tendency of the river to
erode its right bank and river train-
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ing works have also been recommend-
ed. It has also been proposed that
the existing Gandak embankment in
Uttar Pradesh be connected to the left
bank of the main Western Canal
Subject to the approval of the Gandak
Control Board, the works are expect-
ed to be completed by June, 1963, if
the land in Nepal is made over to the
Project authorities before November,
1962.

Barrage at Bhainsalotan
278. Shri S, L. Saksena: Will the
Minister of Irrigation and Power be
pleased to state:

(a) how much time the construc-
tion of barrage at the Bhainsalotan is
likely to take and when is the canal
system flowing from it likely to be
completed; and

(b) whether it has been decided to
irrigate the Pharnuda Tehsil in the
Gorakhpur District by the canal sys-
tem by constructing a syphon on
River Rohini?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The con-
struction of the Gandak Barrage at
Bhainsalotan and part of the canal
system will be completed within the
Third Plan period. It will take
about two or three years more for
completing the entire irrigation
system,

(b) The proposal is under investi-
gation,
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Performance by Railways during
1981-62

280. Shri Raghunath Singh: Wl
the Minister of Rallways be pleased
to state:

(a) what are the present mileages
of the Broad Gauge, Metre Gauge and
Narrow Gauge rail tracks in the coun-
ry;

(b) what ig the traffic carried by
them during the latest year for which
information may be available in pas-
sanger miles and goods ton-miles,
their respective revenue receipts,
working expenditure, contributions to
the general revenues, amounts credit-
od to the Depreciation Fund and Sur-
pluses;

(e) which of them are running at
a loss, for how many years and what
measures are proposed to make them
self-sufficient; and

(d) taking into consideration the
terminal costs at the receiving and
destination stations how their respec-
tive costs of operation compare with
Toad transport and also what are
their respective speeds as compared
with the speed of road transport?

The Deputy Minister of Railways
(Shri S§. V. Ramaswamy): (a) to (d).
A statement is laid on the Table of

the House. [See Appendix II, an-
nexure No, 11].

Inter-State Transport
281, Shri Raghunath Singh: Will the
Minister of Transport and Communi-
esations be pleased to state:

(a) the mileage of inter-State routes
in the country, the number of trucks
plying on them, the ton-miles covered
by them and the average distance
over which goods are carried per
truck on these routes;

(b) the number of trucks, passenger
and goods separately, plying on these
routes from year to year from the
date of the appointment of the Inter-
State Transport Commission to-date;

(c) to what extent, in respect of
mileage, the National Highways of
which there are about 15,000 miles in
the country, are used at present by
motor transport carrying goods and
passengers and what iz the percen-
tage of these trucks and buses to the
total truck and bus population in the
country;

(d) the extent to which the ori-
ginating traffic in the country, as dis-
tinet from feeder traffic, is carried by
road transport, the railways and water
transport respectively; and

(e) their average loads in the case
of each service?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (e). The
information reguired is being collect-
ed from the State Governments = etc,
and will be laid on the Table of the
House as soon as it becomes available,

Gas Turbine Technology

282. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is proposed to start
a three-year course for engineering
graduates in gas turbine technology
and provide evening classes to enable
those already employed to prepare for
the examinations of the Aeronautical
Society; and
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(b) if so, the details of the proposal?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) No, Sir.

(b) Dees not arise.

Locust Invasion in Delhi

Shri D, C. Sharma:
283. { Shri Ram Krishan Gupta:
Shri P. C. Borooah:

Will the Minister of Food amd
Agriculture be pleased to state:

(a) the extent of damage caused
by the recent locust invasion in Delhi;
and

(b) the steps taken to check the
same and the amount spent thereon?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) According to

the information furnished by the Delhi -

Administration, the loss, which was
mainly to orhar mustard and pea
crops, is estimated at Rs. 3 lakhs in an
area of about 12 square miles.

(b) Most of the settled swarms
have been destroyed either by ground
or by aerial operations. The areas
infested with eggs have been demar-
cated and control operations are in
hand.

JAbout Rs. 28,000 have so far been
spent on these control operatidns.
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12.04 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

InTRODUCTION o©F ‘INCENTIVE MoNEY
SCHEME IN TELEGRAPH OFFICEg

Shri Bhakt Darshan (Garhwal):
Under Rule 197, I beg to call the at-
tention of the Minister of Transport
and Communications to the following
matter of urgent public importance
and I request that he may make a
statement thereon:— "

The introduction of Incentive Money
Scheme’ in the telegraph offices adver-
sely affecting the emoluments of em-
ployees and the sending of telegraph
messages,

The Minister of Transport and Com-
munications (Dr. P, BSubbarayan):
Prior to introduction of the Incentive
Scheme there had been a Pie
Money Scheme in operation from
the very Inception of the Tele-
graph Service in India. The Pie
Money Scheme was limited only to se-
lected circuits, which had several
disadvantageg resulting in delays to
telegraph traffic. The case had been
examined by the Telegraph Enquiry
Committee and later considered by
the P. & T, Board, which decided to
introduce a new scheme called ‘In-
centive Money Scheme.! This Scheme
provided incentive payment to all
teletypists working on any circuit (and
not on selected circuits only)-—morse
or teleprinters—for each message
passed in excess of g prescribed Norm’
over a four weekly period. The num-
ber of teleprinter operations fixed as
‘Norm' was 32 per operator per hour
and the rate of ineentive allowance
wag 2 nP per teleprinter operation.

The new Incentive Money Scheme
has been in operations since 28-5-61
and it has resulted not only in over-
all quicker despatch of telegraph
traffic but it also provided incentive
and larger payments to the staff. It
permits every operator to earn incen-
tive money on any circuit and it has
been found beneficial to vast majority
of staff.

Matter of Urgent Public
Importance

On a review after six months’ work-
ing of the Scheme, some loopholes,
enabling some individual teletypists
to gain some undue advantage, came
to notice, Therefore, some modifica-
tions to the scheme were introduced
with effect from 4-3-62. This has affect.
ed a small number of circuits ems
some of the operative staff who do Le
now get the advantage of the loos
holes and who may not be working
the scheme with full enthusiasm. How-
ever, the merits of the scheme that
this will be, by and large of benefit
to all the staff in general will, no
doubt, be realised gradually by them.
It is hoped that within the next few
weeks, transmission of telegrams will
be more expeditious and the number
of delayed telegrams will be conside-
rably reduced. The result of the
Scheme will be fully known after it is
given a fair trial. The matter is cons-
tantly under review and such action
as may be necessary wil] be taken or
such modification as may be necessary
in the light of experience, will be in-
troduced.

Shri Bhakt Darshan: Has he made
enquiries as to how many telegraphic
messages have been sent by post from
the CTO, New Delhi, alone during
these days?

Dr. P. Subbarayan: I made enquiries
and I find that the percentage is get-
ting less and less.

Shri Bal Raj Madhok (New Delhi):
But my information is that thousands
of telegrams are being sent by * post
and that the workload of the tele-
graphists has been raised from 25 to
37, a 50 per cent increase, creating a
lot of discontent among the staff. May
I know what steps are being taken to
reduce the workload of the employees
and to see that telegrams are not sent
by post

Dr. P. Subbarayan: The hon. Mem-
ber knows, as well as I do, that when
telegrams are sent by post and it is
notified to the department by the per-
song receiving the telegrams, the tele-
graphic charges are paid back to the
sender,



1545 Papers MARCH 24, 1962

Shri Bhakat Darshan: The hon. Mi-
nister says that the new scheme is
beneficial ‘0 the employees. Since the
employees have not taken to it kindly,
will he examine it again?

Dr. P. Subbarayan: As I said, the
question ig kept under consideration.
An examination is being made and we
will see what could be done.

—

12.68 hrs,
PAPERS LAID ON THE TABLE

BupGET ESTIMATES OF THE DAMODAR
VaLLEYy CORPORATION

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): I beg to lay
on the Table a copy of the Budget
Estimates of the Damodar Valley Cor-
poration for the sear 1962-63 under
-sub-section (3) of section 44 of the
Damodar Valley Corporation Act, 1948.
[Placed in Library. See No. LT-
3585/62)

Rerort oF THE HEALTH (SURVEY AMD
PrLanNiNGg) COMMITTEE

The Minister of Health (Shri EKar-
markar): I beg to lay on the Table a
eopy of the Report of the Health (Sur-
vey and Planning, Committee—Volume
[ [Placed in Library. See No. LT-
3536/62] )

NotrFicATIONS UNDER THE MoTorR VE-
HICLES ACT

The Minister of State in the Minis-
€ry of Transport and Communications
(Shri Raj Bahadur): I beg—

(1) to 1e-lay on the Table a copy
ench of tae following Notification
under suh-section (3) of section 133
of the Mastor Vehicles Act, 1939:—

(i) Notification No. F. 12/34/60-

Transport published in Delhi
Gazette dated the 7th Sep-
tember, 1961, making certain
further amendments to the
Delhi Motor Vehicles Rules,
1940. (Placed in  Library
See No. LT-3340/61].

(ii) Notification No. F. 12/57/80-
Transport published in Delhi
Gazette dated the 1st Juhe,
1981, making certain further
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amendments to the Delhi
Motcr Vehicles Rules, 1940.
[Placed in Library. See Ne.
LT, 3226/61]

(iii) Notification No. 173{!“ @8-
120/60-Pub, published in An-
daman and Nicobar Gazette
dated the 30th August 1961,
containing the Andaman and
Nicobar Islands (Licensing of
Conductors for Stage Carria-
ges) Rules, 1961, [Placed in
Library. See No, LT-3361/62]

(iv) Notification No. 25/20/61-1
(T.pt) published in Mani-
pur Gazette dated the Sth
September, 1961, making
certain amendments to the
Manipur Motor Vehi-
cles Rules, 1961 [Placed in
Librcry. See No. LT-3362/62)

(2) to lay on th= Table:—

(i) a copy each of the following
Notifications under sub-section
(3) of section 133 of {he Motor
Vehicles Act, 1939, making
certain further amendments
to the Delhi Motor Vehicles
Rules, 1940—

(a) Notification No. F. 21 (3) /60
Transport published in Delhi
Gazette dated the 14th De-
eember, 1961.

(b) Notification No. F. 127186/

59 Transport published in

Delhi Gazette dated the 18th
January. 1962.

[Placed in Library. See No. LT-
3587 /62].

(ii) a copy of the Shipping De-
velopment Fund Committee
(General) Third Amendment
Rules, 1962 published in No-
tification No. GSR 296 dated
the 16th March 1962, under
sub-section (3) of section 458
of the Merchant Shipping Act,
1938. [Placed in Library. See
No. LT-3588/62]

(iii) a copy of Annual Report of
the Hindustan Shipyard Limit-
ed, Visakhapatnam, for the
year 1960-61 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor-General thereon
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under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956, [Placed in Library.
See No. LT-3589/62].

ANNUAL RerokT OoF NATIONAL PROJEC1S
ConsteuctioN CORFORATION

Shri Hathi: I beg to lay on the Table
a copy of Lhe following papers:

(i) Annual Repor: of the National
Projects Construction Corpo-
ration Limited, New Delhi,
for the year 1960-6! along
with the Audited Accounts
and the comments of the Com-
ptroller and Auditor-General
thereon, under sub-section (1)
of section 619A of the Compa-
nies Act, 1956

(ii) Review by the Government
on the working of the above
Corporation,

[Placed in Library See No, LT-3590/
82].

RAILWAY ’ROTECTION FCRCE { AMEND-
MENT) RULLS

The Deputy-Minister of Railways
(Shri S. V. Ramaswamy): I beg to
lay on the Table a copy of ithe Rail-
way Protection Forc: (Amendment)
Rules, 1961, published in Notification
No. GSR 1432 dated the 2Znd Decem-
ber 1961 under sub-section (3) of
section 21 of the Railway Protection
Force Act, 1957. [Piaced in Library.
See Neo. LT-3591/62].

12.1¢ hrs.
ESTIMIATES COMMITTEE

HUNDRED AND FIFTY-FIFTH, HUNDRED AND
FIFTY-EIGHTH AND HUNDERD AND FIFTY-
NINTH RFPCHIS

Shri S. C. Sharma: (Tamluk): I beg
to present the following Reports, of
the Estimates Committee,

(i) Hundred and fifty-fitth Report
on the Ministry of Irrigation
angd Power-Naticnal Projects
Construction Corporation Li-
mited, New Delhi (Reports
and Accounts);
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(ii) Hundred and fifty-eighth Re-
port on the Ministry of Infor-
mation and Broadcasting—
(Part 1) “Secretariat”. *“Di-
rectorate of Advertising and
Visual Publicity” “Directo-
rate of Field Publicity” and
“Song and Drama Division”,
and

(ili) Hundred and fifty-ninth Re-
port on the Miristry of Infor-

mation and  Broadcasting—
(Part II).
12:10f hrs,

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House for the week commenc-
ing 26th March, 1962, will consist of:—

(1) Consideration of any item of
Business carried over from
today’s Order Paper.

(2) General Discussion on Railway
Budget for 1962-63.

(3) Discussion and voting of De-
mands on Account (Railways)
for 1962-63.

(4) Consideration
of—

The Indian Succession (Amend-
ment) Bill, 1961 as passed by
Rajya Sabha,
The Hindi Sahitla Sammelan
Bill, 1962, as passed by
Rajyva Sabha.

and passing

Time permitting, it is prosoped to
provide discussion on the following
No-Day-Yet-Named-Motions: —

(i) Annual Repoit of the Hindus-
tan Machin= Tools Limited
for 1859-60, laid on the Table

of the House on the 4th
August, 1960; and

(ii) Report of the As#essment
Committee or Vijnan Mandirs
(Volumes I and II), laid on
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[Shri Satya Narayan Sinha]

the Table of the House on the
28th March, 1961.

Shri D. C. Sharma: (Gurdaspur):
By whom?

Shri Satya Narayan Sinha: I think
both of them stand in the name of the
hon. Member,

12.12 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—contd.

Mr. Speaker: The House will now
proceed with the general discussion
of the General Bviget. Shri Korat-

kar.

=it ¥1EwT (e ) - aeEs
YR, TR CF AT T qF 96
&1 W wwET FO @ 97 g
fors 30 oot v & A fas s
F W F " Sfgd 97 WK I9E
art # g ¥t ALY gy mw |

Mr. Speaker: The hon. Member
will kindly resume his seat. I would
like to kmow this from the hon.
Finance Minister, Ten hours have
been ‘allotted for the General Dis-
cussion, We have already taken
Four hours and forty minutes. Today,
five hours and twenty minutes
remain. We are now starting at a
quarter past 12. This will last till
530. Does he want to conclude it
today or will he reply on Monday?

The Minister of Finance (Shri
Morarji Desai): Today.

Mr, Speaker: The House will then
sit till 6 o’clock.

Some Hon. Members: No.

" Shri Morarji Desai: This may be
over before that. There are not
many speakers: I do not know.

Mr. Speaker: Very well; we will
conclude this today. Five hours and
ten minutes more, That means that
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we will have to conclude this by

5.30, at the most. How long will the

hon. Finance Minister take?

Shri Morarji Desai: Forty minutes.
Mr. Speaker: I will call him at

4.30.
Shri Morarji Desai: Yes.
Mr. Speaker: The hon. Member

might continue.

st ®EwT © 9g g fawr
TCF | 7T wC @1 9T 98 - fadT v
T ¢ foms sfd ag s arae
¥ ooldF g1 T g0 W TR
F wnfg< & 9 = FeA F §T AT
¥ oF EEIX F g I AN 97 WK
A AH § TR W SO ey
e fFmdrame ¥ fda &
g wEw F | F—W ¥ g
W 7% <1 9gg § w=Y faw
flt T & a1 79 F A< FaTa g
a1y § 99 frafa 1 e & som
A § w0F &1 9 ¥ a9 g
o | fde & @ R AR F
ATEE § anfaer g1 S & F1OT gAr
fratafom a¢ g7 aga g foic s €
qU T Y STEI AT FH & A | 77
wer s faefy ad ¥ & awlht 3
o A wuq faer & faw w= S
1 TOT AW F I OC THTA SEAT
wifgd @1 f6 |1 W &F FOU gAIC
T FT TG THEE g qrem § qF
w7 AR T AR ag #) sEE
fag s =fgd ? Tty fawr Y
F A0 ¥ THE AR F §G e Far Tar
3 ooty wifs 98 0F T ez
foeet a9z @ gwrdr mfaw faafy o
TE FG A G WL 97w, § { AR
TR TEA F AT FgAT TG § |

wr s far g i ag ¥

@ qEAT &, OF af fada w® v
¥ T@ T T TG qEW WK FE
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ARG ! @eq § @ FC TERT 2@AT
qET |

T o few W omEw g,
¥4 # 0g A9 ¢ fF o= Fom
e & gfy o e ffg ao &
a1 gFEET o At it 3 ¥ faEA
#1 W1 zEd fou mwifa R oar
femg foda & o7 o7 U Wew &
HTg I GrEeYT it 39S U T a9 q
TR /T W AR 3§ & 6=}
frgin fmfamr i fFfRa s ag
A g @ fE swer W faeim
FT ATRE w0 A QA F A H
fFm @, SEw fq@ SEw
afea @t wr g1 fada & fgfa
to ufma feear == g 3 &
frata s e T Yo wfoma | wan
T YT ¥ T 6 W SeEd
af¥ aga 9 T § W gwer @ A
N IO afF X Sfas w6 9%
@R 9l 3 adY | Y I
afsr & aF ¥ w=T 3o sfawa @t
2 mg faea 39w« & wimw
T & ;T WY & oAy Sradr
T @A W A A & o e
e fadh wifas sreeT & & =
@A A A8l g afed qg OE Torifaw
e @Aq 9T @ g | GEr  wrew
grar & fF AW wH amw s & ag
HY JIEET WIH WE AT A AT
W I Ea AN 9\ gd fedw
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@ R W g F g A

T @ P fF ey wmaw ¥
FHA ARAE ¥ M & 18 gHIR ST
WS AT HEC TFar & 7 o
@ HEL T A AT FE @ G

T g

SRt aF # Fwar § wia ¥ fadw
Y 9 A Frafa Y ot § 5 =T,
M€ ¥ TETE, F9ET, WST, AT,
I FEW AR awefa dw oz
7§ § @ A F avs aA &
o feamr e § ook frada
=R F F09 W gfa T fewmr
feea & grg & | 35T wTAT WO
o0 FUT WOF WTWWT F & | @A
aga | S oEY & fore o gy 2t
& Y foFeft ST T WA AR S )
I it w1 g9 far @ @ agadr
T i Tt § fomdt fs g g
sfradt 3w @} )W TR A
& T A § oF @ 9 AR @]
T W JT & a¥ gT =T | qq F
=TT & g faew & gw gew
T AN ¥ 1 FOT o0 T
¥ amrR ¥ 3 FAT H AN W
FT & ¢ 1 9 aga a9 Tfw F e
2 v o & fod wweT d7T &1 @
g AR R I T A G !

wET o W @aT § qE  qET A
g 2 fF W =R F gama W
sfdeTdY ¥ T &9 ¥ @wE g 1w
W N BE qEr W s W
Q@ AT TG W | F O e
& ar @ & Y gt wiafom fada
¥ =g Foran &, wfe gwer feafa
fEaA fEar@ A wufgag A
e F A § | N A W
wrg W< Ad dar ®T a%ar |
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[ ®rEwy)

W A gAY g2 AR 9 F
qarg ot faeq % 99 o § 99 R
T A Ny g ¥ | T A
g sfaet 3w oifeare g, g
TGATT FT T A SF FIOT I
7 3a% sl & fafa o fadq &
FHA ATHe ¥ TAF A FT aga T2
ST T, QAT A9 AGT Wl & |

W 9 & 5 9 dn o e
& franfeat &1 oF = a7 T §
ag 41 & 9T AE 9Far | gH W A
Y wraAT FET AEd fHodE ¥ w3
ST aEA § §e § A a1 917 Y T
SR & FH &1 A AR T & 9
iy Fw wE §fF

THE 1T FIIT AL aAefa 99 @
aTar 1w F A H qA @
2 &5 AEEsd ¥ g1 gu st s
it FEe F A ¥ gErt Ay
[EHTA TR Y [FEANT IR
JaFr F@A gY W T@ A ey
fiF F7 gL 7R 0T F & § sumEr
g5 @ 78 g W& A g fae
qUAT 1 A7 9 qEw ar @O
@ ¢ f g e SO ¥ w92
¥ WEI gIAr & | FWEERAT T AT
*r & FF 37 fa=il ® oo F T S
@y gy ATE FF I 0N F
g 1 7w fear o, A f5 fEa &
FHT AHE ¥ WY ¥ TET ARG |

T NI ST @1 A, AT '
grm fr faEw & s Are # wnfae
&7 & g o age & oer Wl g
wd W aerfa ANk @ ¥ w09
FA9 dFg AT TR F R 9T
IEH WA TG | TE gH @
:rﬁﬁmt.ﬂm‘!ﬂmﬂﬂﬁﬁm

|
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WE FEA ATHE FoFTOT A
2T F oY aver g & wwy g ww
dramr arfey, 7 Y a1 4 @ F ATy
TEAT AT E | g8 O a9 £ %
FTRA ATHE A 41 79q ¥ w9y wrafew

tﬁ'tafgerwaahuaiqtsﬁﬂaé’r-
T qudia Aeed s g d,
IEHT QF qAZA AT FIIT AG § |

FHT WHe F  gEAAT X
TG AR F ATY TH AT H GATL A
ar § i ofz g oo 3w« wfas
faoma T &, oY % IEF uwHaT W
q9T A8 1 g A% & JWy #
fF gt o= o At § 5y faamaw
safoar dar & @ & 1 ®’S g
ar o &, w3 s W o s
W I waawag g s wigw
AT ¥ qEET agd WK 9F @
| B OF W qg e @ R o
ooy QEIfEs § ST | SqET FEal
=T | 9g wafa gt Sufa # T
ar ¥ AFAT |

T WA § W OF G127 AT IS
M ATgmTE oA ¥ % Wmw
FET Fr gAfaq wEAfRET  amew
W mtFfaTawsmw
et & @t # qufen aff & @
2| AR ¥ wrE R SR RS
¥ fiv &t o=t ¥ afeat § o =



1555 General

AT 97 AT § WK IEE g &
e A = g § | w6
FMTeF F daq T T3 AT &1 J=ar
o ¢ e & 99 s W ®
FHR F F AN W T & |
safedt &Y OFr T Aga e
T 37 Rl & GEe qedr d
el fFar s wifgT, S AT
?wmuﬁmmﬁm@
I

oq § uF WY 419 §) a7 o
TTHied FET MR §, St 5 oA
e gHE faeT WY E ) wmE T
aq F A9 WANET AT ATH Y,
afew g oOf faae g aed & 1
g 2 @ I A =9 WA TR
F dgTH 1 qCF FOT afad g &
qraTaSar & a1 Agr fomn fF g% awe
A @O | TEURA ¥ oag &
wa # WA A S o efie §
St aga 9 FET TAT € | I semEr
T 9iF A= ¥ I oAk # agT 19
FET AT T | TOAT BT gU A
T RO E T a8 @ §, T o
TF ARATE | W @F FTO0 9T
W =T £, @ A ge i wafeEy S
Té-adt I famfam 30T & w15 3%
T G &, ®ifE T N 78 ) T
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frare & | sty 2w fasfom @I
oT @& § neh & 5 oY g8 N E
¥ 9% faar @ s sfer-fgsn
7g fawagar w@W | = @9 2
WO TNEH T T HU ARA, at
U A9 QENEE # aw T a7
¥9d &, 4g W1 F=T Wi fa=rona
T & | & g faa dw awAr &
¢ 3t 23 Gar W T g, fowwr
gz a7 afe i avs feard I 1
v 2|y § f 72 79 39 & GO E 1
o aga %1 feer wfasfea 307 =
e F4 ¥ fod q9r omar ¥ I
qgi W wqrar dRmErT g6t g, W @y
@ aFdt & Ew few w0 gay
I A fear omd, @ 9@ F T
TRt qEwe & o @ @ 1 T g
# oA T 9gTH A AG ST OF
=g aT g

@ AR @ IwtT gE &,
A WA F TG ENAF G &
fiF ggat arars W ST WY
STYIR TG agTe T I7% qgf A1 IA_HA
TgT g, IUET 97 497 fewm wrow F
Sy & @ g @ g Wi g
qg Fg A1ga g I ooy g 6 o 59
& IOW ®YT §, SHE! SAIET § Sqrar
THIE ¥ AT ATE, T T S FHEww
F aeft Wfgd F ooy 2w & A
%t w1 uf qgrd 9@ TfF 9 %9
ERIANFEE, IW AT GA A STA
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[sft #Fres]
g & gy § F1€ qgceg AGT AT
MG o ARy T ®
§ AR ST Yeawe T P L
& 87 a‘m‘r 1 WI gQ

T WNieew A wEET ¥ 48 @
Tdt g€ & Free @ ¥ wd gl
I IAHN T &1 q@oowg T &r
Mg WX IT N B aTh
aewg & AW @ @ q@ W oagd
= o § 5 oo § e
# o § 9=t qufear g Sy wiR
CRA-SF A A aget § ag o s
T ¥ W qga WS Wg | F AE-

2 AT AN Wl wee ©@ie § of gk
2, SU%! W@ W el 4 wedt IEH!
WHS ¥ AT FT NAA HL |

TR ¥ §1q § W9 TR
hfﬁm%ﬁ?ﬂnﬁﬁﬁ‘ﬂﬂ%
w1 wyer fear
Mr. Speaker: Shri Somani.

Shri Raghunath Singh (Varanasi):
I also want to catch your eye.

Mr. Speaker: Shri Somani has
caught my eye in preference to the
bon. Member. .

Shri D. C. Sharma (Gurdaspur):
Have I caught your eye, Sir?

Mr. Speaker: I do not know.
I shall try to give opportunity to
all hon, Members.

12.32 hrs.
[Mr, DEPUTY-SPEARER in the Chair]

Shri Somani (Dausa): Mr. Deputy-
Speaker, 6ir, I would like at the
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very outset to congratulate the hon.
Finance Minister on the cheerful
picture which he has been able to
present about our national economy
in his budget statement. There are
certain good and healthy features
about our economy to which special
attention may be drawn, that is, the
stability of our price structure, the
buoyancy of our revenues, the in-
crease in  our agricultural and
industrial production and the favour-
able prospects of receiving the
necessary external aid from friendly
countries for the success of the Third
Five Year Plan.

There is no doubt that dynamic
progress is being made in the various
sectors of our economy and we are
well on the road to an accelerated
growth of development, and if only
our Government will take timely
and effective measures to tackle cer-
tain bottlenecks, we will in the
eourse of the next few years be
certainly able to take our economy
to the take-off stage.

At the same time, the hon. Fin-
ance Minister has given real scope
for genuine apprehensions about a
very substantial further dose of
taxation in the mnew budge!
and it ig really that genuine apprehen-
sion of additional taxation load that
causeg serious concern to everybody.
There is no doubt about the fact that
the taxation, both direct and indirect,
has reached a point where before any
additional dose is imposed, it would
be worthwhile to explore the various
other avenues by which it might be
possible to go ahead with the fulfil-
ment of our Plan,

I woulg like first to draw
the attention of the Finance
Minister to the consistent wunder-
estimates of our revenues
being done year by year. In 1959-60,
the surplus in revenues over the
estimated figure was Rs. 90-33 crores;
in 1960-61, it was Rs. 52.14 crores and
in this year, 1961-62, it is Rs. 6116
crores. In other words, this surplus
in revenue of about Rs, 60 crores iy
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almost a 100 per cent increase over the
amount of additional taxes which the
Finance Minister had imposed on the
assessment of certain revenues. It is
really very desirable that in our
future .budgeting the assessment of
our revenues is made on a more
realistic and practical basis,

Apart from this, there is a large
scope for augmenting our resources by
increased borrowings, both internal
and external. It is due, as a matter
of fact, to the shortfall in our borrow-
ing programme that the Finance
Minister has been faced with an over-
all deficit of the magnitude which he
has indicated. It is therefore only
appropriate that sustained and deter-
mined efforts should be made to
increase our resources by greater
resort to borrowings.

Even in the field of small savings,
there is a vast scope to increase the
resources from the countryside. While
it is compartively easy to raise the
resourceg by increasing taxation, it
does require a lot of consistent, persis-
tent and determined effort to increase
the resources by small savings and by
various other ways of borrowings. It
is, therefore, desirable that the borrow-
ings programme should be intensified
and all necessary measures in this
connection taken.

Then the question of consistent
increase in civil expenditure has
always caused a great concern to this
House, and attention has from time
to time been drawn to the need to
ensure that all our resources are uti-
lised usefully. There is no doubt that
if determined and proper efforts are
made to generate savings from this
sector, that is, through avoidance of
wasteful expenditure, and also various
other ways of bringing about eco-
nomieg in the programme of imple-
mentation of our huge development
projects, it should be possible to ear-
mark some portion of the resources to
be pgenerated by these savings and
economies which are absolutely practi-
cable, to flll up the gap.
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Apart from this, in the programme
of developmenta] expenditure of the
magnitude of Rs. 1,446 crores which
he hag planned for the second year of
the Third Plan, it does seem practical
to contemplate that there is bound
to be some saving in the implementa-
tion of this programme. There is
bound to be shortfalls in developmen-
tal expenditure due to various reasons
over which Government have no con-
trol, It can, therefore, be safely con-
cluded that thig provision of Rs. 1,446
crores wil] also leave certain savings
at the end of the next budgeting
period.

Then attention has rightly been
drawn in the Economic Survey to the
need for making every possible effort
to see that our huge investments in the
public sector projects generate savings
to an extent sufficient to enable those
savings to be further invested in the
expansion or in new projects of the
public sector, This is another aspect
which should receive the very urgent
attention of the Planning Commission
and Government, I am suggesting all
these measures with this end in view,
that instead of taking the direct step
of imposing additional taxation, it will
be quite appropriate in view of the
present economic situation to explore
all other possible avenues to find the
resources necessary for the implemen-
tation of the Third Five Year Plan.

Having made these observations
about the present economic situation,
I would like to draw the attention of
the hon. Finance Minister to certain
disquieting features and certain serious
bottlenecks with which our economy is
faced, 1 would invite "his attention to
the very interesting and illuminating
articleg written by Shri G. D. Birla
recently about the Third Five Year
Plan. Shri Birla is well known for
his pro-Government and constructive
approach of robust optimism, and yet
a man of his calibre and stature with
all his constructive and optimistie
approach, has expressed certain gen-
uine apprehensions and taken a
gloomy view of the prospects ol the
success of the Third Plan. He has
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[Shri Somani)
drawn attention to certain bottle-
necks.

He hag used such strong words
suggesting that nothing moves in
Delhi and that there does not seem to
be any appreciation of the urgency in
the various government departmnts
to go ahead with the implementation
of the gigantic programme of our eco-
nomic development. That is not some-
thing which ig coming from him alane.

Complaints have been made and
attention has been drawn by warious
quarters to the serious loss which is
caused to our national economy by the
administrative delays and administra-
tive inefficiency. I will give a few ins-
tances as to how certain avoidable
losses have been suffered by us simply
because of the fact that our Govern-
ment has not been fully alive to the
necessity of dealing with the vast
development economy.

Let us first take the question of
coal, The other day, the hon. Minister
for Steel Fuel and Mines told us that
tWe question of switching of certain
industries over to oil is under the con-
sideration of government. So far as
this difficulty of coal supply in various

industrial centres is concerned, I think

the hon. Finance Minister will admit
that this iz not a new phenomenon. I
think it is almost 18 months since the
varioug industrial centres have been
experiencing acute shortage of coal
and the situation, instead of improv-
ing, ig deteriorating day by day.
The latest revision of coal
allocation made by Government has
created genuine apprehensions in the
mind of the various industries as to
how adversely they will be affected in
their production.

This question of switching over from
coal to fuel oil is an asbolutely simple
one. Government have simply
to ensure that the prices of fuel oil
will be competitive with that of coal.
It is quite obvious that Government
will have to sacrifice part of their
revenue by way of excise duties on
this fuel oil. But, I think the national
economy will be lesing much more
than this loss of excise duty if Go-
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vernment does not take timely
measures to make oil prices competi-
tive with coal. The loss of produc--
tion affects the national economy in so
many ways like loss of employment
etc. The implication of the loss of
production ig felt in wvarious other
ways, It is, therefore, high time that
the Finance Ministry, which has got
the main responsibility of making the
oil prices competitive with coal, tackleg
this problem on the basis of the prio-
rity which it deserves.

It is true that such questions are
being studied by the Planning Com-
mission and by the wvarious depart-
ments or Ministries and they take
their own time in coming to conclus-
ions. But these have to be tackled
according to the priorities which they
deserve and in a realistic and urgent
manner than what Government have
done so far,

The question of coal production
itself deserves to be tackle in a much
more effective manner. The other
day, from the spokesman of the coal
industry itself we found that they are
genuinely apprehensive of the achieve-
ment of the further increased targets
allowed to the private sector and the
public sector in the matter of coal
production. There is shortage of
power; there is ghortage of transport
and the policy of fixing coal prices
is absolutely unrealisticc = All these
have created such a situation that
those who are in the coa] industry are
definitely apprehensive of the serious
crisis being further aggravated by the
loss of production in coal or by the
coal industry not being able to fulfill
the targets that have been allotted to
them.

All these matters have pgot to be
tackleq effectively if further loss of
production hasg to be arrested.

We have been told that there has
already been a slowing down of in-
dustrial production. Industrial pro-
duction in 1961 showed an increase of
only about 7 or 8 per cent. compared
to 12 per cent. which was the figures
for 1960. That is something of which
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serious notice should be taken by the
Planners and the government depart-
ments concerned; because, while we
are thinking in terms of accelerating
the pace of progress, the slowing down
of industrial production, certainly,
cannot but be viewed with grave con-
cern by everybody.

I will come to the question of power.
The other day, hon. Member, Shri
Banerjee was complaining that the
U.P. Government have allotted subs-
tantial power from the Rihand Dam to
Birlag and have deprived a number of
small-scale and medium-scale indust-
ries of power from that source, I hold
no brief either for the U.P. Govern-
ment or for the Birlag who have spon-
sored the aluminium project, But, I
would like to inform the House that
the Birlas have proposed the genera-
tion of their own power; and they are
prepared not only to arrange power
for their own aluminium units but
they are also prepared to generate
extra power to make it available to
others who may be in need of power
in those areas. What is more signifi-
cant ig that the Birlas have made an
offer they will not require any foreign
exchange for the development of that
power resource. They have made
arrangements to secure the power
plant from rupee sources. Their pro-
posal is pending before Government
for a very considerable period.

The other day, in the Press Con-
ference, the hon. Prime Minister said
that the policy in regard to the estab-
lishment of power projects by the
private sector is clear and it is not
against the Industrial Policy Resolu-
tion to allow the private sector pro-
jects to be established for the develop-
ment of power. And yet in a case,
where obviously there is strong criti-
cism of the Birlas getting a major por-
tion of the Rihand power for the alu-
minium plant, their proposal for gene-
rating their own power has been hang-
ing fire in the Planning Commission
and the various Ministries for a long
time.
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I am not making any special plea
for any individual case. What I am
trying to do ig to draw the attention
of the Finance Minister to this lack of
urgency on the part of the various
government departments to tackle the
various issues in a pragmatic manner,
of which we have been assured time
and again. I . also realise the
complexity and the complicated nature
of the decisions which our officers
have to take on the wvarious issues
with which they are confronted. But
national economic interest is supreme
and nothing should be allowed to drag
on which will mean avoidable loss.

About power 1 have to make some
other submissions also. The Third
Plan provides for an increase in the
installed generating capacity of 123
per cent. over the Second Plan. This,
however, is wholly inadequate. During
the period 1948-55, the relationship
between power consumption and
industrial growth was such that for
every 10 point rise in the increase of
production, the increase in power con-
sumption was of the order of 18 points.
For the period 1955-61, the corres-
ponding figures are that for a ten
point rise in industrial production, the
increase of power consumption was 23
points, On this same basis, for a T0
point inerease in industrial production
that is envisaged in the third Five Year
Plan, the increase in power consump-
tion should be of the order of 163 and
not 128 as stated in the third Plan. 123
per cent. represents the installed
generating capacity whereas 163 re-
presents the actual requirements,
which meang that the installed capa-
city should be more than 163 in order
to allow for some idle capacity to meet
the requirements of emergencies.
Obviously, the allocation for power
hag got to be substantially increase if
we are to really make for sufficient
power for the dynamic growth in the
various sectors of our economy.

We have been assured of priority
being given to the development of
power and transport resources, both
in the Economic Survey as well as in
the Finance Minister's speech. But, as
I was submitting, there are short-
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term and long-term solutions of this
problem. The short-term solutions
are to enable the wvarious industries in
need of coal and power to make such
arrangements as may be feasible
under the circumstances. The long-

term solution is to increase the allo-'

cations for the development of these
key sector projects to an extent whick
will take care of the needs of the
situation,

I would like now to say something
about the question of export promo-
tion, The Mudaliar committee had
submitted its comprehensive report tae
the Government recently and it con-
tains very constructive and interesting
suggestions for the expansion of our
export trade. But may I submit that
here again some of the very important
suggestions which they have made are
not new. I may refer to the guestion
of giving incentives in the form of
income-tax relief for the promotion of
exports. I do not say that the indus-
tries as such have no responsibility to
foster and promote export trade.
Certainly they must be asked to make
all possible sacrifices and efforts and
do their best in the field of exports.
But certain constructive suggestions
made by the Federation of the Indian
Chambers of Commerce and Industry
and wvarious other bodies during the
last few yearg to the Finance Ministry
have had absolutely no response so
far. Even in the very progressive and
industrially advanced countries like
Japan, Germany, France, etc. this
scheme of incentives has worked
wonders and there is no reason why
the Government should feel shy of
introducing certain bold and imagi-
native measures instead of taking
piecemeal measures. :

Another important question about
export trade is the price structure.
Our various manufactured goods are
simply priced out in the international
markets. That is que to the rigid
price structure both due to the various
steps the Government take and also
some reasons beyond the control of
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the Government. Therefore, our
industries are not in a position to
produce goods of proper quality at
an internationally competitive price
and it is here that modernisation and
rationalisation can help. It is a long
term problem ang the Planning Com-
mission and the Government depart-
mets must give their thought to this
question of how to make our indus-
tries modernised, rationalised and
better equipped in order that they
may achieve the targets for the Third
Plan exports. Unless that is done we
may not be able to fulfil the targets
for exports. Unless we increase our
exports it is obvious that our pro-
gramme of economic development is
bound to suffer. At a time when the
Government is seized of the question
and when the Mudaliar Committee
report is being examined, Government
should take measures of short-term
and long-term character to give preat
fillip to our export trade.

1 would then like tp refer to the
situation in the textile industry. This
year, again cotton crop is expected to
be much less than mnormal—in the
neighbourhood of four million bales.
Unless necessary foreign exchange is
made available or Government nego-
tiates imports of foreign cotton on any
other basis, the industry is threatened
with a situation where again there
will be shortage of cloth, loss of
employment and various other adverse
repurcussions. Representations hawve
been made for the need to import
extra cotton to keep the industry
working until the new season starts. T
hope that something is being done to
ensure the availability of adequate raw
material for the proper functioning of
the textile industry.

We are in the midst of dynamic
development in various sectors of our
economy and the private sector is mak-
ing its due contribution, Ewven this
morning our respected Prime Minister
in his inspiring address to the Federa-
tion did recognise the usefulness of the
mixed economy under which we are
progressing and how essential it iz te
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continue to allow the private enter-
Pprise to function smoothly subject of
course to our programmes ang policies
as laid down in our plans. The poten-
tialities of development of the private
sector should not be overlooked. The
history of the last decade of planned
development clearly indicates that the
Pprivate sector has overiulfilled its
targets and it is today in a position to
smake a much more effective and dyna-
mic contr.bution to the achievement of
the planned targets allotted to it. It
is incorrect to say that the private
sector hag in any way been criticising
the functioning of the public sector.
We all welecome the growth and deve-
lopment of the public sector which is
necessary for the proper growth of
even the private sector; there is
absolutely no conflict between the
two. But the requirements of the
private sector are oiten ignnred but ro
far as the financial resources of the
public sector are concerned, due pro-
wvision is made by various ways and
ultimately by resorting to fresh
taxation. But no realistic appraisal of
the requirements of the private sector
for foreign exchange or internal
resources has been made by the Plan-
ning Commission and the private sector
thas been left to find its own resources.
Due to the stability of our Govern-
ment and various other favourable
policies in the economic field pursued
by our Government and also due to
the stability in our economy, generat-
ed by the very wise way in which our
present Finance Minister has handled
the whole situation, there is such a
tempo of growth in the country as
well ag a fund of goodwill in the inter-
national market that it will be worth-
while to give proper and wider oppor-
tunities to the private sector to avail
of this favourable situation and to
make their due contribution in this
programme of building a new India.

Mr. Deputy-Speaker: Now every
thon. Member shall conclude his
remarks within twenty minutes as I
find that the list here is swelling
every minute.

Shri N. R. Muniswamy (Vellore):
Sir, the inter'm Budget presented by
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the hon. Finance Minister reveals cer-
tain interesting features which deserve
some comments from tne hon, Mem-
bers of Parliament. Some of these
features are very illuminating in the
sense that the reasons assigned by the
bhon. Finance M:nister seem to carry
conviction on the face of them.

Before dealing with them 1 shall
make a few pbservations about the
genera] trends in the economy. The
Finance Minister has claimed that he
has checked the rising prices. To
some extent they have been checked
because of the rise in the production
in the industrial and agricultural sec-
tors. One thing which causes some
concern ig that there is an ' over-all
deficit for this year 1961-62 to the
extent of about Rs, 121 crores, That
indicates that we have to somehow
or other mobilise our resources with
a view to see that the Plan is properly
achieved. If the resources are not
properly mobilised it would lead to
difficulties and we may not be able to
attain the targets laid in the Plan.

13 hrs,

The Finance Minister has picked up
courage for converting the deficit into
a revenue surplus. In this connection
[ would like to read paragraph 17 of
hig Budget Speech which says:

“The budget year estimated the
revenue receipts at Rs. 1,017.95
crores and expenditure met from
revenue at Rs, 1,023.52 crores. On
current trends, the revenue re-
ceipts are likely to go up to
Rs, 1,079.11 crores and the expen-
diture to Rs, 1,045.15 crores, with
the result that the budgeted deficit
of Rs 557 crores will be convert-
ed into a revenue surplus of Rs.
3396 crores.”

The reason for this is stated by him
in the next paragraph, that is para-
graph 18,

“The improvement in revenue
receipts is mainly due to better
collections under Customs, Union
Excise Duties and Corporation
Tax and Income-tax. Larger
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imports of machinery and mineral
oils and imposition of counter-
vailing duties on the latter acco-
unt for an increase of Rs. 9.96
crores under Customs. Union
Exciseg are expected to be more
by Rs, 38.32 crores, following the
general improvement in production
and clearances, increase in the
duty on mineral oils and better
realisations from new excises.
With the rapid growth of business
and industry the revenue from
Income-tax including Corporation
Tax is l'kely to go up by Rs. 28
crores. These improvements, how-
ever, will be partly counter-
balanced by the increase of
Rs. 1345 crores in the States”
share of Income-tax and Estate
Duty.”

What he means to say is that the
unanticipated income from these
sourceg account for the conversion of
the apparent deficit into surplus, The
increase has been attributed to the
income from the customs and Union
excise. I cannot understand how
receipts under Customs could not be
anticipated because we have a pro-
gramme of imports of machinery and
mineral oil which ig in pursuance of
a policy decision. Everybody is aware
that we are going to import machinery
of a particular value and it is wvery
easy to know what customs duty
would be realised on it. The increase
is also attributed to income from
excise. Income under this head also
could easily be calculated. It iz not
as if machinery and mineral oil could
be smuggled into the country from
anywhere in the world. Everybody
knows how much is likely to come,
This means that the apparent conver-
sion of this deficit into a surplus is
only a mathematical or arithmetical
metamorphosis. Otherwise this con=
version of the deficit into a surplus
cannot be accounted for., The other
possibility is that budgeting has not
been done on a scientific or under-
standable basis.
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The forecast for 1962-63 is on the
same basis as the existing taxation
and the Finance Minister expects a
deficit of Rs, 63.46 crores. One of the
papers, the Hindustan Times or the
Indian Express, had mentioned that
the practice adopted by the Finance
Ministers is always to take the
notional deficit as a ground for bring-
ing new taxes. This is a very easy
way of shifting a debit into a credit,
but the inflationary effect of it is like-
ly to be great and is bound to affect
our economy, bringing in its wake
adverse effects on millions of our
people. The Finance Minister has
honestly stated that unless our resour=
ces are increased, we may not be in a
position to stabilise our economy, and
that is the main reason why he resorts
to deficit financing. All the same the
effect that it has on our economy can-
not be ignored. It is bound to dislo-
cate our general life,

In my view in a developing country
like ours, saving with a view to
investment is very essential. This is
a better way of raising resources than
through new taxes. OCur national in-
come is rising and we should see that
the structure of our taxation is made
flexible so that money in the hands of
people is siphoned into the coffers of
Government. Instead of resorting to
fresh taxation, the hon. the Finance
Minister should encourage saving
among people, which they should be
encouraged to invest. With this end
in wview public cooperation should be
enlisted. People should be made to
understand that savings invested with
Government go for the benefit of the
people.

At present there is a suspicion
among the people that there is large
infructuous and avoidable expenditure
on the part of Government. People
are not able to know whether the
expenditure incurred on different
items is for their benefit or not. 'They
feel that some of the expenditure of
Government is in unprofitable direc-
tions. We are al] aware of the severe
criticism levelled against infructuous
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expenditure in ‘the various P.A.C.
reports, Members of Parliament and
the House should be made aware of
the corrective measures taken by
Government.

In Annexure IX of the Explanatory
Memorandum we find a list of 559
important new items of expenditure
costing Rs. 5 lakhg and above, involv-
ing a total expenditure of 12,2836,19
lakhs of rupees. What causes us con=-
cern ig that such expenditure is likely
to gather momentum in the years to
come. Some of them may even relate
to non-Plan expenditure. We must be
in a position to satisfy ourselves that
these items of expenditure are proper-
ly screened and scrutinised.

[Surr MuLcHAND DUBE in the Chair]

In this connection, we have been
agitating for a long time that the
Standing Finance Committee which
was functioning some years back
should be revived, It had been abo-
lished because there had been some
sort of an adverse comment that the
existence of such a Committee was not
necessary. It is better that we now
take up some courage and revive the
Standing Finance Committee. That
will keep each of these items before
its eyes, namely, the items which are
included in the budget estimate. If
there is a Standing Finance Committee,
it will certainly go through all the
items and would certify whether each
item is worth including in the budget
estimate or not. Therefore, it is better
we revive the Standing Finance
Committee,

Coming to the expenditure on
defence, there is a net increase of
Rs. 38 crores, I quite appreciate it.
We have to spend this amount for the
maintenance of our territorial inte-
grity and safety of our country in the
context of the present world tension
and the attitude of some of our neigh-
bouring countries which is not friendly.
I quite appreciate it. But, at the same
time, year after year, we find in the
audit reports some sort of criticism
levelled against the infructuous and
purposeless expenditure incurred by
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defence. Theretore, I would say that
the expenditure wh.ch is of a greater
magnitude deserves to be checked at
the proper time. The working of the
defence, ordnance factories, where
expenditure on a large scale is incur-
red on educational orders and on new
experiments, some of which are half-
baked ones, happeng to be the target
of criticism in the audit reports, I
would only add that when we are in
the crisis of development, the Finance
Ministry and the Defence Ministry
should sit together and see that there
is no room for any avoidable expendi-
ture and they must assure us that
there would be no avoidable expendi=
ture at all.

There is one other item which I
would like to bring to the notice of
the House. That item jis termed as
loan from Kuwait Government. [ may
be permitted to read that portion,
because it is written in a separate
paragraph at page 190 of the Explana-
tory Memorandum. It reads as
follows:

“Special Indian notes and Indian
coing which were in circulation in
Kuwait ceased to be legal tender
with effect from 1lst April, 1961,
and a new local currency ‘Dinar’
introduced from that date replaced
them, According to the agreement
signed on 20th March, 1961 with
the Government of Kuwait the
value of all Indian Currency ex-
changed by the Government of
Kuwait and returned to the
Reserve Bank of India, has been
transferred to the Government of
India and the amount so transfer-
red, treated as a loan from the
Government of Kuwait to the
Government of India repayable in
Sterling. This loan amounting to
Rs. 34.19 crores is to be repaid in
eleven annual instalments, begin-
ning from the 1st July, 1961.
Interest at the rate of 4% per cent
is payable on the outstanding
balance from time to time”

What I say is this, This sum, which
involves Rs, 34.19 crores, has been
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agreed to be paid by the Government
of India to the Kuwait Government,
because we have withdrawn all the
currency notes which were in circu-
lation in the Middle East. We have
adopted certain methods tp see that
there should be no smuggling and that
our own cwrency with a different
mark and dimension is introduced. In
spite of that, I find it was not success-
ful, and they have rightly withdrawn
their circulation. But what I mean to
suggest is that this agreement has not
been placed before this House for its
approval, nor has it been placed in
this House for the Members to go
through, Such an agreement which
is entered into, involving such a huge
sum, has to be placed before this
House and the sanction of the House
obtained. I find—I am subject t{o cor-
rection—that no such steps have been
taken. I wish that this situation
ought not to be repeated next time.

The Economic Survey which has
been issued to us along with the
budget papers and the Explanatory
Memorandum discloses clearly that
there is not much room or there is no
room for complacency and that, on
the other hand, there is room for con-
cern. The interna] borrowings during
the past few years were not up to the
mark. The position of the foreign
exchange reserves just at the begin-
ning of the second Five Year Plan was
very happy, It was about Rs. 750
crores. By the end of the second Five
Year Plan, it had dwindled to Rs. 156
crores or so. The position, therefore,
has worsened, in spite of the reduction
in imports and increase in exports
because of what the Finance Minister
has rightly deseribed as structural
changes on our invisibles. That is
what he says. The burden of foreign
debts i already growing and our earn-
ing on the foreign investments has
almost been nil, Therefore, there are
certain major problems which will be
created in the next four years by cer-
tain internal factors. These factors, to
which I request the Government to
give some attention, are certain scar-
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cities of the basic aspects of the indus-
try. The Economic Survey makes
mention of them in a passing way,
saying that the apparent shortage of
coal, power, transport and certain
varieties of steel is only a temporary
one, and there is bound to be some
bright future, But in the developing
economy, it is not possible for us to
belittle this present shortage of the
basic materials. The industrial revo-
lution which is now taking place here
will be jeopardised if we are not able
to tackle these phoblems in a dynamie
way.

From the reports, I find that indus-
trial production has dwindled from 12
per cent to 7 per cent, from 1960-61
to 1961-62, and that the national in-
come also is getting less. The invest-
ment is largs and the return, com-
pared to the investment during the
course of the five years, is less than
expected. Taking into consideration
the entire Five Year Plan, the total
outlay that is made for the first two
years of the third Plan is Rs. 2,500
crores. A balance of Rs. 5,000 crores
is left and that balance has to be
made up in the next three years.
Therefore, we have to step up our pro-
duction, keeping these factors in vie\lr,
In the context of the shortage In
power, coa] transport and steel, I am
afraid whether we will be able to step
up the production or to meet this
challenge. 1 want these problems to
be tackled vigorously.

Several of the public sectors are
gtill in the investment stage and are
quite far from yielding returns on
their outlay. The budget memoran=
dum shows that out of about 68 con-
cerns in the public sector, in all of
which about Rs. 603 crores have been
invested up to March, 1961, barring
about a dozen enterprises, a‘il the re:;
are expected to yield only a Ve
meagre profit in the year 19&2_-8&
Only about a dozen concerns might
passibly give us a profit. About the
rest of the concerns, the projects are
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not likely to come in socon and result
in profits in the near future or even
in 1963-64. Against a total of invest-

ment of about Rs. 880 crores in all, ’

except one or two important concerns
as the STC and the Qil India Limited,
al] the others do not promise to give
us much. I find from the memoran-
dum that the total return that we get
from the investment is about Rs. 3.12
crores, It the Oil India Limit-
ed ang the STC are eliminated from
the list, the return would be about
Rs. 2 crores only from all the rest,
when compared to the investment.
Therefore, it looks as though some-
thing is rather wrong somewhere.
We are paying about Rs. 30 crores
annually by way of interest alone.
How are we to meet the situation?
As a matter of fact we get an yield
of only Rs. 2 crores to Rs. 3 crores, even
allowing for the initial incubation
period for the industrial concerns.
All industries, to start with, have of
course some teething trouble. All the
same, there is a certain feeling among
the people that proper steps have not
been taken to see that these concerns
are made more remunerative. I only
wish that, with the dynamism of the
Finance Minister, he will whip up
these concerns to see that proper
profits are earned, commensurate
with the investments made.

The Finance Minister hag further
stated that we have to take some
courage to enlarge the scale of deficit
financing. By so doing, the inflationary
pressure will not be checked; it will
adg to the existing price level. Unfor-
tunately, there seems to be a belief
that though initially there may be
some trouble, finally it will be
settled as time passes. I do mnot
think that it will happen like that if
you allow things to drift in that
way.

On the whole, the budget that has
been presented has commended itself
to many of our friends here. All
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the same, I can only ask the Finance
Minister to see that whatever
methods are being adopted, they
must be to the satisfaction of the
people. As a matter of fact, this
budget on the eve of the election
only keeps the tempo as it was and
it has thrown a grim picture that we
have to resort to taxation if we
really want to see that our country
progresses, along with other coun-
tries, Therefore, the Finance Minis-
ter is not so optimistic and the bud-
get shows that we have to sacrifice
a lot for the sake of the country. I
do not mean to say that we have
to reduce our consumption. Reducing
consumption is not the methed,
which should be adopted. But all
the same, a certain amount of sacri-
fice has to be made by the people if
we want to co-operate with the
country in jts progress.

With these observations, I com-
mend the budget for the acceptance
of the House.

st agrfean (wars smeTqR—<fera—
wrafen snfaar) : awmfs =@,
B qF IR ¥ fam O & e s
E 9T AT AT F@1, AP AT aga
W A AT | Eg | A9 A AT "o
T #, S fom &% oeeafa off & wfu-
W 9% fear 41 @Er o 1 SfEw
¥9 7 a9 91 Al W FE T I
ar ¥ & wwvw Ireew g wwean, &
Fawr faa woft ot &1 3% W & fod
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[ « 7fe]
HIHET TEAS H 9% AW F | Agi A
# g AT §, IHA A A A awe
i fFE 8 o fie & T @Tw
gfedmm frerar € &5 qror g wwTer-
TR A A TG W& | AT A Y
g fr qow ¥ @57 gu & AR dFTQ
THEIFIFA A | E | 99 F
™y o & wee a3ad
o WX FI@H g9 TE §, a-ad
qeE a1 W E, 3T F =T &d
& favm & fo@ a=0 #1 9t fq=rg
T T g1 @7 &, 9% 91 & 49
Ty THT a0 AF gmy AW § e
fr E gU TR R THET A9 ST
W &1 fme F AR R ouw awm
AN Y AT AFL WA T, IqG
SHT FATET T FUET §94 7 AT A=
wiifF gaw aga @ wiw # faErd
g, afew 36F & & 99 98 9|
Mo gfrmms FoEi § @y
e WA A HEE L S &
e ¥ A 9 g, fwey e 9t
J vomT gzam & 1 AT g am §
fF o9 SAw THEW g ST @ )
gafed o g & o =g gare fawr
TN FHFEwRigsic
FETE T a1 AL I AT
& wfed & &Wil ®1 & ogy o g@d
qAE W G919 & el @ qaa &Y
THY TG AFA g1 al IaH! AT HET
g & wae fear wmr aifgd

g 99 #1 &W ok ¥ el
7 & meufs N F A W
Tk 1 FUI WAA1G qe8 W qopil
gfeq sTHT I WFT T IH §39 9 98
w9 Fom i fred anfadi 7 @
Al 9} FHF 1 91 7@ ) 9T H
¥ oft, IR Fer, @MW IR ¥ ghoo,
X Wi ¥ wEE A1 A a9y e
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WA N AN qga MR F g Av
s s d @ gag SR @am Y
arat § A 47 gl som A
T T | gAY aXE A weer g
oY wEI Far dfew SR oA,
a1 fs g 3@ & wum W & Y,
AfFai N & A F
& gfemt §1 Faw gfem 0 ar
et ot w0 § sfew gfad T
2 aa 5 3 gfiem & 1| o= wwr
AgaT AT WA grT wifed 1 F
I W A9 ¥ wEHd g, e &
AT Aauil F AT F AR fewm
¥ uF R gt g 1 A0 amw
¥affomar e s ST § & =¥ &t
T w8 | w71 5 qgfF gfemt
J Fiw w1 amw A" fear wiad g
T 4 7 fam wifF sy
g1 g A gfamt & w9 &
far s-o aw fed € 7€ fad gu e
g | I ol W § W g F,
faa wfr ofr #1 slX gEe vl W
FLHT ® 9941E 24T § | AfE
I @ &< @ ¢ et & fad
for efem w1 @ A 29,
at wwit i ww o g s R,
o T Ao ga fawdt § dfew sy
Fymu H ¥ dfem st FEm &
g gt #t 399 gefed T@t agr
wry fr @ gfom & afes dvaar &t
qWY ET | F Ag @ FeAr g
fragammem g e & dfew
A ¥ ggm wgm & @
FT AT 7T 7 AW TAET § GG
FT #HTC Aoieer & o far
&1 WX AT HET ISR @A
gy & ot fom At 3 fargsr W
¥ dre faor SR, g9 9 ¥, S ¥
A & drg gefieErd 71 fr g fzan,
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T guE F S "l mar S9e
o T far | wafad & Fear S
g fr sifax g s s A g 7
REET FT1 I HIE(HF a1 Tar F
feadom T ag &1 wrIE 7
Forrerare 1 9 Y aga w2 )
zafed & sam w4 oft & fdeT saar
argat g o efomt & fed o araew
¥ I¥ T TR ST A0fed o dfe
TEFT W WhE Fgw § fF A wmrd
A FE W AR T fr @ gwer
#0747 g dr fy 99 g 4,
Y FH & qgd & AN B GEASD
T AfGT TF qaF B THEIA g1,
S a<g ¥ g § g o ot oF
g o amR aga 99 g, s
HeT agd W §, AET I aH
g A g e & A gl ¥R F
FO N WL A PR 2 B
wg W gferl AT W@
2t & s wE ot 8, fo
Freelt €t &1 @t &, = 9w enfad
N Aeme w3 fadt anfa fade Y
AT GETAT ATG A IEHT qTF AGAT
g fagamr & fF o gad anfaat §
o #1¢ wrer A faw @1 & W)
o A 92 gt #1 sy faw @
g ¥ oamow @& £ zafew &
a7 s amar § 5 97 o
Tz T7 A7 W AT F A @& qE
fr @ 20 ¥ o= @Y T fyaa e
& TR 3 ghor g 9@ 4 g &,
gfeemt # ot sare &F ar 7 == &,
R T waes faear wifgd@
Ig ATAAT A1H AT R Fig 3T wrfgd
¥ ag frawr s 2 gar &1 @R
& guman § fr ofer o< 2m Wi
wr oft Fasmra Fr over T e
i 753 § 7w gfoadt & s Fr 9w
& famr s dfe ot #Y o w2y W=
#rer adf fasen fF g gfomt &t
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A F W=, g IH IoT ;® |

THH WY & ¥ UF 99 I8 FHAT
g § fF eF & W= ol & F
geared # gfg gf 7t 99% a9 £ 9
w&t 1 o afg g% 1 = a@ ¥ g
FATM et Tt At § 1
FTOT T § 7 THE WIH AW FIOT
gz & fF gt B 7 wERT agdl
A o9 G OE 1w aw
et #rafg srawy Ffag #E
FH T ISHT AT TH TF AT AR
forar oft dar SraA § wd, W
wrg faay F@aw Fw R
% O@F SHY  ®W  Agl  Hemw
wifs g@h g fegem &t AY
s AR ¥ 7 /AT AT §, @A

oA g aE gwEr qfg ger =«
FEAT 9 TF W9 I LT F g @A
W F WX M TIFQ AR A
W@ G ] T T w T gl
aEE & | wed § A s
=TE g {7 ot o wvWa g g% 7l
T et #, At g, T g gf
qEET 1 UFF F1 S fFEw S
afgd | s@ wERT TF @ar ar
gg fafma & fF s 9T a=l &
HegT F ER W I F A7 AT
# s F g a5 =T § Sqrar St
T FW fE@AT WO TR WX S 3g
fasroa, fF &7 & TOf ST IFO



H 9™ & g § us  fAaeA
Al F W § ) @ o R
s g fgrgea § awraa Fra7
AT A IEFT qHA qAH ¥ g
& Ex@ oM | dag saEr et
¥ w o fE oo dew oawr §
ITHT o A wdEt o f qgar
wfFdag wmar § f& ST W
TF o gd @i 9T q=ar € )
TAHE AT § AR T8 TAqA AT &
T AT 29 &Y, ITHT WX FETATHT
9 98 § AR F@E fggew #
@A A TOT ITEr € 1 WX 98
FET ¥ T 99 T TAAN B A A9
AT A 9z ST g IEEr
oAt aga A @t § AR dw
TR T a9 Al § | ITHT A
I 9T qEA |

TE nil 7 Fr 5w wew
FC AIE A ar TCET 9T FA A
T 1 F O T oA R oAEar g
FifF gea T 7 A7 4% I |
g 7= | SfET 9w de # W
99 W 41T FT AT A T@T AT
arfzd f w2t qar 7 8 fr fam St
A Fg I @G F IW I A
97 Wi ¥ IgT FTF  "wow § A
9T WY &7 qE A gy | fre
& al o wA fogy a a6z fagdy
& o X o s, ot i afer e
% &ar & AfeT gaw Far f ol
# AR et § g o ¥ gt & AW
a7 g 7+ dren gy ar afear frer w18),
ZErEt ¥ 29w age &< fear o g

MARCH 24, 1962

Budget—General 158z
Discussion

@ ¥ IR " & W fane
9T o7 Aot qETR 9T SR el §
Wy 2@ fF wiEt  H oo e
awaTE 9 W ag a agw s far
T | WEH FEE FEHEE q
T %9 aga 7 faar AT gFmRrd
A T T § 9 £ TA F< foram )
at =% & s g wifgd
st off Wy T AE ag Sl ¥
Fga fem s fov o2 s daw
s @ 1 gE A g fr 3 e gE
|t F—fom o T S A€ A
AW—AE dqW AGA FF HOHT
T W R A & e
O=3 FAATI g 19 Tiiey faay fF wer-
T AN

foagdr o AN ¥ g S
Hgw s aSr =9 W AR e
qrEff F  Far Wt A< fF aaw §
w1 Far 7€) §  Sfew woq w7 A
Fg3 =@ d ¥ 9w wgraSTHi
F 70 99 1 w1 Ay o g
FUET A9 339 FgET 9« o1 Wi &
AT THF HM WAL FgdqT o7 W@
) A ART A FQ R &H
Y@y R ar X A ww A
wTREAT qgd AT Y, TR A v
g aT e AR gl | 9 FEl ¥ wO
Toaf #17gA ¥ faq dar w0 F ) ww
¥ w7 fag afaq wrea T wify
FT I FL | IART HOHEAT Igq W
AT g T Tt 7 & | R ;T S
T@EET FCAT ARATE | LA =iy
farer wax a=a1 F faATT AEAr )
ovgr WHM  qAET IEar g | ey
ATEEAT  SATET § 98 A8 FT AFAT §
Ffeeer forgat st § wg ot g
TE @A WEar | W EE & A
For & forg 3 o ffe =9 ¥ 39



1583 . General CHAITRA 3, 1884 (SAKA) Budget—General

foaa a3 &1 @ aw %1 3=t T
¥ sur g | oK ag W m fE
TUg & WU A W 49T |
# 99 @W ¥ fogi ag wwr qgAT
e g fF o g e qn s Sw
Ty WA TG 41 | g fis g fF
I TG T IR T WL AGT
a1 feT 99 9w @ AT, d
wifz  wTr ATt ¥ gF S i,
fasr A # wre goerT woT ®
o TaArS qt W gEET A T@r
o ® ogwE™ ¥ faw ogw A
#| § wawar g f5 &/ s A1
ur faferm Gt gm wifeg fomd
AT Y qaT g1 fF Fiwwr SAw fad
gra AT o7 @ § W SET T
fasma T w1 AFTAEY | ST B
BF FFTC T TGT TEF AT (6 D Er
3 T AT | TE T aF O Al
I« gFAT  Fq aF % oar fofea
F gt zafae farer 1 9= TR ¥
T gF wfed | omEt § e gy
g ofew o ge fgg | gy S
feFm & @@ E A1 el & o
& A wear wifE @ oy g
WX W A TEE F G g 9T
v WA A g arar | gEfag ®
faga #om smw g fF o w
=T T #t UF TET greAT 997 F
Zfr fomdr g7 o &1 wriEt & w=<
femr s fe g @ Sl A1 8%
@Y TH AL T FT G AT
ofr Wt ¥ @w oy awwd § R O
TS T AT & | FIL HT T F
F fau it g o o
& &1 e ¥ fau fyeeft e
FUAE FT HETGAT Wreg qurd 4f
I T @ fer o iy g
a1 =ifee ar 1 FfeT gaw e fw
F TR F AT F qgr 9 F 35l
W EF FTO AT F AT F |

1584
Discussion

T I 71 A9 oy R wgroet
G FT TS TS FT amqe 2 974t

st Tgw fdg ( arooRt )
fadg &€y ot g ¥ Il ot

&t agifear : 71 ag w=T< fea
fF a@ a9 aow 2 fear mv A swi-
T AT S f qow T & iy
o o AT T AT GNE R R
G gaFT At aferdr T faw Ty
o QAT ST G AT FY A AT T
ferma s aFar & fF o7 @i &
¥ oaEer g AR T faeg dw 2
T T ag gwn fF 4 @ gy
st o< fee & gt g g 1 =W
SRR FAT FT FTA qAHE AT
foar a1 &fF 97 @w & gae afw
¥ 78 feafa o et ww 2 fF
W FE qET AT AT at WF
qra feaer sfawT & smr @ AR
X &% gamd wfafa &1 g9 17
foram amen 2 @Y 9EF Ar¥ &t dvo o
wYo W TEAT§ | IHHAAT T ITAT
qagd gNT g | A I g i 9T AR
frr s wfg #T o=mER Ow &
gera Wl FT A OFT STAEAT g
gust frafea fean s =ifeg anfs
Wit w1 A g wF fw Far
AT ¥ WA § A S S
¥ WOET ¥ | WY 9 qqn SAr
wifed & wg" W= & gl F
iFg T A | UF AT ¥ oag
w7 T g1 § R w09 F FT T
twifm s cwm A § S d
®T FT FEHTCAT AGT SET 1 T
i gwrga 97 fawat # ot &
Xt 3 oY I W wiee # wd
1 g & T #7 927w g iR



General MARCH 24, 1962

[t vafean]

f& damd wox faeat ¥ afefom
fawgi AT o | WA
w wfdermT g 5 s 2w
€z TNz W@ oasdr 3w
HIA TAAHE WO AHAT § W Fh
gYEd W gt § | AfET e #
wrar 2 fF damd 99 6t 9w S
& AT E A A Havwe G ¢
SR T dar gy I TAFI W
fod AP WH N AR @
Trwa § fr faeelt * @ d FT W
g AT AT I THrE g Trigd
o g gERE FY =nigd 5 =t
F uw fae ¥ foms aamar mon @) fr
qdad w1y S o awdr § 1 WY
Ifag T S ufas &8 damd
F & g% i fF S I qgq
) T aFdr | wE i ¥ AEr g
f& dumqd Q¥ aw e A § famay
Gl @B G F R |

T a9 g a™ ¥ oF fqaeq
W FETIGATE | AT I GTHT
I FY AT F AR B QO F F o
el ¥ o Gt 7 W § S e U
fafraa &1 feiffa <& g fF
W wfaF wiw P feam @
T WHAT | BW FOT AT H qg A9
Fa W g 5 1@ Fw gwaE
T2 gomfE o TS wETOel &y
AT 9 W IS AI=E 9K 1
T T R 9T ad # s T
W T ) me # S ¥ 9w
ATET w1 B RIS § I GTHC
F#r @ fofem W g gafed
oA il wr o @ fw
g WYY AET e w5y e fwd-
fa g o o gl e

Budget—General 1586

Discussion

o T &F AW AT mrHSAT Y fY

@y fraffe %) v o @
dnr g e ar | A ww
N FET WY, TR W
2 SAET T 9 WY HET Sy
aTh 5 SR & T ST
HHSAT § 99 T HT &1L HHT
Eic]

LIt - £
§3+4

a9 gy § fF e g s
T HT G At S #T g
A P AT AT WA T =
STt | g ard A &) gafag T=fy
# grveHAT & @ AT F0 F oow
g afmmraA Y moaea g fE
T A Iwfa ¥ AT qe ¥ qEfaw
W R wET S AE AT /A |
wit g A IR W e A
wmg e Y € 9 maEE @
ST @ AR S sfed o
ar At grvet fAfee s
ar # gafaw s 7 3 =g i 9w
T ¥ W, W WEaE deew i
& wd, AU AT FW Sed § oy
wr & faear & &fF o a9 2=
SRS § SR a Hrar g wifgd
gg 3% g fF smad emaeEl ) ow
T § AT WF qESR A ¥
T WA AR & foeeT S v
W awg W fEwifs @
a9 gEfa 9T 29 "1 wfgw s%
T} | & 9« Fwfa 9T wfgsw fomom
qY 0 9 gEfaw & 2 fr oR
IR FEH § W0 A F e &
dfeq s=wr geafa qear s waTer

¥ AR R AN Afgw . A wEw

fF R W S GEELT S R ar
TEET FT ¥ S w ®fEmy
w™WE AN ¥ s gardr o W wg



587 General

THY ogaeqT # f6 & ogeERl 9
SR § ST &I WAIGT oT¢ afs
TTHT A€Y SUERT EY "N | woET T
EEqT FAT AfEd |

mh AaEr & ag fAds #Ar
g g fF 4% o gAre 3w & e
Thw &1 freer g, a8 o s
¥ dgw W W Az yaw wke
e wHo WIfFET & 1| AT FH
qrET YA a7 IAnfa &), FreEs
FET AT ER ¥ Frr Ay FW
areT @Y, e &Y ar wege g), g
W Ay A AR "W we § fwEw
T AT FH W T & | AT T
I AE THA AT | GLTEF I A
T FH AT FOT G T e
ST AT T Tl g, 98 99E Y
gFaT g, dfFT gEar e A
afF @ T N wEwmEa € G
e g Fwt A 79 geer g, faaw
AR s @ @x # A E,
I F wrAAT qo9rs od,  foEa Ag
weHF T =g wE A"
dfem s wfos =g [ F
I it T 9T ag A R, Afe
gt & s@ s WX =9 A Ay
T & A wfrE gg 2man € e gl
¥ wFEEeT wEE 45 7 59
AT &Y 9T 42 SISl W ST #T
TR FW § AR D A gATT TET I
§, v fo il i - W a® aF ;e
# ft —fFam s wwge " @,
15, 3, AXg W FW FW § AT
@ ¥ qE9E I A 98 79 faerw @,
st & s faeer =nfgd, @ | 9w
F A3 AT & AR I9 & 7 F et
o gl e &6 & fF o s
T FT @ | T EF |

g1 ofdfeafoat & g9 a &
sqaEqT Y T wifgd fo 99 | &

CHAITRA 3, 1884 (SAKA) Budget—General 15

Discussion
%Y gfaard  Sueew #1914, arfs S
o1 3g Ted A9 &% WX 99 @ ad
FY T & qF | g aH I B WA
A eATg FT TP W A §, FA "BRA
% IOT BE a1 I G0
fear s, @Y F S AW AE Q@
T ¥ oFHl ¥ U W AR
IIg F |G FH FAT |

FA @ H ww ¥ e DA
fatas @ o, fom & =l F dow
v & faao St sqaeAT AT T 0
# o ¥ s g ferm e
®r foié & w99 F1 FTH A
T g wR 9w fae a@r A
AT FETE T AT 5w
o T ofr § o 9 firsry ey s
¥ aga w0 gerg @1 SeEw ¥ feg
oY FTEIT F AT | TG 9T qga
¥ favw & 93 gu € AR 99 T
1 favm F0 1 aga AEEEA
dfer i FeEe @t foe F sy
I T AT 7 &1 TT§ | WX 99 H
fray arelr se-afa # @@ 9w,
@ === g

fipie wdrew &t foqld & aamar
mr @ f5 S8 e # e wwy
@ T & A @ g e s
N gErEr feelt T & wwwan
T FaaEdr i e i@
W T T | T T O 3
S T 8- W@ 7 W= 9
¢ e @1 agaaw § 73 ofar-
87 & frld ST G Y s g
foeelt STt Y svrg # S w0
QoIS WT| SN @ g, AT o
¥ 3ot A I FOF ST A
¥ a2 1@t @ fafoag g fe
nig Wi & o gur aifgd | W qRi



1589 General

[ = gzrfear ]
R uF FE-qeq @ faar S, | e
wrefrdl #t 99 & a7 9§ FaT g,
afer o o & el i ¥
TF TV I feAr A1, & sarer § s
T, g, 999 g0 #1 S9 ¥ HEET
ggawn | T el oX m%ﬁrqwm

g =ifzd |

W fau faw wEE o} frgde
& v §r @y ofaar wie faare 1 @
o\ T 9ifgd | i faw fefie-
IR 8 ERAT §, WO T &
FA W AE I 9ET | W@ aF
frgim &1 gaw & 39 F1 W= W@
AT o g% g, 9@ fae fF 99 v
ofan, fama o a9 & f w=w
T S & T § )

fegem a  dfim o & &9 @

§ fma =gy sy aw
L g waw s FAME "R Tg
e e g1 iR T |R R R
oF FEwT oEr g, o f& wfw o
g A fawmr d@ dwW oW &
FEEE T AT GFAT & 1 F g A8
fgan {6 gfom & 99 dFm W
f& damd & F wa w8 ufa
i g wwarg ) gfem &t fafem
¥ T E & ST E mwE S
#f wfar B IR 77 o
oA wa|T A faer g, S s
F mEmar SN W W E A
WTHEAT &7 FE W@ AGE g A AN
Freafas w4t § S deaeT ws T
WL & | GO A ST AT @A
qgar & fau =ew @1, e
TG FT AT IT Y G A @y
famr % g o waee-damt
AT WA F A AR A G
W g ¥ o ag=mr g

MARCH 24, 1962  Budget—General 1590

Discussion

aifgd fF 9t A araE ¥ 9 €,
faat @R 9%, a1 gEL 9l A%
g AE &, AW g AveEri
#1 fairw @ faemr =fed | @
feafa ag & fF g w0l & oY samar &%
T FUTET AWEAT T &, F AT IET
AT & A A G o fr demad
dfam ® o s wanr
AT ST oTe=aT gl 8, T8 UF
AEA H wE WEH e e

™ & wfafem dwd &
a1 faa® 71t 1 = <& s =nfed
% mit o A & §0
ST ¥ frer Frper 91 w41 8, AP
o aF vEH W A S W
oW § o e #Y syar
FHH WY A FE ST A
ZE AW W qA9 F%a § | AR faerer
T HATH &1, G &7 G g1 AT HA-
S FY G T ST A A
fesmm & free gu i @ AT
frraar faerit wfgd ) oy O &

TR saem AW Wi



1591 General

W FATER A A G W
T et T & ST EET & R
A 9T TF £, WX IS aTH AT =
faar smim, @ d H e A #
ofas awear gre & @

st T fag : sty W@,
T 9 F T § & FIET F T
¥ oF & w= Fgm e g, w ol
o FrefT gaT 3 &1 uw TET gav §,
WEF F9 ¥ F9 A1 A A dwrd oA
X foert & | FrEi w1 oAt @ R
& 30 @ =, wE, fom o S
W FT AT @ E | agl F J6 By
AT o T fawre & T Her ST
& g &) =T A aet ¥ w9
T A oA G R 1 ee¥s F agan
w1 o fF FrEER =i # g7 59w
fawra T *1 ST ST AT )

99 gW dree & fawg § drew
§ @ ¥aw FHI ITASFT, WA
FRAR &1, & &, afes R §
zat fgel, oy Wk g, 7 i =TT
@ AIfEgd | W wgaTEE SR
Y grg &, Y TF 99 FTHIC Y Y-
Fow 709 i 1@ & 1 W W O
2, s H¢1 ufa@r wuig, sl F ae
qgE A HaW & @9 w@dr 1 AR
#1§ aafeq @gi 9< 914, dv 9 @
T w&r ofar & Al 1 99 F fad o=
oY T ST 0

Shri D. C. Sharma: Had you been
there?

Shri Raghunath Singh: Yes; twice,
thrice.
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afes g 39 &7 T A T a9,
wifs fegmm & ¥y FIw
Faq ¥ o= AT AT AT HW

MARCH 24, 1962

Budget—General 1598
Discussion

T |frar Faw g7 ¥ wegy awaT JEv
& 9a F T A ] FE Yoo aell aw
T F BA T QX F U
agl 9T fard w1 A warw ad av
&t # T3 fRat o Y faar =@
Rl Mg 4, T S d s o
T X AT G | T AR F FE
am f& sfdh &1 9= @ 6k
S FTIER g aF ot Fax 7 adr
g T w=E E AT & 1w S
& ¥ a7 aga N3 ofen § @
g OR W8 W AR g wwar & aEr
qR T A waw gy g fad §
fadeT so = g fF i 4 oo
ot s feam o 1 wfE ag ww g
X ? o oY 26T A7 wgE FO avl,
a1 A Y QAT AT AFAT 1 oY 07
A@Ho I Eagar 2 f e
WTE, ¥ AT Y A o I T T T AT T
# T T S | FH X FHAAT F W
# ot F P A AN AR AT
|

To Ao &to w0 (AMYR) : #
T ¥ agidr @ wr g 7

=it gAY fag - aga & 1 HA Y
fergeam § @9 & FaC T € 1

«ft TreeT =T (Iw) e
wgrea, faw oAt ft 3 oY o dw fear
F W wET TTE | a8 wE
e o= ¥ fegm A g, T ¥
AT 37 LT F AN 9T FI6r gt
YN 93 W T | W G F T AT
w14 § fr gt gt e, & ak
¥ @ gf W dfed gur @ §
TR I Y, A WA qGA & A=A
WA W WH W R
e #t o fy aga T A ¢ AR
W @ grew s w=E € R
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Hfe 8 & ama & am F ug frdew
Fem fF &W ¥ uF 97 WA A
et T @Y & R ST A A

3 S A # mEEn 3, 3@ A

T A § 39 Fafy gy e
g 9 5w I & A AT @
#ifsd | g & o7 5= @ &
i i 3 F famme 4@ 2 A A
FTTH T g1 7wy £ TR I
qOHTT F AFAT g, AFA W Amafa §
g oz 2 f 279 F7 I w1 9 adw
2 T &9 ag w15 AT A1 dEEd
& WETd FHATCA] F1, I9 A qAg @
AR A% g€l 2 | ST T AR 2 39 Y
TS H qST &1 T ¢ | fEE e
ST AT 2@ T & R 30, 3o WX RN,
Y T FY AT F AR T FT
T T & 1 F dwwar § fFoww
AT AT AT & AT TA AW 9T Agd
mi ¥ fam §w @t 9=

2

§ T8 s & fw oW e
WM | W IF F g AN TEw
g1 a1 w9 9N agd, SfFT aa @

U | A T AR e S
T IWHF T Y I 5T U@
AR IR Rl e Ll
mwa Y fear & 1 W9 F gEETEA
TWE T WX A EF AT ST |
I X AW B X LE §EgE | W™
feC g% 3= Y o=t & fr A
S & qOTH CHFATE SAET VL AT/ |
T A W A% A Iow I A1 AT
7E F7 aFa ? g8 WA gn0 fF gur
¥ fam # w4 2 AW G e
ST G & ST EIE g2 I avel WY
I AT AR E L I OF I
1989 (Ai) LSD—5.
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TAAT 99 G §, TAA I F I A
%7 2 fr @ o2 fod i @ &% A%
THHETU T TFaaH FC g6 fF o
T SUTRT FARE! 139 T 97 T 79
9 FT 9% g 9T T Y |

g At gt i £ oy o o
T e W A 2 A fF oA
2 99 ¥ FIC WL O LT FE
. 1€ wieF g5 A@Y & ¥ ag
F15 FIG ¥ 471 A AT | g a2
9 FTCEMT |, a9 aY faei F a9
TARIz AL AT W AT A
forit TrTES T 9 9§ @ 3, e
HTT &1 AR FT TR FT T @A
Tifed | St R G A FEea
§ R qunfaat 33t € 99 § 3
oy #1 fa=re @ ofed & |
THTEA AN & AP W TG FLHF
HIT IF HY TA7 AL G657 | T AG X
ST W TEgd g awdr E )

oY uF Ffw fasargg a1 ¥
T WG A4, 98 SR A0 aral w1 oAv
F g {6 7 Fav foawd 9 &7 gt
giaRgRdAFH ® TraE ey
a7 7 7t f oY ¥ Sv ¥ TR A
ar Sy wmmaT Wra | ¥ i P faw
Tsdl ¥ 9 WA F7 9gfa AT Ao T
g, mer o< P faw ge F dw E
¥ Eq9 1 P P s & s
AT T 1 W WEIEEAT 56 919 #
¢fF O wiw TEAe X F ;WX
FATAT wqEn giawiwer arg ard o
¥ fF =TI 9% F7E e HEL A 9 |
ag gar WA 9 F e dvw daw
FHEIAN FE AT E, 0 oA &
R Tew ¥ ewiew e € 0 W
TUFH &7 TATH Fa« O &Y g1 &FAr
¢ fr wfht wd & e fafeed
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[ »f e w= = ]
SNorFreEg | & www g fE
FEAE Faw 7 o ag gere faw @
fFim Fa & I TAT FA X
forit o= A 33 1| w3 oAt ¥ T
w1 ¥ 5 for O AR Ew @ A
frarsmar #2 21 & W H &0
N o9, ™ F =G N g A faEe
FHFT IETE |

FT ATHA T AAEC § I HF A
# w9 AT F ST gy
1 o ¥ 2w fir gt o F w § A
fomm #1 § aw@ g & @i [
P TR F @G § 1 T wE
i SO g § T SR S
# ofe 57 o g9 O waw At
o fomr & fogaa s @, ¥fw m=
AT grn 6 xa @ | & Pawmd
g1 T o @1 AWM AT T
Hafeqa g7 G fEad A &1 @ =
UF Y T T8 L | FAaA & @l
AT FT T &1 W AR H1 59 5o
1 faraa € &1 990 &= T s
Tifed | a8 W @ 8 fF FE aT
Fearafes Fedgamestom gar six *&
g w@r ¢ o srafesy & groogw

SATAT ¥ FATET WOAT  FIUETL FATETC

qET § A A9GT q9T FW R I
s ed €1 g W a@ ¥ fr g
ar &1 fawrag &1 AT w9 faen,
sfeT avr W ¥ 5 femad & a9
wE aE WR femmard €, 5@ 9w
AT § faE #37 #1 ww @ ¢ A
¥ 917 A 1 Fawrery wifgd forr
g ot w Gar s ) f ag s
FT ST T | T FATX FEHTA FHATA
g § 99 ® wAEfa wAr A
Fwgie | a8 a=< ¢ v sgfrdr
Towe i ¥ W wfgsrd €
T F ¢UT AR ¥ A ak adw
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Hggafadagm @, 9w & faw
F 9+ T §, dfFw 39 F R
vt 5 Faeraat 1 S faemr 2
Tq fod Gefafrgfer dafrdy & gu
FI TFT SATET AEIIHAT & 1 FATD
qgT 99T qIeET A, ZAL qadiy
T ¥ W AEh g9adfa arsen
q 39 g 9 Afgw I faar ¢, 3few
fox st o fear % faaem s gar
wifgd a5 woft 7 gAT @ 1 W 0T
T 9T TR & fa=r 9 f1 A
MY A FEE AT AW & |

¥ fra? gq ¥ & e e &
A WA AT ¥ AM TR T E AR
WH AT ¥ A qF ww g feni X
oo TN oA fae ™ § 1§ At
g Fraeg ¥ £ s dEdn § |\

FIEA FHITA | @9 A ¥ I
ara ax 9 fear § fv fom st & o
aTY ¥ weA A € o I § st
fRmgemar fromd | @ EN g fF
ST rET A § IR Su wHeHfa
¥z 1 &, 3w F wreAw fafreec o
¥ fraew & & gardt S99
g o9 ArheeT § 5 ara &7 9= e
£ s ara= e & 6 8% i FY o
Uz Y iy | § 999 oA TR §
f& @7 weg w¥w * WY AT § SEH
Y 5947 gl & fadt s <@ @ 99w
HIYHT a8 J1EET O &1 7w | qE F
W F1 g Wi g fF Sl guadfy
AT W g ME & uHE e &
I |
Shri Morarji Desai: Is it the
expectation of anybody that in the
Third Plan every village will have a
road? It iz something of a wonder-

fu] expectation of anybody in the
country.
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W 99 W @ AT ®7 9Ee Ag)
T gwa @ ®W ¥ FH Qg F
T AR F R R
T FIE AR WA aF A &
EGCERCEI SR S ol

Shri Radhelal Vyas: That is in
the Congress Election Manifesto. ¥You
prepared it and placed it before the
public. You kindly go through that.

Shri Morarji Desai: I have gone

through it. . R

Shri Radhelal Vyas: 1 myself wA R QA AR &y T o
wondered whether it could be ever g1 T AW atE # A= avs ¥ fa
possible. o § SR Y w1 o A @ W

T AfEt 9X qF T 9 At 9w ¥

Mr. Chairman: No; only if it is
AN T TEE FATE OF TAT A FF

more than 3 miles.

Shri Radhelal Vyas: That is in T R AR EA T N FA RN
&:ﬂﬁlan: and this is in the Election mgl mm qreET &
ifesto.

feer I (R AT
feegr) - 39 & i ad # gafe &
21

ot T W SR S AE W
qfgT |

st arewwdy foegt - A ¥ @
2 s 7 fet mg aee & agni s
1858 T dg AT ¢ g< W #
faoor < a1 & 9 foagwr =
I T TEE T G A A i A
FFhaFG

Sl TN I ST # WTRaAr
Far | g ANERY ¥ 9@

# for wgm 5 Wt A
F 5@ A B " e fe &€ ot
# ol W A AT g E 0 8w
wYF T F1 g -1y o # ww
W F AT OF G X AF | WK WY
TRl ad A e AN A
Fq 37 Afedi 9 I q a7 E foew
FIT § @@ T AEA F arr i
¥ W G AT E 1 A O WG aw
HAF AL F AT FE AT AT AN T |
&Y T AAF O W AT A
fad #1% sgaear 7 N S =Twlgd

faerer Ogw & 9@ 39 s <@ T
q1 s Ja% 7% FEA 41 f5 ey
9T & dgw waehe T Ay wfE-
T afes 41 2 TaAe I qR
@ A AwE G § v dm
ST TET T & ar agt 1 s Al
W T g a g T W]
fEdaemmiman s A w
g F EA T 3 A AR AT s
®1 & F A T AN AR &+
arew fmior &< ¥ " & o
FET F ¥ @ ¥ AW A HfeArs
T @

TEAT w7y 2w ¥ fad
A FOT ¥ ggwi F fad fawifar §
¢ o ST & FR ot T A W
fawifar 91 & wifs o SRt # wed
qPA FH & | T FHAT A T
& &R w1 qearo s ¥ foe
¥ w1 S T W@ TG N IAE
fagw @ fear o afen ¥ o@Y
faew a8 & s wifed . Ry
*t feafe &1 +ft == TaT 9T fg@
WY T g E AT O § I a9 F o
wrt At gieer 3+ Tfgd

ot g ¥ 9 ¥ Ol A gfa
Wt s sar o faeer ifed 0 @
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[ ¥ Jr =)
IR # aeir ol A fafa W 3w o ST st 9 f difer @ e
T fa=mx w7 ofgd IR AT ¥ froe F w sEw

wfed w0 frde & 5 e
w1 fawfe #1 § s sl
Faa fomar s anfed s T ) &
o o=t & fod aewt & aey e
Ta Ft fawmfon &1 & 9o Twar 99t
foemr =fgd

wa & fare ¥ @13 ¥ 59 Fem @
§ | T FEEEE wWS # e
FAT § WX TF q9E W AT OE AR

& W= WEA FIT ||y FT

21 AfF gy 7w T @ feufar
ar feusrar arer &R a1 FT & aT 4R
I qT F ¥ s oW el
an &fn s F axfefdae € g €t
W T TAT I BT HH AGT T |
A ATTAHAT 59 9 4 g f6
F WIGH FAT EAT AMgd | W W
g, IEA H, Sl #, Fre|m #f,
ag foawmaT g # =W § g wRe
frwm werifF R E AT
fafmen s eI w
AW # TR A TG
g £ f5 e g fae ox FOE
TGT @5 H47 & 12 Ao feafq ag @
fF AT 8§ W T 93 I A 97 99
dfawg) Wi
aF gH WAl d ¥R §1 ARG #
farer gt & s faanfaat &1 afew
| ¥ @ w7 e Ag F 0T wgl 9
X = [ | o4, aq aw 39 faa
F gafa @ & gt 1 o gy e
g fr =i @ @ A AW A faw
I@d § | 1 T g4 § Mg a5 weA
¥Eagdas Ffmwmwana d ok
9T g9 A F ¢ A femr Y|
g1 @ ww % faenfaay & fad sawr
¥ waver SifE greds #1 gaew A e

for % & &%, @ aw faem ¥ S
ST g AT & 7 A€ & awar | G
sraeqy {54 famr gw seaT %7 S &
FQ I AL IO ATH AGT & GHAT |
w3 fodr sfaw s s =ifed
W W T T1fed fF qe a1 wwy
AIEH & SOIRT WEd & W IAET
= afey fAmin £ o ot
gA vt gt faeidt weg awfoE
a9 R W FATT W AT G AT
g S W w9 § S Wy
gt weT faendt o

Mo Wo = w0 : F oF wEAW
9T SAT § | T "AEE awdr
F1 TE wa & 5 ) faamdt gesg
# g FX Tgd £ I AfT 7w awy
W FT g aver Frenfaat & sap
g 2 ] ‘

st T8 W mr  GET AT § TRy
it ff Faa fer A @A A & 99
&g & w@wm | ¥ e faamt
aifen & @0 T 97 97 aifeT &
ez foradt w@m W SEer

Ifem mEdw q wWW A S Aga

| g | gg gufeEde =y afrem
g =ifgd a1 9 99 Ft waifaa $¢
axar & W waE faor o § agar
mas gl asr 21 dwfaa t fs
afe Ga1 wa=a fFgr 9 a1 faenfagt
g=x afor &1 famin @ ozqd wif
gRE 2

dEd ar S # Fm oA
o ey & grew ¥ ¥ gw AW W
wree wgr @R & far wer ey
T &= %7 @ E, qga ¥ dfesa wifaw
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W @ T E, sewarE) Y g ol
qEEr W g 1 T seT W wTe
darc @t @& 1 wfer wrer Zw e
i fiwz 1 w7 ST 1 A & A
RG-S o i O et e
T qfFa 2 | I G e ¥
fod &% a8 = =% wy § | drnfan
agdr o1 @Y & 1wy fasre & f O
1 UFv o< fagar e Em =fed
T T faor s w@r @ e S
F1ag qfoomrw 8 1 #F qge o Tw gaT_
F1 e g AfF IEET O =W
& famr s Fufamw g fsaga
ot drarfedi Fdar e MA A Y
& gardr afedt # w1 ar feAi-fe
sifeeiferss 7raT & o7 W@ 1 Y
qu U a¢ I § wfgwfas AT
Frraer Afeat Farw@r g oW
39 f5 gy W ¥ @ IS F
1 9+ fFT &) gt I 3t F A
¥ AT FSHT WA T F T T FY
Afzgt F IR ¥ TFY T F909 FEAT
wifgd 1| gEer gEd ¥ et awE
draw wnfe #1 =aedr F3% T0 T
#t afedi ¥ o § Q@ afgd
T 99 JE AW # T g
AT AR W F e, a5
qg 3@ s 9T sy faan s e
aAfeat Fa=ar qrt A faa o ) S aw
oo =9 faa ¥ wew T Serdd aw a%
e & fod F0Et T @9 0 9T
oY AT Y ATH AL IGAT T | WK
T qiET &1 Afzdt F T & T S

Y S 7 e W weg R WK
qAET FT SGET @ WA FT IS

qRar ATd g1 < & g s
F M TW AR W aF w gl
AT TF AT s AR A a€t wEw
¥ 7gT @ O &St @ A wEEs
2 =T Iu¥ AT &Y gt ¥ | W

C-'HAITRAS 1884 (SAKA) Budget—General 1608

Discussion
A4 F SOTET AR I A9 AT & fw
W @ F G2 G T F0 gH
qga waTaT T Aifgd faaio st &
fad | gf agT ¥ &gt gErgar ¥ e
# faw wr &, = e ¥ o W

. TYOT UFF FX RE, AWM TAR

& S fot ot S-S g oo
AT SATET T G Y A AT ;|
g aifed fr o 39 5w #1E aon
i AT AE g @R, Tar @i ar g
@ @ T e g e o
R Tl T4-7G @MW FT ST
F 97 @ T | o SafeFenr FreEET
FI T e g & 1§ A A
w0 F | agl 9 I9 99 FME AW
A0 X W T @ § geits w W
L& TEN GAT AT W JaAT ATKHT A A
F§ o g AT g s g e e
I T FH SATET ¢ AR agt wretaat
F rexa § qgr 9 weHT a fai @
sra & afew o srefaal & s
T qgt o 2 2 o & 1 oF T v
srar & fF EWi 9T 'GA ¢ ST &,
ZATY wraw Afus TE & afed gadl Ik
R THRTEEE WIE | T www
g f g uF aga a9 70T F AR W
F W WIGH ST AT A1 | OF
aF ST F grar & 6w faey
T § W g A FH g W
o st g @ fad e §
Ft Q@ aeg T A e
w2 1 fear & s & s
FHAT § | WA o BN & 1 gE
& § =% 7ga = e fear o aq
oX, aR-aR foiE ¥ 9T | 98 9§
A F AR A WATIT ¥ FW

ogEgHT | IRA AT T § R

THAT FE N T § | _h W
4 @9 g7 wied g T AR /5
fearsmar 3 1| AR IR ¥ F AR A
T w3 W uE & § g At
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T wgr fom e (Y 93 gre fay wnd
A ¥ agT TG W B 7 5T FFA E
IR w1 o wree fafrreet aee oY
Fum § W) wex § 5 soreTaEe
AT R =i S g | & s
Tmer 9w § fRoag wmd aw
® @ A E g A A g A
2 RN g fF aw oww fawadr
oI HTSE AT TrETade R e
o mar 1 9g o e &S 9
I Jg a1 Ao § A v 78
a9 | F 7Y Svgan 6 & SFeT AT Ty
TEF | Afew s & A€ FE
g § fF a8 oF feder afusrd
¥ S AT T IR T F W 73
T2 ST I AE W 1 T AT HIGH A
W qYg Al AT AR AT Arhed
o sTowt e wifEd w9 @
¥ &Y v "y §

T H T Tew ogw § ) T
A # age A A g A
inﬁaﬁwﬁnmﬁra‘mﬂﬁ
TS AT Taq ATHreT fwm mar o ww
T

T TR 9T A9 W W@ & | gwy
o g X @ g fFogm oA &
AR §g arwaias el oA |7
WA W=y Swar wY, #@ i s
N mAa AOG TR FOH JgET
T Fifmw AT § 1 TW A § ATET
&Y LT AL TAT 1 A FEl AT v
2 o W A1 Teq atag B U5 2 I
Fre dffew & 1€ & S9ET o]
™A AT AT W AT FFA B
AR A E FETT S gEAr g )

TET &1 a1 A A Fear qWw@y 0
A At ST F R Aw, 96
g feat fegw &0 1 FeamT SR &
F fF a=t =1 R mfad s ¥
T T W W ) waw
#r aga A a gf F A% s
s foam & 2, T A A F A
wT Wt FE fao T wwar g @feq
ar w07 ¥ fad AT qr Ay w1
# wgT g § f5 @ i a9 &
faaeY aXF WO S ST S
T OF 9T FT O g UF IFIRAR
#Y 7g wfuw & fF ag 7o &
T $Y, OO IEF AT 0T F I
=V & g @ ifa @ afe el ey
Mg A i arar g fv ag
mﬂﬁﬁmﬁmmm‘ﬁl
W T d9@ W Al A g &
AT & &Y & 3w F Fordy e fag @i
THY qTaT F7 TrAT, TF 9T B THAT
HIFTT FT O £ W gy ey froaw
W A ¥ FE 3 T @ | WK
o1 T fRaT AT @ Yeaer #7 aga
ATY G AT |
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@ & a9 & wrae A §9 w0
N g 1 wWE A F Al Frer =
T & 1w & gl aifemte
¥ & Qe 9 I & | T S
# 7gi wT & AR I w9 e
g FAw  Tifaanie @ oS awdr
g, ¥ TS TR G T awAr )
ag =@ & 5 % Tow FId A AW
fade Frw & fad § wfe sofr @t
T 3 & g9 Tow W § fay
g 2 1 & ¥ G AT AW
@ W faar ear § 6 g s
¥ ST Y WTEATHT T, N0 F AG H
5ot & famamEl &1 wET F Afed o
) | I @ FT AFAT AL A
Mg gy e a1 ) T '@
feeft a &t Twa ot gEwdEr g A

TR FT AAES FCF, A O F

I A ¥ fael #1 ggenn =SfEg,
% wal ®, I fa=rd ® agew
wifgq | PR AT AIEE g AT
& a1 gET guT W gr ar S
HATE ¥, IR AT H gHW AT AFA § 1
¥ gwwrar g & wwr 3w #F qg W=
o | d ¥ e oot @ § fF e
adt g =nfgw | F FrdeT s =TEar
§ fr Waw faeger friw far s
sfgr o T F@ & fAw W
dfaar F1 ¥ Fgeer 92 W g7 Afe-
X mfgmie § &0 98 dr ag
Wt wenm w=fge 1 s W
#ff £g Ta ¥ TEw ger & @ I
F AT AT FT FH A 9T FY, gER
FATTOT T HIA THATE FT FIH T ATHL
I Tl ¥ AT ¥ & FT T ow
awE wO wifey fod wew fraw
LU

g T AT AHA § T JgT IA
e ¥ W AT AR HK AW A
7T U A AT AWE H AG AT
T\ gt gae anfefes feammiie g

CHAITRA 3, 1884 (SAKA) Buldaﬁ-—Geﬂer‘aI

1612
Discussion

8, Tt dmfre wfa @ W 2, 9%
7w Tmr uenm Ag feer @
cgv ¢ fF oA gu a A wwd &
N AL 99 G, WG A9LT T AF
TR g g aw g ! &
Fowmar ¢ fr ag s & & awar )
sHaT g & fol o @ w1 oA
o &, 98 O & WX IqET T6Er
2 & & @A ATl 8, 97 T A A
W ARy durAE 0% § 99 S9Er
#1 3% HR) wem G A w8 fafy
frerf s wifgg w7 Swi & A
R & S gg Wi & fF T a=w
g1 fge =R S I9ART 9 & IAE
aq fasw g =ifge w7 fomr
I qga AT AT §, FHFT HGHT
IR FEAT gy w7 39 HT grOwt
o 3T AIfE |

Shri Warior (Trichur): Sir, I shall
make only brief comments on this
Budget since it is an interim Budget.
We hope that many of us will come
again and have a full-dress debate.
It is a deficit Budget this time also
and so the apprehension is there.
When the frogs croak, it means that
rain is coming. So, when the Budpget
has a deficit, the taxes are coming.
Last time we were told that the defi-
cit was small and still new taxes came
and the Finance Minister was pleased
to reduce the aggregate taxes by a
few crores. This time the deficit is
much more—10 15 times more. The
new taes are not known yet. Though
the new taxes will be a small propor-
tion of the whole Budget, what is out-
standing in the mind of the people is
the new taxes. Anyhow, new taxes
are the only source by which this de-
ficit could be balanced. Once taxes
are imposed any Government and for
that matter any Finance Minister will
be very reluctant to reduce the taxes.
No relief could be evpected from any
Finance Minister once the taxes are
imposed. Taxes go up; they never
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come down. That is our experience
during the last filtcen yearg or at least
during the last ten years of our plan
period. The expenditure side is in-
creasing and hence there is a popular
apprehension that there wil] be new
taxes and new burdens on the people.
It is not that nobody is unwilling to
pay to the Government exchequer for
that is an abosolute necessity as far
the administration is concerned as
also for capita] investments and other
development programmes. Nobody is
unwilling to pay any taxes, however
much the people should have their
belts tightened. Yet, at the same
time, as Shri N, R. Muniswamy very
rightly said, even though we may try
to make people understand that these
are absolute necessities, because of so
many other reports coming about, the
people have a well-grounded appre-
hension that al] is not wel] with the
money they are giving to the Govern-
ment as taxes.

In this respect, apart from the audit
reports, I should like the Government,
especially the Finance Ministry, to
take more cogn ance of the repeated
criticisms in the reports of the Public
Accounts Committee and also the Esti-
mateg Committee, that have been laid
before the House from time to time.
The reports of both the Public Ac-
countg Committee and the Estimates
Committee give ample scope for the
people for having the impression that
there is much to be done and improved
in budgeting.

Apart from the usual cases of over-
lapping, there are so many items which
are not properly estimated and which
are not properly implemented also.
So, not only in the figures but in
actual practical life, when we see
these things going on in the country,
one will find that not only do the
people come across much wasteful
expenditure but even expenditure
which could not only be avoided but
that in which the scheme is not even
implemented. There are very essen-
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tia] schemes and projects which, if
implemented, could benefit the people.
But, without providing a machinery
to implement them, the demands are
placed and passeq here. The appro-
priation is made and finally, We find
that the amount could not be utilised.
At the same time, the people’s demand
that they have a necessity for thege
plans and projects goes unfulfilled.
So, without a proper machinery for
implemgnting those schemes and pro-
jects, the Finance Ministry is coming
here with the demands. The Finance
Ministry alone is not the culprit in
this respect. All the Ministries are,
because they prepare the schemes
without knowing fully well whether
they can be implemented or not, and
they give all the schemes to the Fin-
ance Ministry in the budget from, The
budget is then presented here. We

‘have no time to scrutinise it fully,

because Parliament cannot afforg to
spend so much time on these things.
We do not know whether these amo-
unts will be actually spent or not.
Many of these items are only known
after four or five years; not even at
the time of the budget or the revised
budget or even when the actual ac-
counts come, but only, later, when the
audit reports are presented. Only
then do we find that there are seo
many items,

It will be astounding to know that
about Rs, 243 crores wag the amount
saved out of the budgetary allotment
of a year. It is not a mean amount.
Look at the deficit of Rs. 63 crores,
and an annual saving of about Rs. 50
crores or Rs. 60 a year. Within five
years, if ybu can save Rs. 240 crores,
where is the deficit, and what is the
necessity for new taxation? Hence,
what I want to impress upon the Fin-
ance Minister is, if the Ministry had
taken cognisance of these criticism and
looked into the budgeting and made it
a more proper and realistic budget,
much of the burden could not have
been imposed on the people.

I do not mince matters here. We
know that tax must be paid and you
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can impose heavy taxes also on the
people, but then, you are not spend-
ing the money properly. At the same
time, you are showing a deficit, and
deficit is the only justification for new
taxation! That is the first criticism
that I have to make on the budget on
the floor of this House,

When I make this criticism, I am
not without any grounds. In the Au-
dit Report for 1961, details of “entirly
unnecessary supplementary grants and
appropriations are given” In para-
graph 3, at page 3 of the Central Gov-
ernment’s appropriation accounts in-
cluding proforma commercial accounts,
for the year 1961, it is stated as fol-
lows:

“The funds obtained by Sup-
plementary Grants/Appropriations
in a number of cases proved un-
necessary or largely in excess of
the requirements. These were
obtained mostly in March, 1960
and resulted in large savings under
the grants as a whole. In some
cases, the savings were surren-
dered partly”.

The statement iz given at ;he end of
the paragraph.

Then, under Savings jn Grants and
Appropriations, it is written as fol-
lows:

“Savings aggregating to Rs. 260
crores occurred in 123 and 29
Grants and Appropriations out of
132 and 36 Grants and Appropria-
tions respectiely.”

The comparative position is also given
as follows:

1957-58-Rs. 225 crores; 1958-59
Rs. 443 crores; 1959-60-Rs. 260 crores.
So, where was the necessity for new
taxation? Where wasthe necessity to
find new money through new taxation?
‘Where was the deficit? The deficit is
simply the result of not scrutinising
the estimates when the demands are
made. If there had been scrutiny and
proper checking up, these deficits
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would not have been there in the bu-
dget is faulty. That is the only con-
clusion we can arrive at.

1 have thus far mentioned about
the appropriations not used at all
There are partial appropriations also,
partially utiliseq and partially saved.
This js the way in which the budget
is dlso made faulty,

Not only that. Another very inte-
resting item has come to our know-
ledge. After these appropriations are
made, where is the money kept? Im
para 15 of the Audit Report for 1956,
in the Delhi accounts there had been
unauthorised opcning of current ac-
counts in a bank outside Government
account, to which reference had been
made. An officer opened in 1948 seve-
ra] current acounts with the Imperial
(now State) Bank of India, outside
the Government account without the
sanction of the competent authority.
The following irregularities were
noticed in audit:

“(i) to prevent lapse of budget
grant sums aggregating about Rs.
1,50,000 were drawn from the
Treasury for purchase of gtores
twoards the close of the financial
vear 1853-54 and deposited into
current accounts, Most of the
stores were actually purchased
in the year 1954-55."

The grants were made in the previous
year, but actually the appropriated
amount is spent only in the following
year. Then, where wag the amount
kept? Suppose the grant is not uti-
lised, the appropriated amount is not
utilised, naturally the regulation is
that it must be refunded and surren-
dered. Instead of surrendering it, this
gentleman thought that after surren-
dering, it is very difficult to come to
Parliament again and ask for the
grant of the demand. So, he kept it
in an account which was not the Gov-
ernment account. The account was a
private one, something in which the
could freely operate without the
knowledge of this superior authorities.
Further, it was not a paltry amount.
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[Shri Warior]

The next sub-paragraph says as fol-
lows:

“(ii) The departmenta)] reve-
nue recipts, Central Grants for
disbursement of loans and sums
received in repayment of loans,
were not credited into the Trea-
sury as required under the rules
but were deposited into the cur-
rent accounts.”

Further, it is said as follows:

(iij) The balances in the current
accounts at, the close of the finan-
cial year were carried forward to
the following year and not cre-
dited to Government as required
by the rules.”

These are some of the things found
in the audit reports. If the audit re-
ports are well scrutinised, invariably
there is ground for these objections
raised by the audit department.

Then, there are many projects. I
will give an instance from the public
Accounts Comittee's report to show
how crores of rupees are wasted. 1
am referring to the 39%th Report on
D. V. C. for the year 1959-60 by the
Public Accounts Committee. It is
contained in page 7 of the PAC Re-
port, 1961-62, where a wvery illustra-
tive description is given about how
amounts are spent. The pertinent
point is about an irrigation cum navi-
gation canal. The cana] has not got
enough water even for irrigation,

but the authorities wanted to have it

both irrigational and navigational. In
the meantime, some incident happen-
ed there, which caused a loss of a few
lakhs of rupees. After that, both irri-
gation and navigation are stopped
Now, only if another dam is construe-
ted, we will know whether this canal
can-be used or not.

You wil] be amazed to find from
para 21 page 7 that:

‘“The comittee were informed in
evidence that the original traffic
estimates were drawn up by a
Committee consisting of the re-
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presentatives of the Corporation,
the Ministry of Railways. Cal-
cutta Port Trust and collieries.
On the basis of the then available
data regarding goods traffic bet-
ween Calcutta and Durgapur and
the over-stretched capacity of the
Railways, the Committee made a
rough estimate of the volume of
traffic that the canal would attr-
act. The estimates took into ac-
count the freight rates proposed
to be charged by the Corporation
which were lower than the exis-
ting charges for traffic by road and
rail. The estimates had since
been revised and according to the
present indications, even an an-
nual traffic of 7 lakh tons for the
first few years, as estimated by the
DV.C. advisory Commitiee in
June, 1858, appear to be an
over-pstimate. From the extent
of revision, it is obvious that the
original estimates regarding canal
traffic were conjectural, As the ca-
na] has hardly been used for na-
vigational purposes so far, the re-
vigion in the estimates of traffic
is of no practical significance.”

What was the amount spent? About
Rs, 4 crores or Rs. 5 crores, which
proved to be an infructuous expendi-
ture. We do not know whether that
canal can be used, even if another
dam is constructed, because it is all
when this canal goes down, they say,
it can be converted into an irrigationa]
and navigationa] canal, when there is
not even drinking water in that canal.
And for this the people must pay!

I cal] particular attention to these
things with no other intention or
motive; let me be frank with the
Finance Minister in that respect. Be-
cause of our experience in these mat-
ters, we find that there is nothing to
be wondered at if people understand
things in that way. People unders-
tand that there are certain expendi-
ture which are avoidable and there
are certain projects which are imple-
mented in a very callous way. If pro-
per estimates were prepared and if
they were implemented properly.
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these would have been eliminated and
much of the burden taken off the
shoulders of the people. Hence, the
preparation of the budget must be
done with more care, so that it will
be more realistic and more fruitful
for the development of our country.

Now I want to deal with the tax
structure. It is not a question of paying
as much money as the Govern-
ment wants for the developmen-
tal work and for administra-
tion; but, actually how is the
main question. 1 will give a few
figures. The total annual tax reve-
nue of the Central Government and
the State Government increased from
Rs. 739 crores in 1951-52 to Rs. 1,371
crores now. Even after making al-
lowance for the high rate of popula-
tion growth, this means that per capita
tax load has increased from Rs. 20.5
to Rs. 31.1; an increase of 50 per cent.

What will be the position after the
third Five Year Plan? The tota] of
additional taxation put through in the
course of a decade—1956-57 to 1965-66
wil] reach the staggering figure of Rs.
2,862 crores. It is a steep rise
from Rs. 739 crores in 1951-52 to
Rs. 2,862 crores in 1965-66. That is
the prospect of taxation. How is this
tax made up? That is another point I
woulg stress.

Everybody knows there are two as-
pects of taxation-direct taxes and in-
direct taxes. About direct taxes, many
a thing has been said and I do not
want to go into details. In 1950-51, the
total tax revenue was Rs. 357 crores.
In 1961-62 it was Rs. 768 crores, i.e.
an increase of Rs. 411 crores, Direct
taxes amounted to Rs 130 crores in
1950-51 and to Rs. 208 crores in 1961-
62, i.e. an increase of Rs, 76 crores.
Indirect taxes amounted to Rs. 227
crores in 1950-51 and to Rs. 562 crores
in 1961-62, i.e. an increase of Rs. 335
crores, What is the proportion of the
increased indirect taxes and what is
the production of the increase in in-
direct taxes? Everybody know
that indirect tax is the real bur-
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den of the common people, who form
the majority. Thig is the burden now
and much more is yet to be expected.
How can the toiling people bear such
a burden?

In his speech, the Finance Minister
said that having paid all thesé taxes,
even now the people have money left
for meeting all the expenditure, be-
cause the price line has been held. It
iz true that the index of consumer
goods has been held. Whether it is
held or whether it is holding there, I
do not know; but for the last four
months it is remaining at 128. The
Pay Commission recommended that if
there is an increase of more than 10
points, Government must pay corres
pondingly more D. ‘A. Now the index
has gone up from 115 to 128. Wil] this
increase of 13 points be met by the
D. A? At least after an increase of
10 points, according to the Pay Com-
mission, something must be done. I
hope that will be done. Inter alia, I am
praying for that, so that the Central
Government employees may be bene-
fited to that extent,

I will give certain figures to show
how the indirect taxes have gone up-
at a very fast rate. If you compédre
the figures of collection of taxes for
the years 1950-51 and 1961-62 you
will know how much burden the
people had to bear. In the case of
kerosene, it was Rs. 28 lakhs in 1950-
51 and Rs. 1,134 lakhs in 1961-62, an
increase of Rs. 1,106 lakhs; in the case
of sugar, the corresponding figures are
Rs. 646 lakhs and Rs. 5,910 lakhs, an
increase of Rs. 5,264 lakhs; for mat-
ches Rs. 807 lakhs and Rs. 1,803 lakhs
an increase of Rs. 996 lakhs; for to-
bacco Rs, 3,199 lakhs and Rs. 5977
lakhs, an increase of Rs. 2,778 lakhs;
an increase of Rs. 2,778 lakhs; for tea
Rs, 336 Jakhs and Rs. 963 lakhs, an in-
crease of 627 lakhs; for pepper Rs. 268
lakhs and Rs. 1,117 lakhs, an increase
of Rs. 849 lakhs and for vegetable
non-essential oil Rs. 29 lakhs and Rs.
1,250 lakhs, an increase of Rs. 1,221
lakhs. If we total up these figures, we
will find what a staggering figure it
comeg to. This is beside the increase
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[Shri Warior]
in railway freight which has gone up
from Rs. 368 jakhs to Rs, 1250 lakhs.

Who are the people who are paying
all these taxes? A Comimittee appoint-
ed by the Government with Shri Jai
Prakash Narayan as the chairman dis-
closes that the families whose annual
income is less than Rs. 1,000 or Rs, 100
a ‘month constitute 80 per cent of our
population. It is from these 80 per
.cent of the population, especially that
portion which lives in the rural areas,
that al] these taxes must come, as they
are the people who are using kerosene,
tea and other commodities in larger
quantities. For example, kerosene is
not used much in the cities. So, we
are collecting all these taxes from 80
per cent of our people whose annual
income will be less than Rs. 1,.000.

We do not know where the profits
of companies and the increase in na-
tional income goes. In any case, it is
not going to the people.T do notl want
to take too much of your time by re-
ferring to all the details, but T will
say this much that the entire economy
is not in our hands. The money is
going by crores into the pockets of a
few families or few hands, In some
cases, the profits have scared up as
much as 200 per cent and crores and
crores of rupees have gone intp the
pockets of those few people, and those
very people are now working not only
.against the poor people but even agai-
nst the Government which has helped
them in making all this money.

This is the result which we find of
the recent elections, And when I am
on the elections, I cannot help saying
one thing, and that is this, that it is
Dbetter if the elections to the Assemb-
lies and Lok Sabha are not held
simultaneously. Let ug separate the
Lok Sabha election from the Assem-
bly election or, for that matter, from
the Corporation elections. No doubt,
it will be very economical if all the
elections are held simultaneously, in-
cluding the panchayat elections, but
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that will not serve the cause of demo-
cracy.

Lastly, I will come to the collection
of taxes, There are some honest peo-
ple in the governmental machinery,
especially in the income-tax depart-
ment. When we sgee their plight we
feel sorry. Whenever any income-tax
officer of integrity and honesty catches
hold of the real culprit who is evad-
ing the tax, that officer comes to grief
and is harassed by his superiors in the
department. Here I charge even the
Central Board of Revenue of being
party to it, even though I am prepar-
ed to be corrected if it is not so. Now
it hag come to such a pause that offi-
cers of integrity and honesty have no
place in this system of administration.
I have with me very many instances
to substantiate my charge,and I am
willing to pass them on to the Finance
Minister. These officers certainly need
fair treatment at the hands of the Gov-
ernment, Otherwise, they will not
have the incentive to work hard, the
revenue cannot be collected, the eva-
ders cannot be booked and the people
have to suffer much more on that ac-
count.

I am glad the Finance Minister has
stated in his speech that the collection
ijs more from income-tax and excise.
Even then I feel that the evasion is
much more now. So, those people
who are serving the Government loy-
ally should be rewarded, instead of
being made to suffer, for doing their
work in an efficient manner. They
must receive protection at the hands
of the Government go that they will
work hard and the finances of the
country will improwve.

Then I come to the havoc played by
red tape, which is hard to break. I am
told that the promotion of some of the
officers of the Finance Department is
still pending with the Union Public
Service Commission. How long will
their case be kept pending there? On
the one hand, we say that we want
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new and young blood in the depart-
ment instead of the old bureaucrats
and, on the other, we postpone or
keep pending the promotions of young
and brilliant officers because of red
tape. In the place of the old bureau-
crats we want the youngsterg of oilr
country who have the knowledge of
the national movement, who are fired
with enthusiasm and patriotism. They
must be given their proper places in
the department and they must be
given opportunities for promotion to
encourage them to work hard for the
welfare of this country. But that is
not done and even now the Govern-
ment seems to be in the olq rut. I hope
the Finance Minister will look into
this matter, expedite delayed cases and
tighten up the administrative machi-
nery so that gur people will suffer
less.

st qo HYo FrEwTH  (FFTH—
Heaa—sraiar wfear) - wwfa
warm, faa @ wgem & o1 T
A ¥ A A fear &, A W F
T+ ¥ o gHTT AT AMEAT g |

FHT ST 7 gHTETE SqaeqT
¥ HgETT 9% W FT famtor ¥ v
frear fomr 2, fog gt 2m W
oG-TAEAT FT AR GoETE &)
7 T A "oy ¥ ¥ A "t 6w
wif S99 &7l § | 59 wEeAT §
H gwaar g f5 gw ovemr & @ @
&7 Ta-frata s Tgd § 39 & aga
JW T | 5 AU e 3w faaor
SqEEqT FT AHTHATEY HIATC I AT
W, at F wwwar g fw gera A oshe
safa F4T 1

W 99 gWIR W O Y ummw
wafoai et g% &, sty shgarzar,
s-fazarg w1 i mf, 37 7
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[Ht qo ATe FTEATH]
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our country. Therefore, it is better
that a sort of harmony should be
maintained between all States and bet-
ween all sections of the people, because
it 1s only*harmony that can rid us of
all these vices. If the Government
take steps in that direction, T am of
the view that there will be no further
disputes concerning border issues or
any other issues which are prejudicial
to the harmonious progress of our
country.

General

Shri D, C. Sharma: This is an inte-
rim Budget that we are discussing and,
therefore, there is an air of ‘unreality
about whatever we say. I do not know
what is going to be in store for wus
when the real Budget js presented.
in the next Session when the ‘Third
Lok  Sabha sits for the first
time. T do not know what surprises
our Finmance Minister will have in
store for us. I cannot also imagine
what concessions he will have to give
us. I cannot foresee what he will do
to make the plans as successful as
they are today or more successful than
they have been before. All these are
matters of speculation.

But one thing is sure, that our two
Plans have gone off very well. Judg-
ing by the experience we have got
of the working of these two Plans, I
can say with some amount of certainty
that our Third Plan will also succeed.
And the success of our Third Plan
would mean a spurt in the national
economy all along the line. Already
we know that there has been an up-
ward trend so far as our national in-
come is concerned. We also know that
so far as the per capita income is con-

erned we have registered some kind,

of advance. All these things show the
health and soundness of our economy
for which I think our Finance Minis-
ter deserves thanks not only from us
but also from the whole nation.

There is one thing which is very
disturbing, and that is, how the natio-
nal income is being distributed. While
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rising to speak on the interim Budget,
1 cannot forget the elections that I
have fought and my other hon. friends
have fought, What was our stock in
trade when we were delivering our
election speeches? I think our main
stock in trade wag our Plans, the First
Five Year Plan and the Second Five
Year Plan, We alsp tried to win the
votes of the people on the score of the
Third Plan that we launched a little
earlier than the elections.

Now, people ask us very naturally,
ang this is also the main brunt of the
criticism of the opposition parties, how
the money has been distributed. I do
not know how many categories of in-
come distribution our Finance Minis-
try has. I do not know what brackets
of income they take into account when
they are going to think of the distri-
bution of national income. But I would
say that sp far as the criticism of the
opposition parties goes, they were very
voca] and very insistent in saying that
the Plan has made the rich richer and
the poor poorer.

1 do not think there is much subs-
tance or truth in what they said. But
the fact of the matter this is. If you
look at the map of any district in the
whole of India you will find that that
district consists of 3 types of localities.
There are what I call cities. I feel
that these Plans have definitely contri-
buted to the prosperity of those cities.
The cities show a great deal of impro-
vement al] along the line. Of course,
there may be slums here and there.
‘There may be a few places which need
looking intp everywhere But, I think,
the cities of India are doing very well.

I want you to look only at the map
of Delhi city. What was this Delhi
city in 1946 or in 1947 before India be-
came independent; and what is Delhi
city today? Anyone who goes round
this Delhi city or New Delhi city will
come to the conclusion that India . is
very prosperous because De]ln city
shows so many signs of prosperity.
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our vountry, Therefore, it is better
that a sort ef harmony should be
maintained between all States and bet-
ween all sections of the people, because

. it is only harmony that can rid us of
all these vices. If the Government
take steps in that direction, I am of
the view that there will be no further
disputes concerning border issues or
any other issues which are prejudieial
to the harmonious progress .of our
country.

Shri D, C. Sharma: This is an inte-
rim Budget that we are discussing and,
therefore, there is an air of unreality
about whatever we say. 1 do not know
what is going to be in store for us
when the real Budget js presented.
in the next Session when the Third
Lok  Sabha sits for the”  first
time. T do not know what surprises
our Finance Minister will have in
store for us. I cannot also imagine
what concessions he will have to give
us. I cannot foresee what he will do
to make the plans as successful as
they are today or more successful than
they have been before. All these are
matters of speculation.

But one thing is sure, that our two
Plans have gone off very well. Judg-
ing by the experience we have got
of the working of these two Plans, I
can say with some amount of certainty
that our Third Plan will also succeed.
And the success of our Third Plan
would mean a spurt in the national
ecanomy all along the line. Already
we know that there has been an up-
ward trend so far as our national in-
come is concerned. We also know that
so far as the per capita income is con-
erned, we have registered some kind
of advance. All these things show the
health and soundness of our economy
for which I think our Finance Minis-
ter deserves thanks not only from us
but also from the whole nation.

There is one thing which is wvery
disturbing, and that is, how the natio-
nal income is being distributed. While
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rising to speak on the interim Budget,
I cannot forget the elections that I
have fought and my other hon. friends
have fought, What was our stock in
trade when we were delivering our
election speeches? I think our main
stock in trade wag our Plans, the First
Five Year Plan and the Second Five
Year Plan, We alsg tried to win the
votes of the people on the score of the
Third Plan that we launched a little
earlier than the elections.

Now, people ask us very naturally,
ang this is also the main brunt of the
criticism of the opposition parties, how
the money has been distributed. I do
not know how many categories of in-
come distribution our Finance Minis-
try has. I do not know what brackets
of income they take into account when
they are going to think of the distri-
bution of national income. But I would
say that sp far as the criticism of the
opposition parties goes, they were very
voca] and very insistent in saying that
the Plan has made the rich richer and
the poor poorer.

1 do not think there is much subs-
tance or truth in what they said. But
the fact of the matter this is. If you
look at the map of any district in the
whole of India you will find that that
district consists of 3 types of localities.
There are what I call cities. I feel
that these Plans have definitely contri-
buted to the prosperity of.those cities.
The cities show a great deal of impro-
vement all along the line. Of course,
there may be slums here and there.
There may be a few places which need
looking into everywhere But, I think,
the cities of India are doing very well

1 want you to look only at the map
of Delhi city. What was this Delhi
city in 1946 or in 1947 before India be-
came independent; and what is Delhi
city today? Anyone who goes round
this Delhi city or New Delhi city will
come to the conclusion that India _i-l
very prosperous because Delhi city
shows so many signs of prosperity.
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Then, 1 come to what are called
towns, By a town I mean places
where the population js between 10,000
and 50,000 or something like that.
When I' look at the condition of these
towns, I say that with some amount of
responsibility, these towns have not
shown that sign of getting along as
the big cities have shown. I do not
want to generalise from my experience
of my own constituency. But I can
say without fear of contradiction that
the small town is having a bad time
in our eonomy today. There wag a time
when the small town was flourishing.
I go to some of these small towns and
I find that the economy of those towns
has been disrupted. The avenues of
trade and industry have dried up. The
channels of money-making have be-
come less and less productive. So, the
small town, I should say, has not done
very well under these Plans that we
have had,

Then, I come to the villages. I think
there is some improvement in the wils
lage. There is no doubt about that.
The villages, on account of the Pan-
chayati Raj that we have set up, on
account of other welfare agenies that
we have brought into being, show
some signs of improvement But still,
the improvement that is there is very
very insifgnificant when compnr(?d
with the improvement that we find.in
some of these big cities. Of course,
these big cities have also their own
problems. I do not deny that.

Therefore. I ask myself this ques-
tion. Are our Plans going to represent
balanced development of our country
or are they going to create greater
disparities between city and city, bet-
ween town and town and between -a
city, a town and a village? I think this
is a very pertinent question that I have
to put myself. I am not asking this
question of the Finance Minister. He
will have an answer for it as he has
an answer for every question that I
can put him. But, I ask myself this
question, Is it not a fact that our
development has not been in accor-
dance with the needs of the different
sections of the population, the diffe-
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rent localities? When I want to give

al answer to this question I do not
feel very happy.

The Government of India has ap-
pointed a committee to see how the
national income has been distributed.
1 do not know how long we will have
to wait for the report of that com-
mittee. Perhaps, we wil] have the re-
port of that committee at a time when
the whole report has become obsolete,
Perhaps, we will have the report at a
time when the findings of that com-
mittee will have no relevancy tg the
reality that we will have to face at
the time of its publication. We have
waited too long for thai report and
our patience has been exhausted. But,
whether that report comes or does
not come out, I feel that if our plan-
ning is to acquire an air of reality
than it has today and if our planning
is to go to the bosom of men who are
working these plans and who are go-
ing to be benefited by these plans, the
Finance Minister will be doing a
great deal of national service
and will be blazing a new trail in our
Indian economy if he tries to have an
assessment of the working of these
plans at the district level,

Every district should bring forward
an account of what the Plan has done
for the district and what the Plan has
not done for the district; what the Plan
has done for some cities and what the
Plan has done for some towns and
what the Plan has done for some vil-
lages. I do not say that the Plan has
done nothing. When I go to some of
the villages I find big houses; I find
people better clad; I find people going
about with a greater air of confidence.
I see al] these things. But, all the
same, I cannot avoid the impression
that our development on account of
these Plans has been, in a way lopsid-
ed. We have given more to the cities
than they deserve. We have given less
to the towns than they want; and we
have not given to the villages as much
as they need. That is the biggest
thing that I will say about these Plans.

What is the result? The result is
that a very sizable section of our
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ladies were taken to holy places like
temples, etc.,, and were made to swear
on holy books that they would not
vote for the Congress candidate? Do
you know that, Sir?

An Hon. Member: Voted for whom?

Shri D. C. Sharma: I know how
the hon. Member got the votes. Let
him be quiet. I am addressing the
Chair. 1 say, Sir, that ladies were
taken to temples and were asked mnot
to vote for the Congress candidate
because he was the enemy! Many
things were asked to be done. Much
is being made of the election of the
Chief Minister of my State. He has
won by 34 votes, but he has won. It
does not matter by haw many votes.
He has won in a fair and impartial
and free election. If there are any
stories about his success by Opposi-
tion Parties, I think we should not
give any credence to them. Every
vote is scrutinised by the counting
agents; they have the eyes of eagles.
Nothing can escape them. Therefore,
these things are being said, but then,
what 1 want to submit respectfully
is that all the clauses of the amended
Representation of the People Act,
which was passed here, and in which
the parties were asked not to make
any appeals in the way I mentioned
earlier, have been, violated. It is up
to us to ser that these things do not
happen in the future and that people
do not resort to such things. Where
is secularism when these rightist
parties come to fight us? Where is
democracy when they want to win
votes against us? All these things
are thrown to the winds.

It has been said that posters should
be first sent to the District Magis-
trates as well as the pamphlets. All
these things are there in the law. But
I submit that posters have been
published—I do not want to tell you
what kind of posters were published—
and pamphlets have been written—
and I do not want to tell you what
kind of pamphlets were written--to
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bring into bad odour some of the
parties including the Congress Party.
1 would request the parties to see ‘to
it that the elections are fought in a
clean way, and I say this not only to
the Opposition P:irty but to everyone.
We should have ciean elections in the
future—c octions where  the honour
of our sis.ers and mothers is not called
into question; where the honour of
our ancestors is not called into ques-
tion; where all kinds of things are
not trotted out in order to win the
elections.

I submit that if anything is being
said about the Jammu and Kashmir
election, it js a travesty of facts.
Jammu and Kashmir elections have
been fought as well and in as fair
and impartial a manner as the elec-
tions in other parts of India, and it
does not behove anyone to question
the fairness of the elections in Jammu
and Kashmir.

There is one more point to which I
want to make a reference before I
sit down, and that is about Jammu
and Kashmir. Somehow or other, I
have some sentimental ties with
Jammu and Kashmir. The first ten
years of my life were spent in Jammu
and Kashmir. My mother came from
the State of Jammu and Kashmir, So,
I have some sentimental ties with
that State. When [ was a teacher, I
used to teach As You Like It. In it
there was a sentence in which it was
said: “To him who has much will be
given more and to him who has little
will be given less”. That is what has
happened in the case of Jammu and
Kashmir. The third Finance Com-
mission has been very, wvery just in
its findings on the whole, but it has
not dealt with Kashmir in a very fine
way. I think what the Finance Com-
mission does not do can be done by
the Finance Minister. I think -that
the Jammu and Kashmir State, which
is our key State, where we are having
secularism and all kind of thing,
must be given a fair deal by the
Finance Minister so that whatever
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Then, I come to what are called
towns, By a town I mean places
whére the population is between 10,000
and 50,000 or something like that.
When I look at the condition of these
towns, I say that with some amount of
responsibility, these towns have not
shown that sign of getting along as
the big cities have shown. I do mnot
want to generalise from my experience
of my own constituency. But I can
say without fear of contradiction that
the small town is having a bad time
in our eonomy today. There wag a time
when the small town was flourishing.
I go to some of these small towns and
I find that the economy of those towns
has been disrupted. The avenues of
trade and industry have dried up. The
channels of money-making have be-
come less and less productive, So, the
small town, I should say, hag not done
very well under these Plans that we
have had,

Then, I come to the villages. I think
there is some improvement in the wvil-
lage. There is no doubt about that.
The villages, on account of the Pan-
chayati Raj that we have set up, on
account of other welfare agenies that
we have brought into being, show
some signs of improvement But. still,
the improvement that is there ig very
very insifgnificant when compared
with the improvement that we find in
same of these big cities. Of course,
these big cities have also their own
problems. 1 do not deny that.

Therefore, I ask myself this ques-
tion. Are our Plans going to represent
balanced development of our country
or are they going to create greater
disparities between city and city, bet-
ween town and town ang between a
city, a town and a village? I think this
is a very pertinent question that I have
to put myself. I am not asking this
question of the Finance Minister. He
will have an answer for it as he has
an answer for every question that I
can put him. But, I ask myself this
question, Is it not a fact that our
development has not been in accor-
dance with the needs of the different
sections of the population, the diffe-
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rent localities? When I want to give

an answer to this question I do not
feel very happy.

The Government of India has' ap-
pointed a committee to see how the
national income has been distributed.
I do not know how long we will have _
to wait for the report of that com-
mittee. Perhaps, we wil] have the re-
port of that committee at a time when
the whole report has become obsolete.
Perhaps, we will have the report at a
time when the findings of that com-
mittee will have no relevancy to the
reality that we will have to face at
the time of its publication. We have
waited too long for that report and
our patience has been exhausted. But,
whether that report comes or does
not come out, I feel that if our plan-
ning is to acquire an air of reality
than it has today and if our planning
is to go to the bosom of men who are
working these plans and who are go-
ing to be benefited by these plans, the
Finance Minister will be doing a
great deal of  national service
and will be blazing a new trail in our
Indian economy if he tries to have an
assessment of the working of these
plans at the district level.

Every district should bring forward
an account of what the Plan has done
for the district and what the Plan has
not done for the district; what the Plan
has done for some cities and what the
Plan has done for some towns and
what the Plan has done for some vil-
lages. I do not say that the Plan has
done nothing. When I go tp some of
the villages I find big houses; I find
people better clad; I find people going
about with a greater air of confidence.
I see al] these things, But, all the
same, I cannot avoid the jmpression
that our development on account of
these Plang has been, in a way lopsid-
ed. We have given more to the cities
than they deserve. We have given less
to the towns than they want; and we
have not given to the villages as much
as they need. That is the biggest
thing that I will say about these Plans.

What is the result? The result is
that a very sizable section of -our
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Jadies were taken to holy places like
temples, etc., and were made to swear
on holy books that they would not
vote for -the Congress candidate? Do
you know that, Sir?

An Hon. Member: Voted for whom?

Shri D. C. Sharma: [ know how
the hon. Member got the votes. Let
him be quiett I am addressing the
Chair. 1 say, Sir, that ladies were
taken to temples and were asked not
to vote for the Congress candidate
because he was the enemy! Many
things were asked to be done. Much
is being made of the election of the
Chief Minister of my State. He has
won by 34 votes, but he has won. It
does not matter by how many votes.
He has won in a fair and impartial
and free election. If there are any
stories about his success by Opposi-
tion Parties, I think we should not
give any credence to them. Every
vote is scrutinised by the counting
agents; they have the eyes of eagles.
Nothing can escape them. Therefore,
these things are being said, but then,
what I want to submit respectfully
is that all the clauses of the amended
Representation of the People Act,
which was passed here, and in which
the parties were asked not to make
any appeals in the way I mentioned
earlier, have been violated. It is up
to us to sec that these things do not
happen in the future and that people
do not resort to such things. Where
is secularism when these rightist
parties come to fight us? 'Where is
democracy when they want to win
votes against us? All these things
are thrown to the winds.

It has been said that posters should
be first sent to the District Magis-
trates as well as the pamphlets. All
these things are there in the law. But
I submit that posters have been
published—I do not want to tell you
what kind of posters were published—
and pamphlets have been written—
and I do not want to tell you what
kind of pamphlets were written—t>
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bring into bad odour some of the
parties including the Congresa Party.
1 would request the parties to see to
it that the elections are fought in a
clean way, and I say this not only to
the Opposition Pu ty but to everyone.
We should have ciean elections in the
future—c .~:tivns where the honour
of our si..ers and mothers is not called
into question; where the honmour of
our ancestors is not called into ques-
tion; where all kinds of things are
not trotted out in order to win the
elections.

I submit that if anything is being
said about the Jammu and Kashmir
election, it is a travesty of facts.
Jammu and Kashmir elections have
been fought as well and in as fair
and impartial a manner as the elec-
tions in other parts of India, and it
does not behove anyome to question
the fairness of the elections in Jammu
and Kashmir.

There is one more point to which I
want to make a reference before I
sit down, and that is about Jammu
and Kashmir. Somehow or other, I
have some sentimental ties with
Jammu and Kashmir. The first ten
vears of my life were spent in Jammu
and Kashmir. My mother came from
the State of Jammu and Kashmir. So,
I have some sentimental ties with
that State. When I was a teacher, I
used to teach As You Like It. In if,
there was a sentence in which it was
said: “To him who has much will be
given more and to him who has little
will be given less”. That is what has
happened in the case of Jammu and
Kashmir. The third Finance Com-
mission has been very, very just in
its findings on the whole, but it has
not dealt with Kashmir in a very fine
way. I think what the Finance Com-
mission does not do can be done by
the Finance Minister. I think that
the Jammu and Kashmir State, which
is our key State, where we are having
secularism and all kind of thing,
must be given a fair-deal by the
Finance Minister so that whatever
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they have lost on account of the
Finance Commission is made good in
an ample measure by the Finance
Minister.

Mention was made about the roads.
May I tell you that I myself have
gone or travelled by the Bhimbher-
Shopian road twice? Therefore, that
road also has some association for
me, and if anybody says that that
road should not be built, I would say
that that gentleman does not know
the beauty of that road. I have trod
every inch of that road on foot. Of
course, I used to go by that road when
I was a little boy. In 1943-45, I went
on foot along that road, and I have
some ties with that road. I think that
one of the wise things that the Jammu
and Kashmir State is doing is to
rebuild that road. 1 agree with Shri
Raghunath Singh that the Kangra-
Kishtwar road should also be built.
We want so many other alternative
routes to Kashmir. Kashmir is a
very sensitive point, so far as defence
goes. ...

16 hrs.

Shri Tyagi (Dehra Dun): How
would the hon. Member react to the
suggestion that the Kashmir State
must be brought into line with the
other States constitutionally, so that
it may be at par with UP. and the
other States?

Shri D. C. Sharma: That is what
they also want. I think that will be
done and that is being done. I thank
the Finance Minister for being gene-
rous to the State. This shows how
alert he is to our national needs, how
vigilant he is about the defence of
our county and how in spite of the
fact that other things are also neces-
sary, he has been so particular about
defence.

So far as defence is concerned, of
course, defence should be there in
terms of Army, Navy and Air Force;
I do not deny that our defence is well
looked after these days. But when
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we talk of defence, we should talk of
border States, border districts and
border areas. Unless you look upon
this as an integrated whole, I think
the whole planning for development
will not be very fruitful. For instance,
take Punjab. It is a border State.
Rajasthan is a border State. Gurdas-
pur is a border district which con-
nects Punjab with Jammu and
Kashmir; it is the gateway to Jammu
and Kashmir.

Planning requires that you do not
always adopt the rule of the thumb
methods in the allocation of money.
Planning should have a little imagi-
nation. When you employ a little
imagination, you will find that the
border States like Rajasthan and
Punjab and border districts like
Gurdaspur and Amritsar  deserve
special-nation treatment at the hands
of the Finance Minister, | have been
told about the inaccessible areas
committee, hill areas commitlee, otc.
We have so many committees and 1
do not object to them. But [ am
doubtful about the advantages which
will flow from the committees to these
areas. Therefore, I would request the
Minister to go out of his way to help
the border States and border districts,
so that our defences which are
already very good may become better.
so that the people in NEFA, Naga-
land, Jammu and Kashmir, Punjab
and Rajasthan may become persons
who show the willingness and rsadi-
ness to man our defence.

Lastly, I am told that there iz some
departmental committee  in  the
income~tax department. It is a very
good thing and I am glad we are
having such committees. That com-
mittee. decides the promotion of
employees in the income-tax depart-
ment. [ congratulate the Finance
Minister on having such committees,
which decide such questions, so that
these questions are not agitated by
individual employees. But the recom-
mendations of that committee are
held up in the UPSC and nothing has
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they have lost on account of the
Finance Commission is made good in
an ample measure by the Finance
Minister. .

Méntion was made about the roads.
May .1 tell you that I myself have
gone or travelled by the Bhimbher-
Shopian road twice? Therefore, that
road also has some association for
me, and if anybody says that that
road should not be built, I would say
that that gentleman does not know
the beauty of that road. I have trod
every inch of that road on foot. Of
course, I used to go by that road when
I was a little boy. In 1943-45, I went
on foot along that road, and I have
some ties with that road. I think that
one of the wise things that the Jammu
and Kashmir State is doing is to
rebuild that road. 1 agree with Shri
Raghunath Singh that the Kangra-
Kishtwar road should also be built.
We want so many other alternmative
routes to Kashmir. Kashmir i5 a
very sensitive point, so far as defence

16 hrs.

Shri Tyagi (Dehra Dun): How
would the hon. Member react to the
suggestion that the Kashmir State
must be brought into line with the
other States constitutionally, so that
it may be at par with UP. and the
other States?

Shri D. C. Sharma: That is what
they also want. I think that will be
done and that is being dome. I thank
the Finance Minister for being gene-
rous to the State. This shows how
alert he is 0 our national needs, how
vigilant he is about the defence of
our county and how in sgpite of the
fact that other things are also neces-
sary, he has been so particular about
defence.

So far as defence is concerned, of
course, defence should be there in
terms of Army, Navy and Air Force;
I do not deny that our defence is well
looked after these days. But when
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we talk of defence, we should talk of
border States, border districts and
border areas. Unless you look upon
this as an integrated whole, I think
the whole planning for development
will not be very fruitful, For instance,
take Punjab. It is a border State.
Rajasthan is a border State, Gurdas-
Pur is a border district which con-
nects Punjab with Jammu and
Kashmir; it is the gateway to Jammu
and Kashmir.

Planning requires that you do not
always adopt the rule of the thumb
methods in the allocation of money.
Pla!ming should have a little imagi-
{mtmn. When you employ a little
imagination, you will find that the
border States like Rajasthan and
Punjab and border districts” like
Gurdaspur and Amritsar  deserve
special-nation treatment at the hands
of the Pinance Minister. | have been
told about the inaccessible areas
committee, bill areas committee, etc,
We have so many committees and I
do not object to them. But I am
doubtful about the advantages which
will flow from the committees to these
areas. Therefore, I would request the
Mb}tster to go out of his way to help
the border States and border districts,
so that our defences which are
already very good may become better,
5o that the people in NEFA. Naga-
land, Jammu and Kashmir, Punjab
and Rajasthan may become persons
who show the willingness and readi-
ness to man our defence.

Lastly, I am iold that there is some
departmental committee in  the
income-tax department. It is a very
good thing and I am glad we are
having such committees. That com-
mittee decides the promotion of
employees in the income-tax depart-
ment. I congratulate the Finance
Minister on havifig such committees,

- which decide such questions, so that

these questions are not agitated by
individual employees. But the recom-
mendations of that committee are
held up in the UPSC and nothing has
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16.32 hrs.
MESSAGE FROM THE PRESIDENT

Mr. Speaker: Before I call upon the
Finance Minister, may I make an
announcement to the House?

I bhave received the following
message dated the 21st March, 1962,
from the Fiosident:—

“1 have Treceived with great
ecatisfaction the  expression of
thanks by the Members of the Lok
Sabha for the Address I delivered
io both the Houses of Parliament
assembled together on the 12th
March 1962,
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GENERAL BUDGET—GENERAL
DISCUSSION—contd.

The Minister "of Finance (Shri
Morarji Desai): Generally, in the
genera] debate on the Budget, every
subject is relevant. The presentation
of this Budget has only a limited pur-
pose, because the regular Budget will be
presented before the mew Parliament
next month, and therefore, we have
seen that the debate has also taken a
limited shape.

But, as we have come out just from
the elections, elections alsp have occu-
pied a large part of the time during
this debate as also in the debate on
the President’'s Address. I do not want
to take. the time of the House in refer-
ring to the elections or to the various
criticisms made as regards elections
because the Prime Minister has dealt
with thig subject fully in the course
of his reply to the debate on the
President's Address, and I do mot
think that anything new has been
said or requires to be said in that con-
nection,

But 1 might mention one thing as
regards the eriticism that the function-
ing of Gevernment has not been very
‘satisfactory and that there is great
discontent among the people all
around. The elections have shown
that in spite of a concerted effort to
run down the Government in every
place, in all sorts of ways, not depend-
ing upon facts but depending more on
tables and caricatures and all that, the
party which runs this Government has
got a majority, and, therefore, the
people have on the whole accepted
that the criticism is not correct sub-
stantially. 1 cannot say that the
criticism is not correct at all or that
there is no truth in it, but on the
whole that criticism has not been
accepted by the people.

It is not possible for me at this
stage to speak anything about the
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16.32 hrs.
MESSAGE FROM THE PRESIDENT

Mr. Speaker: Before 1 call upon the
Finance Minister, may I make an
announcement tog the House?

I have received the following
message dated the 21st March, 1962,
from the Proesident:—

‘T have received with great
catisfaction the expression of
thanks by the Members of the Lok
Sabha for the Address I delivered
io both the Houses of Parliament
assembled together on the 12th
March, 1962.".
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GENERAL BUDGET—GENERAL
DISCUSSION—contd,

The Minister of Finance (Shri
Morarji Desai): Generally, in the
general debate on the Budget, every
subject ig relevant. The presentation
of this Budget has only a limited pur-
pose, because the regular Budget will be
presented before the new Parliament
next month, and therefore, we have
seen that the debate has also taken a

“limited shape.

But, as we have come out just from
the elections, elections alsp have occu-
pied a large part of the time during
this debate as also in the debate on
the President’s Address. I do not want
to take the time of the House in refer-
ring to the elections or to the wvarious
criticisms made as regards elections
because the Prime Minister has dealt
with thig subject fully in the course
of his reply to the debate on the
President’s Address, and I do not
think that anything new has been
said or requires to be said in that con-
nection,_

But I might mention one thing as
regards the criticism that the function-
ing of Gevernment has not been very
satisfactory and that there is great
discontent among the people all
around. The elections have shown
that in spite of a concerted effort to
run down the Government in every
place, in all sorts of ways, not depend.-
ing upon facts but depending more on
fables and caricatures and all that, the
party which runs this Government has
got a majority, and, therefore, the
people have on the whole accepted
that the criticism is not correct sub-
stantially. I cannot say that the
criticism is not correct at all or that
there is no truth in it, but on the
whole that criticism. has not been
accepted by the people.

It is not possible for me at this
stage to speak anything about the
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method of taxation, whether indirect
or direct, ‘because there are no taxa-
tion proposals involvedl in the Budget
which I have presented to the Hoyse;
and if I try to say enything on it, it
is possible that something may be con-
weluded from whatever 1 say and all
sorts of inferences may e drawn
which may be highly dangerous. Tt
is, therefore, ‘that I would prefer not
to refer to this particular -criticism
:about direct and indirect taxation, or
whether we are overtaxed or whether
we are undertaxed or whether the
‘taxation is proper or not proper in
certain items. I think that that is a
subject which can be dealt with more
appropriately when the regular
Budget is presented to the new Parlia-
:ment next month.

In this connection, I would, however,
like to clarify one matter which was
pointed out by a few hon. Members.
They repeated the charge of under-
-estimation of revenue and over-estima-
tion of expenditure as a deliberate
.attempt on the part of the Finance
Minister to justify his taxation

Jmeasures.
'

I have said in the previous years
also in this connection, that we are
trying to take as much care as is
possible to make correct estimates,
both about revenue and about expen-
diture. But the subject is such that a
very precise estimate either of revenue
or of expenditure is not really pos-
sible, and yet we try to improve upon
it from year to year,

Revenue depends upan several
factors, as I said before, and it will
continue to depend on several factors.
Moreover, when new taxation is
levied, iit is not possible to ecollect
‘all the factg which will give a precise
estimate of the new measures of taxa-
tion when they are brought into force,
‘because if any attempt is made to
wcollect all facts before levying new
taxation, everybody will konw or will
be able to surmise what new taxation
is going to come in and that would be
disastroug for the Finance Minister to
do. :

1999 (Ai) LSD--T.
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Therefore, generally, one has to
depend on facts which are immediately
available in these matters, in the new
items of taxation, and it so happens
that the estimates do not prove com-
pletely accurate. But I hope that it
will be granted that it jg not expected
that the Finance Minister should over-

. estimate the revenue and wunder-

estimate the expenditure. If at all, it
is necessary for him to see that he is
conservative in these estimates, so
that the finances of the State do not
come to any mishap, and that is the
policy Tollowed by this Government
from year to year, and it will continue
to be followed, I hope, in future years
too. I do not think that it is necessary
for me to speak at any length on this
subject, because this is an item which
is annually debated, and the same
reasong are given on both sides every
year.

I had referred to the question of
stabilisation of prices, while I presen-
ted the budget estimates this year,
and I hag referred to the fact that
there has been some stability in prices
in the last part of 1961. When I said
this, 1 did not mean to suggest'that
we have now arrived at a stage where
there will be complete stability all the
while in the future and that there is
no need for Jooking after the stability
of prices every month or every year
or from year to year. As a matter of
fact, while we are developing, it is
wvery necessary to see that we conti-
nuously keep a watch on prices every
month and from year to year, to see
that there is, on the whole, a Teasona-
‘able stability of prices.

When I referred to this phenome-
non which took place during the last
few months, I referred to it only to
show that whereas in the Second
Plan, there was a continuous rise,—
anfl hon. Members and Government
were feeling anxious about that trend
all the while, as they should be—-we
have now some hope of seeing that
there would be a gtability of prices in
the future years, if we are sufficiently
careful, All this happened because we
ook certain measures in regard o
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production and also in mopping wup
some resources which we should have
done. This is a proeads whith has 1o
be continued all the tifme] and I hope
there will be full help from the homn
House to Government in tlu:; parti-
cular matter. But when on one side
it is said that prices are high anhd on
the other I find in questions and ans-
wers hometimes a suggestion that the
minimum price fixed for wheat, is
low, what is to be expected if we are
going to bring down 'the prices? Are
we going to keep them stable? Is it
suggested that we should g0 on in-
creasing prices of food materials and
then keep the stability df pr‘u:es all
around? How is that going to be
possible? Therefore, we should have
a sense of proportion in this matter
and not indulge in contradictions.

My hon. friend, Shri Bal Raj
Madhok, hag said, that there is any
amount of food and cloth in the coun-
try and what.is required is more pur-
chasing power: far the people, that is,
there is fess purchasing power amd
there is more food and more cloth.
This is a complete contradiction. If
there is more food and more cloth in
the country-and there is less purchas-
ing power, prices ought to come down.
Any man of commonsense cap  see
that.

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): But he belongs
to the Jana Sangh.

Shri Morarji Desai: Therefore, the
criticism requires a greater sense of
reality. That is all Lhat I want to say.

Whereas wholesn.le pr:ces showed a
slight decline over the past year, the
all-India consumer price index con-
tinued to increase till August 1961.
But this happens because the whole
prices have not an immediate effect
on consumer prices. Ewven now,.. the
consumer prices have -not -gone down,
though the wholesale prices went
down during the last six months a
little. And in January, the whole-
sale prices increased by a point, and
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yet the consumeg prices have re-
mained the same. Therefore, this cost
of .variation between the wriolesale
prices 'and consumer prices remains
because the reaction does not take
place immediately either on thé* plus
side or on the minus side. But on the
wholé, we have got io see that there
is a relative stability of prices main-
tained if we are to carry on our de-
velopment in a proper, caleulated
manner -and with effect. That is what
we are seeking to do ip all the steps.
that we are taking.

It has also been suggested that when
we referred to exports in ihe ‘esti-
mates that were presented, the export
outlook is not very rosy or that it
will not be wise to expect to fulfil
the export target which is fixed in the
Third Five Year Plan. “I know that
the task is difficult, and yet we have
got to perform that task successfully.
I hope we #re doing so. There has
been an increase in the oxports this
year ang the steps we are taking from.
time to time will, I hope, ¢nable us to
fulfil the target for export in the
future years also, in the rernaining
period of the Third Five Year Plan.

In this connection, we have got to-
see that we produce more, that we
keep our prices also at a competitive
level and keep our consumption low
so that all the production is not utilis-
ed in the country itself; we-have to
see that we have proper savings slso
so that our plans go ahead. All these-
things are necessary if we are to push
our exports forward and realise full
satisfaction from our export drive.
That also requires co-operation from.
all sections. I am sure that that co-
operation will be fm}hconﬁng.

“ s

There was again the general eriti-
cism, which is there every-time in re-
gard to the budget, about lack of
economy in expenditure. One hon.
Member, I believe the hon. Member,
Shri Braj Raj Singh, suggested that if
we effected economics in our expendi-
ture, we would I‘;le able to economise:



1667 General

to such an extent that more than
Rs, 63 crores would be saved and there
would be no necessity for having any
new taxation. I do not see how he
has come to that conclusion. If what
he has said is true, then it will only
mean that we are absolutely blind to
the question of proper utilisation of
our resources, that we are extrava-
gant in our expenditures and also in
our estimates and that we  waste
money. It has been said that there
is a lot of wastage. One hon. Mem-
ber, while referring to corruption,
went so far as to say that there is
corruptions not only at the lower level
but also in ministerial ranks, barring
a few honourable exceptions. Every
hon. Member in this House has {full
liberty to say what he likes. But I do
not think it would be proper for any-
body to make such an extravagant and
violent allegation in such a sweeping
manner. I have no doubt in my mind
that this allegation iz completely false,
In the higher ranks of the services
there never was the integrity which
is found today in this country at any
time before. They have got a greater
sense of responsibility and a greater
sense of integrity than is found any-
where else. And yet if people make
such sweeping accusations, it will be
difficult to bring in morality in this
country.

We all talk of morality and insist on
raising morality in this couniry. But
we cannot bring in morality and a
moral tone if we continuously con-
demn ourselves and condemn others
whom we should not condemn. I can
undersiand a person condemning him-
self. I can understand myself con-
demning myself; that is a good way
of being moral But to condemn
others, to say that one is better than
the others is, I think, just the con-
trary path, contrary to bringing in
morality in the country. Therefore, 1
plead with my hon. friends who said
this that they ought to have rore con-
sideration in this matter if they care
for the moral uplift of our people,

When it is said that there is greater
corruption in this couptry today, it is
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forgotten that this is a result of what
happened during the last war. Dur-
ing the last war, the then Govern-
ment was very nervous on account of
the Quit-India Movement and was
afraid that the services might give up
their jobs and might join the nation-
alist ranks. Therefore, they wanted
that the services should remain satis-
fied, and gave them full scope, full
latitude, And there was competition
between the services and the bysiness-
men to reap as much benefit as possi-
ble from the huge war effort which was
going on at that time. As Congress-
men were behind bars at the time
they were not there at all, to do any-
thing to start this corrupting process.
There was complete freedom for cor-
ruption in those days. There was tem-
ptation also which was terrific.

1 can just give an instance of how
it happened in one particular case
where a friend of mine was concerned.

A friend of mine knew one of the
officers who was giving contracts for
pegs for tents. And, as he happened
to be a friend, he asked him, ‘“Why
don't you put in a tender?” He said,
‘I am prepared to put in a tender’; and
he put in a tender for pegs—about 2
million pegs for tents. He had put
down the tender at 4 annas a peg. But
the officer told him, ‘You put in Re. 1/4
a peg’. My friend had a greater sense
of conscience and he refused to do so.
Another man put in the tender, and
you know what must have happened.
This is what happened in thcse davs.
Bridges were built where there were
no bridges; then, they were demolish-
ed; and money was spent on both sides.
Many things happened during the war
as is inevitable in war time, and es-
petially in a country like this where
there was a foreign power ruling the
country. Those things are pursuing
us today. As a matter of fact, we are
getting out of it faster than people
imagine, I think if we have a proper
sense of proportion, and if we pool our
efforts together instead of making al-
legations against all and sundry, I
have no doubt that we will be able to
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Toot out corruption to the extent possi-
ble in society. But, for tnat it is
necessary that we should have a pro-
per sense of proportion. We should
point out instances and not make wild
allegationgs and make generalisation
from knowing one instance here or
there,

I do not say, therefore, that there is
no corruption. There is corruption;
but it is not in the higher ranks; it is
in the lower ranks where the temp-
tation become very great and some
people want to encourage it for their
own purposes. This can be removed
if there is a concerted atterapt on the
part of both Government and of those
who serve the people and also the
people themselves. Government has
been trying to find out cases and to
punish them; and these cases of
punishment are published in news-
papers from time to time as will be
seen by all hon. Members., It cannot,
therefore, be said that Government is
not at all particular about this matter.
As a matter of fact, Government is
very keen to see that there is com-
plete integrity established at all levels
of Government; and will welcome all
help from all sections of the people
and from all hon. Members to root out
corruption from administration and
from society.

Shri Harish Chandra Mathar (Pali):
What do the reports of the Public
Accounts Committee and the Estimates
Committee bring out? These are re-
ports of Parliamentary committees and
they are submitted here and they bring
out the very bad cases.

Shri S. M. Banerjee (Kanpur): What
about the Audit Reports?

8hri Morarji Desai: It would not be
proper for me to speak of them om
this occasion. If there is any parti-
cular report then I can speak about
it. But there are also explanations
given about many of these things.
The explanationg are never attended
to; and it is only the first cirticism
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which is just mentioned. That also
happened in other cases. I do not
say, therefore, that there would not
be any case where moneys may not
have been mis-spent. There would
be cases like that; but out of a total
expenditure of how much, how much
is found out: that is what ought to
be seen. If we say that there will be
no case of misuse of money at any
time in Government, I think, that day
is not going to be seen at any time in
the world. But we can only mini-
mise it; and that is what we are trying
to do. And that is where all help is
asked for.

If we look into cases with a micros-
cope then, certainly, anything will
look very big. But, if we lvok with
the ordinary eyes, then, we will be
able to apply proper ordinary re-
medies which are available to human
society. That is what all the time I
am trying to say. I do not wanti to
say that there has been no misuse at
all. I certainly say that there hkas
been misuse. But people have been
punished also. Because, in some cases
people have retired and something is
found out afterwords nothing can be
done. Therefore, there are certain
instances where there are no remedies.

It was also said that if there is more
economy in the administrative ex=
penditure we would have very large
savings. We are trying to save as
much as we can in all the expenditure
that is incurred by Gowverament. We
have also examined the estimates of
buildings and of the various other
projects and egpecially the building
part. There was a-committee for this
purpose and it is constantly working
at it. They have suggested various
improvements in estimates and in the
use of materials. We have saved lakhs
and lakhs by applying thoss suggss-
tions. We are not, therefore, sitting
silent over it nor are we taking up
this matter lightly. 'We are constantly
examining thiz and ¥rying to save s
much as we can do. As [ smaid last
year, we have put an smbarge on re-
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eruitment of new personnel and no
extra hand can be engaged outside the
Plan by any Ministry without taking
the approval of the Finance Minister
and the Home Minister. Both of them
are supposed to go personally into
each proposal and 1 may assure the
hon. Members that both of us go mnto
it very carefully and do not allow any
new hand to be taken unless it is ab-
solutely necessary.

Shri Tyagi (Dehra Dun): Both of

you are gentlemanly.

Shri Morarji Desai: Not only that.
In case our gentlemanliness makes us
soft, we are also trying to utilise the
Special Reorganisation Unit to go into

the items themselves and to tell us’

whether this is justified or not.

Shri Harish Chandra Mathur: We
have far greater confidence i  you
than in that organisation.

Shri Morarji Desai: We stop people
from recruiting the staff and we have
saved a few lakhs every year in this
way. That unit is also going from
Ministry to Ministry, from office to
office re-organising everything and
trying to limit personnel that way.
But I hope that it will be accepted
that it is not the function of Govern-
ment to economise by any means; we
have got to make economy and safe-
guard efficiency. Both the things have
got to be done. It is true that the
larger the staff, the less the efficiency;
there should not be larger staff than
necessary. But the converse cannot
be true. It is not as if the lesser the
staff, the greater the efficiency, It
depends upon the work that is done.
We are also changing the methods of
work so that less staff is required;
that requires proper examination. It
ig with that purpose in view that we
have set up the specia] reorganisation
unit which is training officers in the
various Ministries and we will go on
constantly looking into these problems
and applying these methods from time
to time, We are attacking the prob-
lem from two sides: we try to see that
unnecessary work is r_emwed and that
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the personne] that is employed had
proper work to do so that there is no
extra staff employed. We are vigilant
on both these fronts.

17 hrs,

My hon. friend Pandit Thakur Das
Bhargava is not here just now and he
will not be here in the next Parlia-
ment, He mentioned here for the last
time several poimnts which he had men-
tioned before also and wanted me to
look at them. I had told him about
the Joint Hindu family about which
he has made his point. I had written
to him a letter explaining to him what
1 think about it and why I think there
is no injustice in the matter to which
he referred. I do not think that there
is any injustice in this matter. As a
matter of fact this particular thing
was looked into earlier also by the
Taxation Enquiry Commission and by
some other bodies also, and they also
came to the conclusion that there is no
injustice to the Hindu wundivided
family. As a matter of fact, the Hindu
undivided family now is only in senti-
ment; in actua] practice, most of them
are divided but take full advantage of
the Hindu undivided family laws.
That also is true. If at all any eXemp-
tion is required, in my view, the
exemption is required in the other
direction and not in the direction in
which my hon. friend is always point-
ing out, while mentioning the difficul-
ties which he is experiencing,

He alsp referred to the question of
prohibition. That also is there with
Government, and Government is try-
ing to make it more and more effective
and also to persuade the various
State Governments which are concern=
ed with it, to see that they prosecute
this policy with greater emergy. But
ultimately it is for the State Govern-
ments to tackle these problems and
for the Central Government to help
them to the best of its capacity, and
that is what we are trying to do.

The hon. Member also referred to
the question of cattle breeding and
increasing the milk production in the
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country. It is a curioug thing that we
have the largest cattle population in
this country—one-fifth of the total
population in the world—and yet, we
have the smallest milk production,
probably, compared to the cattle wealth,
We are therefore paying more and
more attention to this problem of
breeding better cattle and especially
cows. Against an expenditure of Rs.
16 crores in the first Plan, and Rs, 33
crores in the second Plan, we have
provided Rs. 91 crores for animal
husbandry and dairy products in the
third Plan. This will show that Go-
vernment is quite conscious of the
necessity o! making larger and larger
efforts in this d'rection not only for the
sake of milk but also for the sake of
better agriculture in this country,

Then, I would only refer to the ques-
tion o. the third Finance Commiss-
ion’s recommendations which were
taken up by my hon, {riend Shri
Harish Chandra Mathur, He was
critical of the decision taken by the
Government to reject the majority
recommendation of the Commission for
including 75 per cent of the revenue
component of the States’ plans in its
scheme of devolution. In hig view,
the reasons explaned by the Finance
Commission for its proposal were
sound and the States did not get pro-
per consideraticn at the stage of their
annual discussiong of their plang with
the Planning Commission. The reasons
which hae not made it possible for
the Government to accept this part of
the recommendations of the Finance
Commission have been sct out in detail
in the Explanatory Memorandum cir-
culated ~rich the report,. These reasons
have also beer: communicated to the
State Governments. For the benefit
of Shri Harish Chsndra Mathur and
also for other Members, who may be
sharing his views, T would briefly rei-
terate them, .

As the hon, Members are aware, the
Finance Commission is appointed under
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Article 280 of the Constitution for
recommending the distribution bet-
ween the Union and the States of the
net proceeds of taxes and duties which
are to be, or may be, divided between
them and the allocation between the
States of the respective shares and the
principles which should govern the
grants-in-aid of the revenues of the
States, The Finance Commission is
thus concerned only with the assess-
ment of the revenue gaps of the State
Governments and for suggesting the
assistance to be provided by the Centre
for filling that gap. On the other
hand, the Central assistance towards
the State plans is made available to
them both on revenue as well as on
capital account, In itg terms of refe-
rence, the Commission was requ.ire&
to make its recommendations for the
payment of grants-in-aid having re-
gard, among other considerations, to
the requirements of the third Five
Year Plan and the efforts to be made
by the States to raise the additional
revenues from sources .available to
them. These terms were exactly
similar to those of the second Com-
mission and were merely intended to
emphasise that the Finanee Commise
sion in assessing the revenue gaps of
the States should also take into acco=-
unt the revenue grants which the Plan
assumes the States would receive from
the Centre for financing the Plan and
the additional taxation which the
States were exvected to raise as part
of the resources for the Plan. It was
never intcnded that the Commission
should review and cover in its recom-
mendations any part of the Plan assis-
tance which the Centre had agreed to
provide to the States. The Plan assis-
tance, both on revenue and capital
account, has necessarily to be treated
ag an integrated scheme and there was
no pont in covering a part of the
Plan assistance on revenue account as
a statutory grant to the States under
the Finance Commission’s award,
leaving the rest of the assistance to be
made available through the processes
of annua] reviews by the Planning
Commission. There was no real
-
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advantage to the States in this dual
process.

The Plan, which this House has
already approved, contains suffidient

.assurance to the'States that given the

necessary effort- on their part to
mobilise the rédsources expected of
them and subjett to an assessment of
the overall financial and - economic
situation, the cefitral assistance to the
extent agreed will be made available
to the States through annual plans,
Non-acceptance 6f the Finance Com-
'‘mission’s recommendations, therefore,
.does not affect in any way the totality
of the central adsistance to the States
for the Plan. Or the other hand, there
are cons derable advantages in conti-
nuing ti» work on the basis of annual
plans and yearly review of the finan-
cia] resources of the Centre and the
States. This procedure also enables
‘the observance of proper priorities
from the overall national point of
view,

I may add that the Commission
itself in para. T2 of its report has
stated that the Plan grants recom-
mended by it may have to be review-
ed from year to year by Parliament
or by the President under article
275 of the Constitution. As such,
‘there is hardly any meri* in the Com-
mission's proposal and the Govern-
ment consider that the position
should appropriately be left to be
governed under the ymore flexible
arrangement of annual review by the
Planning Commission in consultation
with the State Governmets, ag at
present, Government, however, are
in full sympathy with the view that
the States should have the maximum
possible freedom withih the frame-

work of their annual plans for
making suitable adjustments in the
utilisation of the assistance ' made

available to thcm. During the Tast
few years, a great deal has already
been done to irtroduce A=xibility in

‘the administration of Plan assistance.’

It is also proposed to review these
arrangements further and where pos-
sible make them mgre flexible, °
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While on this subject, I may also
refer to the suggestion made for the
restoration of the shortfall in the
central assistance to Jammu and
Kashmir State under-the recommenda-
tions of the third Finance Commis-
sion. It is,  .howewver, necessary to
remember that the task of determining
what would be the fair share for
each State is precisely what we
entrust to an independent high-
powered body like the Finance Com-
mission and it has been the practice—
a healthy practice—to- accept the
Commission’s recommendations on
this point. The Central Government
does not and should not as a rule
make any changes in the shares of
individual States. The Commission’s
recommendations are made after a
very careful assessment of the
resources of each State and its needs.

The Commission does not give any
detailed reasons for its recommenda-
tions nor are we expected to go be-
hind them, Any attempt on our part
to modify the individual shares would
mean a reopening of the entire
scheme of devolution and in fact
defeat the very object of setting up
an independent Commission. But I
might add a'so that we have always
been carefal to see that all the States,
as also the Jammu and Kashmir State,
are helped to the maximum of our
capa-ity and consistently with the
efforts that thev make for the
develrpment of the States. That is
what we are trying to do. we  will
contirue to do that. and that js what
T have also assured the Prime Minis-
ter of Jammu and Kashmir State.

Then again, a very impassioned
plea was made to me ‘about looking
after- Jammu and Kashmir State far
more liberally than what is being
done today. I hop: it i3 not argued
that we are not dealing with the
Jammu and Kashmir State as liberal-
ly as we should do. Doing anything
more liberally to that State would be
doing injustice to the other States.
After all, we have got to be careful
in all these matters and hon. Mem-
bers of Parliament have got an
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equal duty to all States, and not only
to one State. If we do not bear that
in mind, we might get into difficul-
ties and my task will become much
more difficult. Therefore, I will plead
that in thig matter it must be borne
in mind that what the States have got
to do must be done by them.

Shri Tyagi: What is the hitch in
the mind of the Government in
bringing Jammu and Kashmir State
on par constitutionally with the other
States after the integration is over?

Shri Morarji Desai: It is still in
the United Nations.

Shri Tyagi: After integration, what
is the difficulty?

Shri Morarji Desai: It is pending
in the United Nations. Therefore, we
do not want to take any hasty steps.
Thén, what my hon. friend wants is
already there for all practical pur-
poses. Then, we have to give full
respect to the United Nations and its
functioning. We have got to have
patience in this matter and we should
not do anything which would go
counter to that. That is one thing
which makes it difficult to take a
quick decision. But I am quite sure
that it will take place in course of
time

Then, some questions were raised
about several States, roads and things
like that. These are not matters....

Shri Radhelal Vyas (Ujjain): I have
made a reference to the election
manifesto of the Congress Party absut
the construction of reads in the
villages. He may at least correct, that
statement.

Shri Morarji Desai: 1 have only
contradicted it by saying that it is
not possible.

Shri Radhelal Vyas: He said that it
is not in the election manifesto,

Shri Morarji Desai: 1 did not say
that it is not there.
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Shri Radhelal Vyas: It is in. the-
record.

Shri. Mozarji Desai: Please show
me if it is there. I am dealing with.
what is provided. in the Plan, and:
what is said there shaws the hope-
that it should not be so at the end of
the Third Plan, it dees not mean that
it will be done in the Third Plan, if L
have to explain it like that. They are
all hopes and they are all goals. That:
does not mean that money will be
provided in the Congress manifesto-
for doing all these things. How can.
that be done? That can be done only:
after careful agsessment of all the-
resources, and that is what the Plan- |
ning Commission does. The Plan--
ning Commission cannot do every-
thing that every election manifesto.
says. Ultimately, that is the direction.
in which we go, that is the goal we
want to reach as quickly as possible;:
that is the meaning of it. If my hon..
friend is going to interpret thus.
every word that is said in the election
manifesto, I think he will give a bitter
weapon in the hands of the opposi-
tion. I hope that is not his intention-
and I think he will be wise enough not
to refer to these matters. That is all*
T can pleag with him. We are not
very wise ourselves; that T know.
Therefore, I cannot tell him that he-
should be wiser. I should be wiser;
that is what I can say.

Shri Vasudevan Nair (Thiruvella):
We have no illusions about your
manifesto.

Shri Morarji Pesai: I know we:
have no illusions about them. That is
also equally true. At any rate, they
have no illusions about their election:
propaganda; that we know. There-
fore, we have no illusions about each
other. That is a wvery good thing
which will lead to healthy and sound
understanding. Whatever i{ may be,
it is a good thing ultimately. There-
fore; they shoulq thank us that we:
leave ne illusions to them about this.
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Mr, Speaker: Are there not many
instances where they have sup-
ported the Congress manifesto?

Shri Morarji Desai: Yes, where
that suits them. They are not restric-
ted by any consideration whereas we
are restricted by the principles in
which we believe. They believe that
everything that serves their purpose
is good. Therefore, they can utilise
every person, they can utilise every
company, we cannot utilise every
company. That is our difficulty, and
that is the difference between us. But
that difference gives us strength and
gives them weakness. That is all
what I have got to say. 1 will cer-
tainly maintain my methods; let
them maintain their methods and, I
have no doubt, they will not prosper.
1 have no doubt on that score.

I do not think it is necessary for me
to take any more time of this House
in this matter. After all, it has a limit-
ed purpose of taking a vote on account
for three months.

Shri S. M. Banerjee: May 1 know
whether any decision has been taken
on the question of the payment of
dearness allowance which he has
promised?

Shri Morarji Desai: The Govern-
ment will not get out of their pro-
mises whatever promises the Govern-
ment have made. Therefore, the
Government have got carefully to
consider all these matters. 1 cannot
declare offhand on the floor of the
House anything unless a decision is
taken.

Shri S. M. Banerjee: I did not want
him to declare. T only wanted him to
say that the figures quoted by him and
by us justify at least a reconsideration
of the dearnesg allowance.

Shri Morarji Desal: The hon. Mem-
ber need not be very anxious to make
his propaganda in this matter.

Shri S. M. Banerjee: No propa-
ganda. All propaganda I have done.

on Account
Mr. Speaker: Order, order. Hom
Members have only the right to ex-

press their views and leave it to the.
Government.

Shri S. M. Banerjee: No propa-.
ganda after election . . .

Mr. Speaker: Order, order. Why did -
he rise again and again? He is.
transgressing the rules of debate in
this House. The last word is the hon.
Minister’s. Afterwards, why should
he get up? He did not get up and
ask me. I did not permit him to put
the question. He shot up the question
and he got an answer. He must be
satisfied with that,

Shri S. M. Banerjee: I said

Mr. Speaker: How can I prevent-
him when he goes on speaking?

Shri S. M. Banerjee: I always obey -
you. :

Mr. Speaker: Hereafter, let him do
s0.

Shri S. M. Banerjee: I have been
doing so.

1716 hrs.

DEMANDS FOR GRANTS ON
ACCOUNT, 1962-63

Mr. Speaker: We shall now take
up the Demands for Grants On
Account.

DemAND No. 1—MINISTRY OF COMMERCE-
AND INDUSTRY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 21,60,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Ministry of Commerce and
Industry’.”
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DeEmMAND No. 2—INDUSTRIES
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,23,36,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in :respact of
‘Industries’.” N

Demanp No. S—S.u.r-

Mr. Speaker: Motion moved:

“That a sum not exeeeding
Rs. 21,66,000 be granted to the
President, on account, " for or
towards defraying the charges
during the year ending on the 3lst
day of March, 1963, in respect of
‘Sﬂlt'."

Demanp No. 4—COMMERCIAL INTELLI-

GENCE AND STATIST.CS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,47,000 be granted to the Pre-
sident, on account, for or towards
defraymg the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Com-
mercial Intelligence and Statis-

tics'.”
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sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Minis-
try of Community Development
and Co-operation’.”

Demanp No. T—CommuntTy DEVELOP-

MENT PrOJECTS, NATIONAL EXTENSION
SERVICE AND CO-OPERATION,

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 94,11,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day 'of
March, 1963, in respect of *Commu-
nity Development Projects, Natio-
nal Extension Service and Co-
operation'."

Demanp No. 8—MiNisTRY oF DEFENCE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 11,69,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Minis-
try of Defence’.”

Demanp No. 9—DEFENCE SERVICES,

J ER Revenue Ex-
Demawp No, 5—0TH Errxc Amey

PENDITURE OF THE MINISTRY oF Com-
MERCE AND INDUSTRY

Mr. Speaker: Mbtion moved:

“That a sum not exceeding
Rs. 61,40,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 60,91,58,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 3lst
day of March, 1963, in respect of

2 ¥ 4y
ﬁ::‘,mmes, ;:dil;isrl:?f ‘;;e?:ﬂ‘:f ‘Defence  Services,  Effective
Exp Army’ "
istry of Commerce and Industry”.” .
DEmaND No. 10—DEENCE SERVICES,
EFFECTIVE Navy

Demanp No. 6—MmisTrRYy oF ComMMU-
wrTYy DEVELOPMENT AND CO-OPERATION

Mr. Speaker: Motion moved: Mr. Speaker: Motion moved:

“That a sum not exceeding “That a sum not exceeding
Rs. 8,07,000 be granted to the Pre- Rs, 4,97,48,000 be granted to the
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President, on account, for or to- Demanp No, 15—Oreer Revenve Ex-

DemanD No.

wards defraying the charges
during the year ending op the 31st
day of March 1963, in respect of
‘Defence Services Effective Navy'.”

ErrFecTIVE AR FoRCE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 19,85,26,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Defence Services, Effective Air
Force'.”

Demanp No. 12—DEFENCE SERVICES,

NonN-EFFECTIVE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,25,00,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 3lst
day of March, 1963, in respect of
‘Defence Services, Non-Effective’.”

Demanp No. 13—MINISTRY OF
CATION

Mr. Speaker: Motion moved:

“That a sum not exceeding’

Rs. 11,863,000 be granted to the
President, on account, for br to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Minjstry of Education’.”

DeMaND No. 14—EDUCATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 4,4356,000 be granied to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
“Education’.”

-

11—DEFENCE SERVICES,

Demaxnp No.

Eou-

PENDITURE OF THE MINISTRY OF EDU-
CATION. -

Mr. Speaker; Motion moved:

“That a sum not exceeding
Rs. 73,83,000 be granted to the Pre-
sident, bn account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Other
Revenue Expenditure of the Minis-
try of Education'.”

DeMAND No. 16—TrrBAL AREAS
Mr. Speaker: Motion mt_wéd:

“That a sum not exceeding
Rs. 2,72,16,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1963, in respect of “Tribal
Areas'.”

17—Naca Hmrs—TuEN-
SANG AREA

Mr. Speaker: Motion mmfed:

“That a sum not exceeding
Rs. 1,05,61,000 be granted to the
President, on account, for br to-
wards defraying the charges
during the yeri ending on the 31st
day of March, 1963, in respect of
‘Naga Hills—"'uensang Area'.”

DEmAND No. I8—EXTERNAL ArrAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Res. 366,39,000 be granted to the
President, cn account, for or
towards defraying the charges
during the year ending on the 31st
day of March 1963, in respect of
‘External Affairs’.”

DEMAND WO, 19—STATE OF PONDICHERRY

Mr. Spealker: Motion moved:

“That a sum not exceeding
Rs, 1,11,30,000 be granted to the
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President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘State of Pondicherry’.”

DEMAND No, 20—DADRA AND NAGAR

HAVELI AREA
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,568,000 be granted to the Pre-
sident, on account for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Dadra
and Nagar Haveli Area’.”

Demanp No, 21—Goa, DAMAN AND
Dru

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,31,93,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Goa, Daman and Diu."”

Demano No, 22—OTHER Revenue Ex- -

PENDITURE OF THE MINISTRY oOF Ex-
TERNAL AFFAIRS

Mr. Speaker: Motion moved:

“That a sum mnot exceeding
Rs. 1,20,06,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Other Revenue Expenditure of the
Ministry of External Affairs’”

Demanp No. 23—MmNISTRY oF FINANCE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 45,08,000 be granted to the Pre-
sident, 'on account, for or towards
defraying the charges during the

MARCH 24, 1962 for Grants on Account

year ending on the 31st day of
March, 1963, in respect of ‘Minis-
try of Finance'"”

DemaNp No, 24—CusToms
Mr. Speaker: Motion moved:

“That a swm not exceeding
Rs. 1,00,22,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Customs".”

Demarp No. 25—Union Excise Durres:

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 2,45,54,000 be granted to the
President, on account, for ‘or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
“Union Excise Duties".”

Demanp No, 26—TAxEs ON INCOME IN~—

cLuning CorporATION TAx, ETC.
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,55,59,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
March, 1963, in respect of “Taxes
on Income including Corporation
Tax, etc’.”

DemarDp No, 27—STAMPs
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 68,70,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 81st
day of March, 1963, in respect of
stamps'.”

1686~
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DemaNp No, 28—Avuprr

. Mr. Speaker: Motion moved;

“That a sum not exceeding
Rs. 3,10,72,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Audit’.”

‘DeMAND No. 29—CURRENCY AND COINAGE

Mr. Speaker: Motion moved:
L]

“That a sum not exceeding
Rs. 44594000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Currency and Coinage'.”

Demanp No. 30—MinT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 64,10,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Mint".”

DeMAND No. 31—PENSIONS AND OTHER

RETIREMENT BENEFTTS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,24,99,000 be granteg to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
dey of March, 1963, in respect of
“Pensions and Other Retirement
Benefits'.”

Dmmanp No. 32—TERRITORIAL AND PoOLI-

TICAL PENEIONS

Mr. Speaker: Motion moved:_

K “That a sum not exceeding
" Ra. 6,19,000 be granted to the Pre-
sident, on accoust, for or towards
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defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Terri-
torial and Politica] Pensions".”

DEmanp No. 33—Oprom
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 4,87,56,000 be granteq to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
IWimlllt

Demanp No. 34—Oruer Revenve Ex-
PENDITURE OF THE MINISTRY OF
FInaANCE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 11,30,98,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Other Revenue Expenditure of the
Ministry of Finance’.”

Demanp No, 35—Praxnmc Com-
MISSION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,81,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Planning Commission’.”

Damaxp No., 36—GRANTS-IN-ADD TO
STATES

Mr. Speaker: Mction moved:

“That a sum not exceeding
Rs. 38,97,01,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 3lat
day of March, 1963, in respect of
‘Grants-in-aid to States'.”
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Dxmaxb No. 37—MISCELLANEOUS AD- DeEmAND No. 41—ACRICULTURAL Re-
JUSTIMENTS BETWEEN THE CENTRAL SEARCH

AND StAaTE GOVERNMENTS
Mr. Speaker: Motion moved:

wThat a sum mnot exceeding
Rs. 6,36,000 be granted to the Pre-
sident, on account, for or ‘t_owards
defraying the charges during the
year ending 'on the 3lst d::!y of
March, 1963, in respect of ‘Miscel-
Janeous Adjustments between the
Central and State Governmen Tl

Denmaxo No. 38—?3!‘.-?.\11111":0}: Pay-

MENTS

Mr. Speaker: Motion moved:

“That a sum mnot exceeding
Rs, 2,89,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of Pre-
partition Payments’.”

Demanp No. 39—MINISTRY OF
AND AGRICULTURE

Mr. Speaker: Motion moved:

“That a swn not exceeding
Rs. 20,52,000 be granted to the
President, on accourt, for or to-
wards  defraying the charges
during the year ending on the 3lst
day of March, 1963, in respect of
‘Ministry of Food and Agricul-
ture".”

VUEMAND No, 40—Acmm-nmi

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 93,37,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year, ending on the 31st day of
March, 1963, in respect of ‘Agricul-
ture'”

Foop

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,35,67,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day bf March, 1963, in respect of
‘Agricultural Research’”

DEmAND No. 42—ANIMAL HUSRANDRY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 27,57,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Animal Husbandry'"

Demanp No. 43—FoResT

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs 22,52,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Forest’”.

Demanp No. 44—OT1HER REVENUE ExX~

PENDITURE OF THE Mmvistry orF Foop
AND AGRICULTURE

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,42,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Food and
Agriculture’: ",

Demaney No, 45—Mmismay oF HEALTH

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,57,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year .ending on the
31st day of March, 1863, in res
pect of Ministry of Health.”

DemanND No, 46—an:..\1:. AND PuUBLIC

HeALTH
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,47,43,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ‘ending on the
31st day of March, 1963, in res-
pect of ‘Medical and Public
Health’.”

Demanp No. 47—OTeEER REVENUE
EXPENDITURE OF THE MINISTRY
oF HEeavLTH

Mr, Speaker: Motion moved:

“That a sum not exceeding Rs.
29,03,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
vear ending en the 31sf day of
March, 1963, in respecf of ‘Other
Revenue  Expenditure of the
Ministry of Mealth’.”

AFFAIRS

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 96,76,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Ministry of Home

DeMAND No, 49—CABINET
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,83,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Cabinet”.”

DeMAND Fo.

HomEe
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Demanp No. 50—Zowar CounciLs

-Mr. Speaker; Motion moved:

“That a sum not exceeding
Rs, 59,000 be granted to the
President, on account, for or
towards defraying the tharges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Zonal Councils’.”.

JUSTICE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 70,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Administration of -Jus-
tice’, ", -

Demanp No. 52—Porice

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,77,90,00Q be.granted; to the
President, on account, for or
towards defraying the charges
during the.year ending on the
31st day of March, 1963, in Tes-
pect of ‘Police’. .-

Demanp No, 53—CENsUs

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,42,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Census’”,

DEMAND No. ‘Q—Smrxsncs
L]

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 52,18,000 be granted to the
Presiden}, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1968, in res-
pect of ‘Statistics'”.

51—ADMINISTRATION OF -
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-DEmanD No. 55—Privy PUrsEs AnD

Avrowances oF Inpian Ronems
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,37,000 be granted to the
President, on account, for or
‘towards defraying the charges
during the year ending on the
‘31st day of March, 1963, in res-
pect of Privy Purses and Allow-
ances of Indian Rulers’.”.

Demanp No. 56—Devmr
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,01,56,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Delhi.”.

DeEmMAND No, 57—HIMACHAL PRADESH

‘Mr. Speaker: Motion moved:

“That a sum not exceeding
‘Rs. 2,8847,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963 in res-
vect of ‘Himachal Pradesh’. ”.

DemaND No, 58—ANDAMAN AND Nico-

BAR ISLANDg
.Mr. Speaker: Motion moved:

‘“That a sum not exceeding
‘Rs, 77,66,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Andaman and Nicobar
Jsland'. .

Dmmarn No. 50—MANTFUR

“Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 1,17,20,000 be granted to the
President, o account, for or

towards defraying the charges
during the year ending on the
3lst day of March, 1963, in res-
pect of ‘Manipur’. *.

Demanp No. 60—TRPURA
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,83,28,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Tripura’. ™.

Demanp No. 61—Laccapvi, Mmicoy

AND AmMINDIVI ISLANDg
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 873,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Laccadivi, Minicoy and
Admindivi Islands’.”

Demanp No. 62—OtuEr ReEveEwue
EXPENDITURE OF THE MINISTRY OF
HoME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 27,83,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in Tes-
pect of ‘Other Revenue Expendi-
ture of the Minisiry of Home Af-
fairs'."

Demanp No. 63—MmNisTrY oF INFoR-

MATION AND BROADCASTING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 474,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day .of March, 1968, in res-
pect of ‘Ministry of Information
and Broadcasting’. .
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DeEmanp No. 64—DBROADCASTING
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,42,63,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Broadcasting’. ”.

Demano No. 65—OTteER REVENUE Ex-

PENDITURE OF THE MINISTRY OF THE
INFORMATION AND BROADCAST-
ING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,04,84,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Informa-
tion and Broadecasting'.”.

Demanp No. 66—Mmistry oF  Irmi-

GATION AND POWER
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,865,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Ministry of Irrigation and
Power'.”.

Demanp No. 67—Murri-Purrose
RIVER SCHEMES
Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 30,65,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st. day of March, 11963, in res-
pect of ‘Multi-Purpose River
Scheme”, ”,

Demann No. 686—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
IRRIGATION AND POWER

Mr, Speaker: Motion moved:
“That a sum mnot exceeding
Rs. 8298000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Irrigation
and Power'. ",

Demanp No, 69—MiNisTRY oF LABOUR

AND EMPLOYMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 6,93,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘“Ministry of Labour and
Employment'. *.

Demanp No, T0—CHIEF INSPECTOR OF

Mines

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 611,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in Tes-
pect of ‘Chief Inspector of
Mines”.”

Demawp No. Tl—Lapour AND Em-

PLOYMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 2.13,40,000 be granted to the
Prezident, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
of Labour and Employment".”.

Demanp No. 72—OrEER REVENUE Ex-
PENDITURE OF THE MINISTRY OF LABOUR

AND EMPLOYMENT

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 27,000 be granted to the
President, on account, for or
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towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Labour
and Employment’.”

DemAND No. 73—MINISTRY OF LAW

Mr. Speaker: Motion moved:

“That a sum mnot exceeding
Rs. 11,32,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of the ‘Ministry of Law'."”.

Demano No. 74—ELECTIONS
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 42,08,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1963, in respect of
‘Elections’.”

Demanp No, 75—Orrer Revenve Ex-
PENDITURE OF THE MINISTRY OF Law

Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 81,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Other Revenue Expen-
diture of the Ministry of Law".”

DemanNp No, 76—MiNisTRY OF RE-
HABILITATION
Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 6,93,000 be granted to the

President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Ministry of Rehabilita
tion". ”.
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Demanp No. 7T—EXPENDITURE ON
DispLACED PERsoNs

Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 29365000 be granted to the
President, on account, for or
towards defraying the charges
ing the year ending on the
31st day of March, 1963, in res-

pect of ‘Expenditure on Displaced
persons’. *.

DEMAND No. 78—MINISTRY OF SCIEN-
TIFIC RESEARCH AND CULTURAF AFFAIRS

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,77,000 be granted to the
President, on account, for cor
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Ministry of Scientific Ressarch
ang Cultura] Affairs’.”

DemAND No. T9—ARCHAEOLOGY
Mr, Speaker; Motion moved:

“That a sum not exceeding
Rs. 31,26,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 3lst
day of March, 1963, in respec: of
‘Archaeclogy’.”

Demanp No. 80—Survey ofF INDIa
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 57,93,000 be granted tc the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Survey of India.”

DeMAND No. 81—BOTANICAL Sunviy
Mr. Speaker: Motion moved:

“That a sum mnot exceeding
Rs. 7,49,000 be granted to the
President, on account, for or
towards defraying the charges
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during the year ending on the 31st
day of March, 1963, in respec: of
‘Botanical Survey’.”

DEMAND No, 82—Z0OLOGICAL SURVEY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,24,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31si
day of March, 1963, in respec: of
‘Zoological Survey’.”

Demanp No. 83—SciENTIFIC RESFARCH

AND CULTURAL AFFAIRS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,96,20,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Scientific Research ang Cultural
Affairs'.”

Demarnp No. 84—OTHER REVENTE
EXPENDITURE OF THE MINISTRY OF

ScrENTIFIC RESEARCH AND CULTURAL
AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,50,000 be granted to the
President, on account, for ecr
towards defraying the charges
during the year ending on the 31st

day of March, 1963, in respect of .

“Other Revenue Expenditure of the
Ministry of Scientific Research and
Cultural Affairs’.”

DemaAnp No, 85—MINISTRY OF STEEL,

Mmes aNp FUueL

Mr. Speaker: Motion moved:

“That &4 sum not exceeding
Rs. 8,15,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respeci of
‘Ministry of Steel, Mines and
Fllel’.”

DeMAND No, 8B—GEOLOGICAL SURVEY

Mr, Speaker: Motion mowved,
“That a sum ®"not exceeding

Demanp  No.
EXPENDITURE OF MINISTRY OF
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Rs. 91,16,000 be granteg to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Geological Survey’.”

87—OTHER REVENUE
STEEL,
MinNes anp FueL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 12,32,18,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 3lst
day of March, 1963, in respeci of
‘Other Revenue Expenditure of the
Min‘stry of Steel, Mines and
Fuel’.”

DeEMAND No. B88—MINISTRY OF TRANS-

PORT AND COMMUNICATIONS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2571,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
.day of March, 1963, in respect of
‘Ministry of Transport and Com-
munications".”

DemanD No, 89—METEOROLORY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 53,00,000 be granteq to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Meteorology’.”

DEMAND No. 90—CeNTRAL Roap Funp
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,12,73,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Central Road Fund'.”
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DEmanp No. 91—CoMMUNICATIONS
(IncLupmnG NationaL HicEways

towards defraying the charges
Mr. Speaker: Motion moved: during the year ending on the 31s'
day of March, 1963, in respect of
“That a sum not exceeding ‘Overseas Communicationg Ser-
Rs. 1,89,17,000 be granted to the vice’"
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Communications  (including Na-
tional Highways)'."

DemAND No. 96—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
TRANSPORT AND COMMUNICATIONS

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs, 79,24,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Other Revenue Expenditure i the
Ministry of Transport anq :‘om-
munications".”

DemAND No. 92—MERCANTILE MARINE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 20,91,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Mercantile Marine’.”

Demanp No. 97—Inpian Posis #KD
TELEGRAPHS DEPARTMENT (INrruDING
WORKING EXPENSES)

Demanp No, 93—Ligar Houses AND Mr. Speaker: Motion moved:
HIPS

“That a sum not exceeding
Rs. 20,63,18,000 be granted io the
President, on account, for or
‘towards defraying the charges
during the year ending on the 31st

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 2426,000 be granted to the
President, on account, for or day of March, 1963, in respect of
towards defraying the charges ‘Indian Posts and Telegraphs De-
during the year ending on the 31st partment  (including Working
day of March, 1963, in respect of Expenses)".”

‘Light Houses and Lightships'” DemMAND No. 98—PosTs AND TELEGRAFHS

DivipENDs TO GENERAL REVENUL3S AND
APPROPRIATIONS TO RESERVE FUuNDS

Mr. Speaker: Motion moved,

Demanp No. 94—AviaTioN
Mr. Speaker: Motion moved:

“That a sum not exceeding “That a sum mnot exceeding

Rs. 1,41,35,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1968, in respect of
‘Aviation’.”

Demanp No. 95—Overseas ComMmuni-

CATIONS SERVICE
Mr, Speaker: Motion moved:

“That a sum mnot exceeding
Rs. 40,17,000 be granted to the
President, on account, for or

Rs. 3,48,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Posts and Telegraphs Dividends
to General Revenues and Appro-
priations to Reserve Funds'.”

Demanp No. 99—MiNisTRY oF WORKS,

HousmNG AND SUPPLY
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,13,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Ministry of Works, Housing and
Supply".”

DeEMAND No. 100—SUPPLIES AND

DisposALS

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 79,44,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 3lst
day of March, 1963, in respect of
‘Supplies and Disposals’.”

Demanp No. 101—PusLic Works
Mr, Speaker: Motion moved:

“That a sum not exceedinyg
Rs. 9,49,39,000 be granted “o the
President, op account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Public Works".”

DeMaND No. 102—STATIONERY AKD
PRINTING

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,32,69,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Stationery and Printing’.”

DeEmAND No., 103—OTHER REVENUE
EXPENDITURE OF THE MINISTRIY OF

WorKs, HOUSING AND SUPPLY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 19,31,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 3lst
day of March, 1963, in respect of
‘Other Revenue Expenditure of the
Ministry of Works, Housing and

3 17

Supply’. .
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DemanNp No. 104—DEPARTMENT OF

ATtomic ENERGY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,02,000 be granted ito the
President, on account, for cr
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Department of Atomic Energy.”

Demanp No. 105—ATomic ENERGY
RESEARCH

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,87,42,000 be granted <o the
President, on account, for or
towards defraying the charges
during the year ending on the 3lst
day of March, 1963, in respect of
‘Atomic Energy Research'”

Demanp No. 106—DeparTMm=Nr  dF

PARLIAMENTARY AFFAIRS
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 74,000 be granteq to the
President, on account, for or
towards defraying the charges

- during the year ending on the 31st
day of March, 1963, in respect of
‘Department of Parliamantary
Affairs’.”

Demanp No. 107—Lox SABHA

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 24,99,000 he granted to the
President, on account, for or
towards - defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
Lok Sabha'”

Demanp No. 108—OTHER REVENUE
ExXPENDITURE OF LOK SasHA

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 42000 be granted to the
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[Mr. Speaker]

President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Other Revenue Expenditure of
Lok Sabha'.”

DEManD No. 109—Rasva SasrA
Mr, Speaker: Motion moved;

“That a sum not exceeding
Rs. 9,76,000 be granteq to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Rajya Sabha'”

DemAND No. 110—SECRETARIAT OF THE

VICE-PRESIDENT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 21,000 be - granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Secretariat of the Vice-Presi-
dent".”

Demanp No. 111—Carprran OUTLAY OF

THE MINISTRY OF COMMERCE AND
IrpUBTRY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,56,06,000 be granted to the
President, on account, for o
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Commerce and Industry’.”

Demanp No. 112—CAprrar, OUTLAY OF
THE MINISTRY OF COMMUNITY DEVE-

LOPMENT AND CO-OPERATION
Mr. Speaker: Motion moved:

“That a sum not . exceeding
Rs. 85,64,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Community Development and Co-
operation”.”

DeEmaNp No. 113—DereENcE CaPIT.

OvuTLAY :
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,83,25,000 be granted to the
President, on account, for or
towards defraying the charges
during the yehr ending on the 31st
day of March, 1963, in respect of
‘Defence Capital Outlay™.”

Demanp No. 114—Carirarn OUTLAY OF

THE MINISTRY OF EDUCATION
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,49,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Education’.”

DemAaNp No. 115—CaprraL OUTLAY OF

T MINISTRY OF EXTERNAL AFFAIRS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,55,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
External Affairs’.”

DEMAND No. 116—CAPrraL OUTLAY ON

Tue Inpia SECURTTY PRESS
Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 10,41,000 be granted to the
President on agcount, for or to-
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wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on the India Secu-

rity Press'.

Demanp No, 117—CaprraL QUTLAY ON

CURRENCY AND COINAGE
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,46,83,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 3lst
day of March, 1963, in respect of
‘Capital Outlay on Currency and

3

Coinage’.

DeEMAND No, 118—CAPITAL OuTLAY ON

MinNTS
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,62,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on Mints'.”

DemanD No. 119—ComMMUTED VALUE OF

PENSIONS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 57,79,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Commuted Value of Pensions’.”

Demanp No.
OvuTLAY OF THE MINISTRY OF FINANCE

Mr. Speaker: Motion moved:

“That a sum nol exceeding
Rs. 16,86,87,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of

120—OTEER  CAPITAL

CHAITRA 3, 1884 (SAKA) for Grants on Account 1708

‘Other Capital Outlay of the
Ministry of Finance'.”

Demanp No. 121—CAriTaL OQUTLAY ON
GRANTS TO STATES FOR DEVELOPMENT

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,33,00,000 be granted to the
President on account, for or to-
wards defraying the «charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on Grants to States
for Development'.”

DeEmanDs No, 122—L0OANS AND ADVAN-

CES BY THE CENTRAL GOVERNMENT

Mr, Smkgr: Motion moved:

“That a sum not exceeding
Rs. 36,72,00,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March 1963, in respect of
‘Loans and Advances by the Cen-
tral Government'"”

’

DEMAND No. 123—Caprran OUTLAY ON

ForesTs
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,58,000 be granted to the

President on account, for or to-

wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on Forests".”

Deman No. 124—PurcHASE oF Foob-

GRAINS
Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 52,50,00,000 be granted to the
President on account, for or to-

" wards defraying the charges

during the year ending on the 31st
day of March, 1963, in respect of
‘Purchase of Foodgrains'”
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Demann No. 125—OTHER CAPITAL OUT- Demanp No, 120—CaprraL OUTLAY ON

LAY OF THE MiNiSTRY OF Foop AnD
AGRICULTURE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 15,73,09,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Other Capita] Outlay of the Mini-
stry of Food and Agriculture’.”

DEMAND No. 126—CapITAL OUILAY OF

THE MmisTrYy oF HEALIH
Mr, Speaker: Motion moved:

“That a sum noi exceeding
Rs. 3,03,54,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day. of March, 1963, in respect uf
‘Capital QOutlay of the Ministry of
Health'.”

DEMAND No, 127—CapPITAL OUTLAY OF

THE MmNisTRY oF HOME AFFAIRS

Mr, Speaker: Motion moved:

“That a sum mnot exceeding
Rs. 27,74,000 be granted to the
President on account, for o~ to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Home Affairs’”

Demanp No. 128—Caprrar OUTLAY OF

THE MINISTRY OF INFORMATION
AND BROADCASTING

Mr. Speaker: Motion moved:

“That a sum noi exceeding
Rs. 70,00,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Information and Broadcasting'.”

MULTIFURPOSE RIVER SCHEMES
Mr, Speaker: Motion moved:

“That a swn not exceeding
Rs. 2,50,85,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect «f
‘Capital Outlay on Multipurpose
River Schemes.”

Demand No. 130—OT1HER CAPITAL OUT-

LAY OF THE MINISTRY OF IRRIGATION
AND POWER

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,80,99,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending or the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Irrigation and Power’.”

Demanp No. 131—Capitan OUuTLAY OF

THE MINISTRY OF LABOUR AND
EMPLOYMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 35000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Labour and Employment.”

DemanDp No. 132—Caprrar OUTLAY OF
THE MINISTRY OF REHABILITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,08.87,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Rehabilitation’.”
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THEE MINISTRY OF SCIENTIFIC RESEARCH
AND CULTURAL AFFAIRS

Mr. Speaker: Motion moved:

“That a sum no: exceeding
Rs. 91,03,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Scientific Research and Cultural
Affairs’.”

DEMAND No. 134—CAPITAL OUTLAY OF
THE MINISTRY OF STEEL, MINES
anp FueL

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 31,93,62,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Qutlay of the Ministry of
Steel, Mines and Fuel'.”

DEmaND No. 135—CAPITAL OUTLAY ON
Roaps

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 12,55,50,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on Road.”

DemAND No, 136—CAPrTaL OUTLAY ON
PorTs

Mr. Speaker: Motion moved:

“That a sum mnot exceeding
Rs. 95,96,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on Ports'."

1999 (Ai) LSD—9. +
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Demanp No, 133—Carrtar OuTrLay or

DeEmAND No, 137—Caprral OUTLAY ON
CrviL AVIATION

Mr, Speaker: Motion moved:

“That a sum mnot exceeding
Rs. 1,02,28,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Qutlay on Civi] Aviation’."”

Demanp No. 138—OTHER CaPITAL OUT-
LAY OF THE MINISTRY OF TRANSPORT AND
COMMUNICATIONS,

Mr, Speaker: Motion moved:

“That a sum not exceeding Rs.
4,31,37,000 be granted to the Presi-
dent, on account, for a towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Other
Capital Outlay of the Ministry of
Transport and Communications”.”

DEmaAND No. 139—CaPrrar OUTLAY ON
InpiaN Posts anp TELEGRAPHS (Not MET
FroM REVENUE).

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
6,39,52,000 be granted to the Pre-
sident, on account, for a towards
defraying the charges during the
year ending on the 3lst day of
March, 1963, in respect of ‘Capital
Outlay on Indian Posts and Tele-
graphs (not met from Revenue)'."

DeEmanr No, 140—Carrrarn OUTLAY ON
PusBLic WORKS,

Mr. Speaker: Motion moved:
“That a sum not exceeding Rs.
2,37,25,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
1963, in respect of ‘Capital
Outlay on Public Works"."”

Demanp No. 141—Derar Caprrar Ovur-
LAY,

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
2,15,45,000 be granted to the Presi-
dent, on account, for or towards
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Account
[Mr, Speaker]
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Delhi
Capital Qutlay".”

DEmaND No. 142—OtHER Carrrar Ovut-
LAY OF THE MinistrY oF Works, Hous-
ING AND SUPPLY.

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
55,97,000 be granted to the Presi-
dent, on account, for a towards
defraying the charges during the
year ending on the 3lst day of
March, 1963, in respect of ‘Other
Capital Qutlay of the Ministry of
Works, Housing and Supply’.”

DEnawp No. 143—CarrTAL OUTLAY OF
THE DEPARTMENT OF ATOomMIC ENERGY,

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
2,06,91,000 be granted to the Presi-
dent, on account, for a towards
defraying the charges during the
year ending on the 31lst day of
March, 1963, in respect of ‘Capital
Outlay of the Department of Ato-
mic Energy".”

There are some cut motions. Shri
Bal Raj Madhok. All the cut motions
1 to 8 are by him.

The hon, Member who has tabled the
cut motions ig not here. Therefore, I
will only put the Demands to the vote
of the House,

The question is:

That the respective sums not ex-
ceeding the amounts shown in the
third column of the Order Paper,
be granted to the President, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1963, in
respect of the heads of demands
entered in the second column
thereof against Demand Nos. 1 to
143.

The motion was adopted.

Mr. Speaker: All the Demands 1 to
143 are passed,

Account) Bill

Shri Tyagl: Unanimously.

Mr. Speaker: Why is he saying un-
animously every time? I always take
it as unanimous umlesg there is some-
thing. The records will show it. They
are also hearing. Why should he in-
vite opposition from time to time by
rubbing on the wrong side?

17.18 hrs.

*APPROPRIATION (VOTE ON AC-
COUNT) BILL, 1962

The Minister of Finance (Shri
Morarji Desal): I beg to move for
leave to introduce a Bill to provide for
the withdrawal of certain sums from
and out of the Consolidated Fund of
India for the services of a part of the
financial year 1962-63.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain sumg from and
out of the Consolidated Fund of
India for the services of a part of
the financial year 1962-63."

The motion was adopted.

Shri Morarjl Desai; I
the Bill:

I also beg to move:

“That the Bill to provide for the
withdrawa] of certain sums from
and out of the Comsolidated Fund
of India for the serviceg of a part
of the financial year 1962-63, be
taken into consideration.”

introducet

Mr. Speaker: The question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the serviceg of a part
of the financial year 1962-63, be
taken into consideration.”

The motion was adopted.

*Published in the Gazette of India Extraordinary, Part II-Section 2,

dated 24.3.1962.

ﬂntroducedfmoved with the recommendation of the President.
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Mr. Speaker: There are no amend-
ments to the clauses.
The question is:

“That clauses 2 and 3, the Sche-
dule, clause 1, the Enacting For-
mula and the Long Title stand
part of the Bill.”

The motion was adoted.

Clauses 2 and 3, the Schedule, clause 1,
the Enacting Formula and the Long
Title were added to the Bill.

Mr. Morarji Desal: I beg to move
“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bil] be passed.”
The motion was adopted.

17-20 hrs.
FINANCE BILL, 1962

The Minister of Finance (Shri’

Morarji Desal): May I move the Fin-
ance Bill?

Mr. Speaker: Yes.

Shri Vasudevan Nair (Thiruvella):
We would like to take part in the de-
bate,

Mr, Speaker: I am not closing the
clauses. If he moves the Bill, I will
call the hon. Members on Monday,

Shri Morarji Desai: I beg to movet:

“That the Bill to continue for the
financial year 1962-63 the existing
rates of income-tax and super-tax
and to provide for the continuance
of certain commitments under the
Gemneral Agreement on Tariffs and
Trade and the discontinuance of the
duty on salt for the said year, be
taken into consideration.”

This Bil] does not seek to make any
changes in regard to income-tax and
super-tax but is intended merely to
ensure that these may continue to be
levied at the existing rates.

CHAITRA 3, 1884 (SAKA)
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Hon. Members are aware that the
Indian Income-tax Act, 1922 has been
replaced by the Income-tax Act, 1961,
with effect from 1st April, 1962. Con-
sequently, it has become necessary to
give references to the provisions of the
new Act in the Finance Bill as indi-
cated in clause 2 of the Bill.

One further point which I would like
to bring to the notice of the House is
that the definition of the term ‘earned
income’ has now been incorporated in
the Finance Bill. Farmerly, this defi-
nition was given in the Income-tax Act,
because the deduction was admissible
on account of earned income, while
computing the assessable income under
certain conditions. This method of con-
cessional treatment of earned income
was given up a few years ago, and now
the earned income gets a concessional
treatment by paying tax at a lower
rate as compared to unearned income.
This is regulated through the Finance
Bill, and hence it is considered proper
that the definition of the term ‘earned
income’ should be given in the Finance
Bill itself.

The Bil] also seeks to maintain for
another year the status quo in regard
to the commitments under the General
Agreement on Tariffs and Trade.

The usual provision that salt be free
of duty for another year has also been
included in the Bill.

Mr. Speaker: Motion moved:

“That the Bil] to continue for the
financial year 1962-63 the existing
rates of income-tax and super-tax
and to provide for the continuance
of certain commitments under the
General Agreement on Tariffs and
Trade and the discontinuance of
the duty on salt for the said year,
be taken into consideration.”.

17.23 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, March
26, IHBZ;C!mitfa 5, 1884 (Saka),

tMoved with the reaommendation of the President.
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CoLumMNs
ORAL ANSWERS TO QUES-
TIONS . 5 . + 1471—1507
5.Q. Subject
No.
159 Second Shipyard 1471=74
160 Asncultura.l Tmnmg
1474-79
162 C.lusu l Engmurs in Rmds
Wing of Trmsport Mi-
nistry . . 1479-81
164 Yamuna Hydm-Elr.c‘l:nc
Project . . 1481-B7
165 Jet Caravalles for I AC.. 1487-90
169 Generators from Russia .  1490-91
171 Death of Indian seamen 1491-92
173 Modermsauon of Bombu.gr
Port . 1492-93
175 Ayurv:dlc md Unm
drugs 1493-94
177 Ring, R.ulway amund
Delhi 1494-95
178 Fmght rates for ooutal
operation 1495-96
1 gnment of Dmn No
» ‘:hnnar De:lhi 1496-97
182 Draft Masm Plan for
Delhi . 1497-1502
185 Training in Oummumty
Development work 1502-03
186 Transport of coal by ships  1503-06
187 Alternative high way to
Kashmir . . 1506-07
180 Koyna Project ' 1507
WRITTEN ANSWERS TO
QUESTIONS 1508-42
S.Q.
No.
158 Ammonium Sulphate for
Tea Industry : : 1508
161 Sukinda-Pradeep Express
Highway in Orissa . . 1508-09
163 Paradip Port . 1509-10
166 Railway Platform Tlckcm 1510
167 Gandak Project and Some
Barrage Scheme 1510
168 Dock Workers’ strike 1§11
170 P. & T. ernployccs in
West Bengal . 1511
172 anshy hostlleNmson
. ISIE-I2
174 Pand.np P'on. 1512-13
176 National Highways 1513-14

‘WRITTEN ANSWERS TO

QUESTIONS—contd,
5.Q. Subject
No,

181 Wagon supply for Mano-
and Chi

i ra Iron
Ore Mines

183 Manufacturing of instru-
ments for Meteorological
Department .

184 Flood control in Orissa .
U.8.2.
No. 2

241 Indian Hoteliers’ collabo-
ration with U.S.A, Inter-
national Hotel Corporation

242 Promotion ef Telephone
Supervisors . i

243 Promotion of Telephone
Supervisors .

244 Import of diesel locomo-
tives . . .

245 Marine Products Prooessmg
‘Training Centre

246 Ukai Project

247 Patients snﬁering from
life-long diseases

248 Traffic problem in the
Capital i .

249 Accommodation in Dcpu't-
mental Telegraph Office .

250 “Quick Transit Service'
between  Mirzapur and
Howrah .

251 Service Cooperative Socie-
252 Out-Agency at Tamluk on
S.E. Railway .

254 Orissa  Flood Engquiry

Committee Report
255 Tikarpara Dam

256 Supply cf wagons for carry-
INg 110N ore

257 Cultivable waste land

258 Amenities for tourists in
Delhi .

259 Rcurgx.mm:lcn of R M.S.
Section in Madras "

260 P.& T. Employees

261 New Sections for R.M. S
in Madras Circle

263 Cruahmg ofwgar cane in
Mills

263 Power pro:ec:
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1517-18

1518

1518-18
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1519-20
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1520-21
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1522-23

1523
1523

1524-25
1525

1525 26

1526
1526-27

1527

1527-28
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WRITTEN ANSWERS TO

Shri Bhakt Darshan called the
attention of the Minister of
Transport and Communi-
cations Lo the introduction
of *Incentive Money Scheme'
in the telegraph offices ad-
versely atfecting the emolu-
ments of empioyees and the
sending of telegraph mes-
sages.

The Minister of Transport and
Communications (Dr. P.
Subbarayan) made a state-
ment in regard thareto,

1099 (Ai) LSD—10.+

[ Dawy Dicmet ]

QUESTIONS—contd.
U.5.Q. Subject COLUMNS
No.
264 Power supply to Rajasthan 1528-29
265 Rajasthan Canal Project . 1529-30
266 Rules regarding concessional
freight rates . . . 1529-31
267 Sahl Hydm—Elcctric Pro-
ject 1531
268 Hydro Powcr pclt:ntlal in
Jammu and Kashmir 1531-32
269 Gates at the crossing near
Sudsar Station 1532
270 Wazirabad Barrage 1532-33
271 Staff nurses in Willingdon
Hospital, New Delhi . 1533-34
272 Married nurses in Govern-
ment Hospitals New Delhi 1534-35
273 Deaths due to cold spcl in
North India . 1535
274 Production of rice md
wheat . 1535-36
275 Shuttle service of IAC
between Madras and Madu-
rai . 1536
276 Rajasthan Ca.nsl 1516=37
277 Nepal Bund . . 1537-3b
278 Barrage at Bhainsalotan . 1538
279 Express train service from
Delhi to Dehra Dun . 1538-39
280 Performance l:ly mea_'.l's
during 1961-62 1539-40
281 Inter-State Tra.nspor: 1540
282 Gas Turb'ne Technology 1440-41
283 Locus invas ion in Delhi . 1541
284 Bridge over Ganga between
Meerut and Bijnore 1541-42
285 C.H.S. Schemes 1542
CALLING ATTENTION TO
MATTER OF URG
PUBLIC IMPORTANCE 1543-45

PAPERS LAID ON THE
TABLE . . .

i) A copy of the Budget
Damodar

Eastimates of the

Vallcy Corporation for the
year 1662-63 wunder sub-
secton 3 of section 44 of the
Damodar Valley Corporstion
Act, 1548,

(2) A copy of Report of the

Health Survey and Planning
Committee-Volume I,

(3) A copy each of the follow-

ing Notifications under sub-
section (3) of section 133 of
the Motor Vehicles Act,
1939:—

(1) Notificaion No. P.
12/3460-Trans| pub-
lished in i Gazette

dated the 7th September,

1961 making certain further

amendments to  Delhi
Motor  Vehicles  Rules,

1940.
(1) Notification No.
F. 12/57/60-Transport
published in Delhi Gazette
dated the 1st Ju.ne, 1961,
making certain further
amendments to the Delhi
Motor  Vehicles Rules,
1940,
(#f) Notification No. 173/
F. 68-120/60-Pub. pub-
lished in  Andaman and
Micobar  Gazette dated
the 3oth August, 1961,
containing the Andaman
and Nicobar  Islands
(Licensing of Conductors
ﬁ;& Stage Carriages) Rules,
1961.

(fv) Notification No. 25/
20/60-1 (Tpt) published
in Manipur Gazette dated
the sth September, 1961,

certain amend-
ments to the Manipur
Motor  Vehicles Rules,
1951,

(4) A copy each of the follow-

otifications under sub-
section (3) of section 33 of
the Motor Vehicles
1939, making certain ﬁ:r-
r amendments to the
Delhi Motor  Vehicles
Rules, 1940:—

(a} Notification No. F. 21(3),
60-Transport publ.l.uhe:l’

in Delhi Gazette dated the
14th  December, 1961,

CoLumng
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PAPERS LAID ON THE
" TABLE—contd.

" (b) Notification No. F. 12f
186/ s9-Transport

dated the 18th January 1962.

(5) A copy of the Shipping
Developmert  Fund Com-
mittee  (General) Third
Amendment Rules, 1962
published in Notification Nc.
G.5.R. 296 dated the 10th
March, 1962, under sub-
section (3) of section 458
of the Merchant Shipping
Act, 1658.

(6) A copy of Annual Report
of the Hindustan Shipyard
Limited, Visakhapatnam,
for the year 1960-61 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor-
General thereon under sub-
section (1) of section 619A
of the Companies Act, 1956,

(7) A copyo of the following pa-
pers:i—

(i) Annual Report of the
National Projects Constru-
ction Corporation Limit-
ed, New Delhi, for the
year 1960-61, along with
the Audited Accounts
and the comments of the
Comptreller and Auditor-
General thereon, under
sub-section (1) of section

619A of the Companies
Act, 1956.
(#) Review by the Go-

vernment on the workin
of the above Corporation.g

1432 dated the 2nd Decem-
bcr, 1961, under sub-
section (3) of section 21 of
the jRailway Protection
Force Act, 1957.

REPORTS OF ESTIMATES
COMM 'I'I’EE.—PRE‘.S ENT-
ED
Hundred and fifty-fifth Report,

red fand fifty-cighth

m;d Hundred and

fifty-ninth Report were pre-
sented

[ Dawcy Digmst ]
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GENERAL  BUDGET— CoLumMne
GENERAL DISCUSSION.
1549-1661,
1662-80

General Discussion on the
Budget (General), 1962-63
continued. The Minister
of Finance (Shri Morarji
Desai) replied to the Debate
and the discussion was con-
cluded.

MESSAGE FROM THE
PRESIDENT . . 1661

The Speaker communicated to
the Lok Sabha the message
from thePresident expressing
bis great satisfaction at the
expression of thanks by the
Members of Lok Sabhn for
Address delivered by him
on the 12th March 1962,

DEMANDS FOR GRANTS
ON _ACCOUNT 1962-63 . 1680-1714

The Demands for Grants on
Account for 1962-6 %m res-

pect of the Budaer. ( eneral)
were voted in full 5

BILL INTRODUCED AND

PASSED . . 1714—18
The Minister of Finance (Shri

Morarji Desai) introduced

the Appropriation (Vote on

Account) Bill, 1962 and also

moved for consideration of

the Bill. The motion was

adopted. After clause-by-

clause consideration, the Bill

was passed

BILL UNDER CONSIDERA-
TION . . . . I715~—I16
The Minister of Finance (Shri

M.um)l Desai) moved that
Finance Bill, 1562 be

mk:n into eration,
The discussion was not con-
cluded .

AGENDA FOR MONDAY,
MACH 26, szaz,fcmm
35,1884 ( SA

e

inance Q

the Bill; comid::g:"o“:saad
passing of the Telegraph Wires
(Unlawfu Possession) Am-
endment Bill; and General
Discussion of Railway Bud-
get.



